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INTRODUCTION

I, the Chairman, Estimates Committee, having been authorised by
the Committee, present this Thirty-Second Report on the Ministry

of Mines and Fuel—National Coal Development Corporation Ltd,,
Ranchi. ! |

2. The Estimates Committee conducted a general examination of
the National Coal Development Corporation Ltd. in 1959-60 on the
basis of the published annual report and accounts of the Corporation
for the year ending 31st March, 1958 and presented the 93rd Report
(Second Lok Sabha). The replies furnished by Government indica-
ting action taken on the aforesaid Report were embodied in the
152nd Report of the Committee (Second Lok Sabha).

3. This year, the estimates relating to the Ministry of Mines and -
Fuel—National Coal Development Corporation Ltd.—were examined
in detail by the Sub-Committee of the Estimates Committee on Public
Undertakings which took the evidence of the representatives of the
National Coal Development Corporation Ltd. from the 17th to the
19th Octcher, 1962 and of the representatives of the Ministry of
Mines and Fuel on the 22nd and 23rd October, 1962. The Report was
adopted by the Sub-Committce on the 14th March, 1963 and finally
approved by the whele Committee on the 20th March, 1963.

4. A statement showing an analysis of the recommendations con-
tained in this Report is also appended (Appendix V).

5. The Committee wish to express their thanks to the Officers of
the Ministry of Mines and Fuel and the National Coal Development
Corporation for placing before them the material and information
that they wanted in connection with the examination of the estimates.
They also wish to express their thanks to the Director of the Central
Fuel Research Institute, Dhanbad for giving evidence before the Com-
mittee and making valuable suggestions,

f

New DEevur; H. C. DASAPPA,
The 29th March, 1963 Chairman,
The 8th Chaitra, 1885 (Saka) Estimates Committee.

(v)



1
INTRODUCTORY
A. Genesis of the Corporation

Coal is one of the most important mineral assets of Imrortance
tne country and 1s the main source of commercial energy. °
I.. 1eserves for seams of thickness of 4 feet and above are
estimated at 50,000 million tons and inferred reserves at
80,000 million tons. In 1960, coal constituted 74 per cent
of the source of primary energy supplied to industries.
Even with the increasing generation of electricity and
progressive use of oil as fuel in many industries, coal will
continue for long to be the major fuel and the basic source
of primary energy in the country. In 1960-61, the coal
industiy provided employment to 3-9 lakhs persons. The
vital importance of coal to the industrial economy of the

country as well as the every-day life of the nation cannot
be over-emphasised.

2. The production of coal was mainly undertaken by Establish-
the private sector except for a few collieries which the l’:‘“’(“:‘n"c
Railway Companies owned and operated as captive mines =~
to 'nect ‘heir own requirements. With the nationalisation
of Railways, these collieries came under Government
and were managed by the Chief Mining Engineer, Rail-
way Board. During the war period, the Coal Controller’'s
Organisation took over the management of these collieries.

The Industrial Policy Resolution of 1956 listed coal in
schecule ‘A’, thus envisaging that its future development
was to be the exclusive responsibility of the- State. In
pursuance thereof, Government decided in 1956 to set up
an autonomous body to take over and run on commercial
lines, the existing State collieries and to open new mines.
Accordingly, the National Coal Development Corporation
Ltd. (nercinafter called the Corporation) was incorporated
as a Limited Company on the 5th September, 1956. It took
over the then existing eleven State Collieries* with effect
from 1st October, 1956.

®Bikar :
1. Kargali, 2. Bokaro, 3. Jarangdih, 4. Sawang, s. Kurharbaree,
6. Seram>ore, 7. Argada, 8. Bhurkunda,
Madhya Pradesh :
9. Kurasia,
Orissa :
30, Talcher and r1. Deulbera.
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B. Role cf the Pubdlic and Private Sectors

3. The tahle below gives the actual producti coal
In 1855 and targets of production for the S:$£ I"’lfan in
respect of the private and public sectors: —

Actuclp 0~ Targets of pro-
Sector duction ductio: for
£955-56 1960-61

. (Ir. Million 10 ns)
Private Scctor :

By cxranjor of existirp workirg ard

in ;wediatcly contiguou areas. . 33.9 43.50
Public Scetor :
(1) Exivting State Collierics . . 3.0 3.50
(ii) New Collicries - 10.00
(iis) Sirgaret Collieries 1.0d* . . 1.5 3.00°**
38.4 60..-00
Role as 4. As already stated the Industrial Policy Resolution of

'e‘r‘r;/iﬁ%c& in ‘1‘956 envisaged that “all new units” in the coal industry
rrial Pblic;' are to be set up only by the State. This does not, how-
Resolution €Ver, preclude the expansion of the privately owned units,
and the or the possibility of the State securing co-operation of pri-
Second Plan. yate enterprise in the establishment of new units when the
national interests so require.” In fact. in the Chapter deal-
ing with the development of Mineral Resources including
coal, the Second Five Year Plan clearly contemplated that
while additional production of 12 million tons, allocated to
the public sector should come either from their existin
collieries or newly opened ones, the private sector shoulg
raise its share of additional 10 million tons, “from their
existing workings and immediately contiguous areas.”

Private 5. The Commititee were informed that since the middle
Sector per.  cf 1956 the Central Government had given its approval to
mittedto  the private sector of the coal industry to develoxsnew
developnew araas jn 49 cases in the various States, viz. ten in Assam,
fres eleven in Bihar, fifteen in Madhya Pradesh and thirteen in
West Bengal. This approval was given mostly in respect
of those areas which were contiguous to the existing col-
lieries or were so isolated that the public sector had no
plans for thcir development. In keeping with this policy,
the following tesis were applied in deciding the proposals
for the deve‘fopment of new areas in the private sector:—

“(1) Whether the area applied for is an essential
part of the Plan of the private sector;

®A Government Company ow: ed by the A1 dh.ra Predesh Goverr ment.

#9,¢ the time of f ciu | verifertion. it wig stited thet the tr1ger of produe-
tion of S:ngf1eni Coll eries Co. Lid. for 16€0-61 wis 2 ¢ m lhon tons.



2) Whether the area applied for is contiguous to
¢ working colliery; : .

(3) Whether the area in question is comparativel
small;

(4} Whether the area is an isolated pocket;

(5) Whether the coal deposits in the area are of
poor quality or of higher grade.”

6. It is, however, seen that of the 49 areas referred to
above, 25 are contiguous and 24 non-contiguous. The re-
presentative of the Ministry explained during evidence
that Government tock a pragmatic view of the Industrial
Policy Resolution and interpreted it rather liberally. At
the time of finalising the programme of coal production
in the Third Plan, the capacily of the public sector was
taken into account and the rest c¢f the production was
allocated to the private sector which could expand in the
contiguous areas or develop new ones. Each case was,
however, examinod on merits before pcrmission was
accorded to a private sector unit.

7. The Committee note that in the Second Five Year
Plan, it had been spnecifically stated that “in future the
policy of retaining all new undertakings in coal in the
publ-c sector should be more strictly followed......The
expansion of production by the establishment of new
collieries wll he undertaken wholly in the public sector.”
The Committee feel that the present policy of Govern-
ment in allowng non-contiguous areas (o the private
sector is strictly mot in consonance with the Industrial
Policy Resolution and the decision contained in the Second
Five Year Plan. The rather liberal interpretation of the
Industrial Policy Resolution tends to create a certain
amount of uncertainty in this respect and is not conducive
to the proper development of the industry. It is necessary
that any relaxation or re-orientation in the working of the
policy should be given due publicity. The Committee
deem it necessary that there should be more definiteness and
clarity in the matter of enunciation of policy as also stricter
adherence to the policy in actual implementation of it.
Having regard to the actual working of the policy on ex-

ansion of coal production from the pragmatic angle, which
ﬁas permitted private sector to go into some mew areas
also, the Committee consider it appropriate for Govern-
ment to re-examine its policy and re-enunciate it with any
changes it may choose.

C. Otjects and Functions

8. The objects of the Corporation as set out in its
Memorandum of Association contemplate, inter alia, the
carrying on of the trade of colliery proprietors, coal mer-
chants and miners; manufacturers of coke and bye-pro-
ducts of coal; generation, transmission and sale of electri-

Liberal inter =
pretation

of the

11 dustrial
Policy
Resolution

by Governe
melt.

Committee's
Recommen-
datjon.

Prosent
activities..
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city, etc. The C ration has so far confined its
mainly to the production of coal and jts washing‘?cﬁvmu

9. Regarding the expansion of the scope of activities

-of expans &n of the Corporation, the Managing Director stated

of «cope o f
sclvi ties.

Activities of
similar orga-
nisations in
foreign
countries,

Lommittee’s
Aation.

that they could undertake lcw temperature carbonisation,
%eneratwn of power and installation of coke oven plants,

hey had approached the Government recently for instal-
lation of a thermal power station at Kathara. Explaining
the reascns for the Corporation going in for the installa-
tion of thermal power station for which the State Electri-
city Boards were responsible, he stated that they had come
up against the problem of disposal of poor quality coal
and middlings frcm the washeries and that this was one
method of utilising them economically and profitably. The
Secretary of the Ministry, however. stated that while it
might be permissible for a Corporation of this nature to
utilise the middlings for the generation of power, it would
not be quite correct for it to undertake other activities
where ‘coal lost its character’.

10. The Committee understand that in certain foreign
countries the State Coal Mining Organisations not cnly
produce coal but have also undertaken various other
ancillary activities like generation of power, manufacture
of coke and processed fuels, bye-products, fertilisers,
briquettes, bricks, tiles, etc. In fact the National Coal
Board, UK., operates half of Britain's coke and bye-pro-
ducts plants and is the second largest producer of bricks.
In 1961 they made a profit of £629,000 frcm brick-works
alone. Mon. Signard, a foreign expert of Charbonnages-de-
France has considered the Corporation not possessing cok-
ing plant, generating stations, etc. “a serious handicap from
the financial point of view”.

11. The Committee consider that the existing activities
of the Corporation which are mainly limited to-the produc-
tion of coal, may not prove to be very profitable. They,
therefore, eel that to make the Corporation
a permanently viable unit, it is necessary that it should
not remain a ‘hewer’ of coal merely but should also under-
take low temperature carbonisation and other ancillary
-activities like coking of coal, gasification of coal, production
of smokeless fuel, manufacture of bricks, etc. They re-
commend that the whole matter may be examined by an
expert Committee which may suggest suitable lines of
ancillary activities such as indicated above to be under-

- taken by the Corporation after a consideration of all rele- - .-

‘vant factors.

*The Corporttion also produces small quantities of coke{ rom its Coke
-Oven Plant st Giridih.




4
PRODUCTION
A. Second Plan

12. The Second Plan estimated the demand for coal in Target of
the country at abcut 60 million tons at the end of the Plan Pr “‘ﬁ°:d
Period, i.e. 1960-61. Of this target, the Corporation was 8ot “tttined.
expected to raise 13.5 million tons i.e. an additional 10.5
million tons cver the production of 3 million tons by the
State collieries in 1955-56. The actual production of coal

by the Corporation during each of the years uptc 1960-61,
is given below:—

Year Target Actual Percentage
Production annual
incrcase

(milljon tons)  (million tons)

1956-57 - 3.11 —
1957-58 - 3.38 8.7%
1958-59 — 3.82 13%
1959-60 - 4-8s5 26.9%
1960-61 13.5 8.05 69%

13. No year-wise production target was formulated by
the Corporation or the Ministry. Against the production
target of 13-5 million tons, the Corporation produced only
8°05 million tons of coal in 1960-61, i.e. 5°45 million tons
less than the target.

14. It was stated by the Ministry that the Second Plan strange
target allocated to the Corporation was that it should in interpreta-
the last quarter of the Plan, i.e, January to March, 1961, ﬁ?nof targo!
reach a ‘rate of production’ of 13-5 millicn tons. The actual °f Produc-
‘rate of production’ in that quarter was 13'7 million tons. =
It was tgerefore claimed that the target was not only
achieved by the Corporation but was slightly exceeded.

15. This interpretation of target as ‘rate of production’
by the end of the year 1960-61 ad of production for
the year 1960-61 appears for the first time in the Annual
Report of the Corporation for 1958-59 published in Decem-
ber 1959. In the earlier Reports there is only mention of
targets. As to the reasons why the target was assumed



Committce’s
Observation.

Stepping up
of produc-
tion in the
Jast quarter
of 1960-61.

as ‘rate of production’ in the last quarter of 1960-61 instead
of production for the year as a whole, it was stated that
the Corporation had to open a number of new mines in
virgin areas which took five to eight years to go into full
production. Legislation had to be passed to acquire new
areas which had to be prospected in detail to prcve the
reserves and to select thq blocks to be developed. Further
there were also the problems of securing foreign exchange
and shortage of technical personnel, etc.

16. It was admitted that no ccncurrence of the Planning
Commission was obtained to this interpretation of target
as being not for the whole year but only for the last quar-
ter of 1960-61. It was in June, 1961 at the time of the for-
mulation of the Third Plan that the issue arose and the
Planning Commission clarified to the Ministry that by
target they meant actual production in the last year of the
Plan and not ‘rate of production’ in the last quarter.

17. The Commitice are surprised at the strained and
novel interpretation put forward by the Ministry oa the
target of production for the Second Plan. To interprot the
target of production as the rate to be achieved during the
last quarter of the year, as was done by the Ministry, does
not appear to have any rationale behind it, as quite apart
Jrom other considerations, such an interpretation itself can
be stretched further even to mean rate of production during
the last month or last week. Further, it is well known that
targets of production of coal laid down in the Plans are
estimated on the basis of the annual requirements of the
various industries. In fact, the Second Plan made it quite
clear as will be seen from the following extract from para
14 of Chapter XVIII of the Plan:—

“Accordingly it has been tentatively decided that
of the additicnal production of 22 million tons
envisaged by 1960-61, 12 million tons should
come from collieries in the public sector either
already existing or to be newly opened...... »

It would appear that when it became clear to the Minis-
try that the Corporation could not fulfil the target of pro-
duction of coal set for it during the Second Plan, the con-
cept of a rate of production was introduced and a mnew
interpretation was given to the term target of production.
What is more surprising is that the Ministry and the Cor-

oration not only persisted in this erroneous interpretation
Kut claimed that the target rate of 13-5 million tons was not
only achieved but was in fact sligntly exceeded.

18. To achieve the ‘rate of production’ of 13:5 million
tons, the Corporation steaﬁfd up its production during the
last quarter of 1960-61. ile production in the first three
quarters of that year was 4°62 million tons, i.e,, an average
of 1-54 million tons per quarter, the production in the last



7

-quarter was 343 million tons. Further while the monthly
production during the first nine months ranged between
4.67 lakh tons in April, 1960 to 6.67 lakh tons in Decem-

ber, 1960, the production during each of the last three
months was as under: —

Month Actual pro- Ratc of pro-
duction duction
(Tons) (Mill. tons)
]ar.mary, 1961 . . . . 10,40,577 12.48
February, 1961 . . . . 10,89,797 13.07
March, 1961 . . . . 12,96,570 15.5S
ToraL . . . 34,26,944 13.71

19. Thus, the production shot up from 6:67 lakhs tons
in December, 1960 to 12-96 lakhs tons in March, 1961, i.e.,
from a rate of production of about 8 million tons in
December, 1960 to a rate of 15-55 million tons in March,
1961. In this connection, it is noteworthy that already
stocks had been accumulating at pit-heads for some time
and the Railways were not in a position to supply suffi-
cient number of wagons to lift them as will be seen from
the following table:—

Period Pit-head
stocks.
Lakhs tons
1958-59 . . . . . . . 0.95
1959-60 . . . . . . . 3.26
January, 1961 . . . . . . 8.00
March, 1961 . . . . . . . 16.76

20. The result of this stepping up of producticn by the
Cmration was a sharp rise in the pit-head stocks from
8 tons at the end of January, 1961 to 16.76 lakh tons
at the end of March, 1961. The Committee also learn
that the Planning Commission in early Janusry, 1961 had
advised the Corporation to deliberately restrict produc-
tion to avoid unnecessary accumulation of coal which
would lead to a “national waste.”

21. It was explained by the Managing Director ‘that
* the decision to li‘;tan out in achieving the target qft&ro-
duction during quarter of the year 1960-61 was taken



by the Corporation in consultation with and approval of
the Ministry to vindicate the position of the Corporation,
to boost the morale of the staff and to demonstrate by
actual results that the Corporaticn had the capacity to
attain the targetted rate of production. The resenta-
tive of the Ministry admitted during evidence that this
was a Government decision. The following risks which
were involved in the accumulation of coal, were also

brcught to the notice of the Ministry before obtaining
ihir approval: —

(i) loss by pilferage;
(ii) loss by fire; and
(iii) deterioration in quality of coal.

22. The actual loss due to these factors was estimated
at Rs. 16 lakhs. In addition, to clear the accumulated
stocks, a deliberate decision was taken by the Manage-
ment to restrict prcduction in the following year (i.e.,
1861-62) which fell from 8'05 to 6°05 million tons.

Committee’s 23. The Committee consider it unfortunate that a deci-

observation. gion to show a steep increase in the output in the last quar-
ter of the last year of the Second Plan was dcliberately
taken by Government despite the advice of the Planning
Commission to the contrary and with the prior knowledge
that it would result in heavy losses which ultimately
amounted to Rs. 1€:70 lakhs. That it was done for what
has been termed as vindicating the position of the corpora-
tion or boosting the morale of the staff could hardly be a
justification. It is also doubtful whether the demonstra-
tion of the capacity of the organisation to attain the rate of
targetted production served any useful purpose, particular-
ly when actual production in the next year had to be
restricted to less than fifty per cent of the capacity stated
to have been achieved (i.e., 13'7 million tons) and that at
a time when the production could easily be doubled from
the highly mechanised open cast mines. In the circum-
stances it was neither proper nor prudent to have resorted
to accelerated production in the last quarter of 1960-61. The
Committee trust that such decisions which serve no useful
purpose and lead to considerable loss in earnings and to
‘national waste’ would be avoided in future.

B. Third Plan

of 24. The demand for coal in the last year of the Third
mcﬁon. Plan has been estimated at 97 million tons i.e., an addi-
. tional production of 37 million tons cver the 2nd plan
target of 60 million tons. Of this, the Corporation has
been allotted an, additional producticn of 17 million tons
i.e,, a total production of 30-5 million tons in 1965-66. The
Corporation has, however, formulated a programme for
the production of an additional 185 million tons. The
higher target has been set with a view to covering possible

shortfalls in actual implementation of the programmes. .



25. The annual targets of production of the corporation®:
gzlw 1965-66 and the actual production so far are given
ow:—
(In million tons)
Annual Targets

Original as Rcvised as  Actual
Year given in indicated production

Annual Re- to the

port of the  Committee

Ministry
for
1961-62
1961-62 . . 5.86 e 6.0§
1962-63 . . 10.61 12.60 3.61
(April—Scpt.
1963-64 . . 18.06 14.60 1962
1964-65 . . 24.35 18.66
1965-66 . 33.63 33.50

26. It will be seen that the actual production of the
Corporation in 1961-62 was 6°05 millicn tons. In the first
six months of the current year the production was 361
million tons only. The Managing Director expected to
reach a production of about 9 million tons during the cur-
rent year. '

27. Regarding the attainment of the Third Plan target,
the Managing Director stated that of the expected 33
million tons, a production of about 22 million tons was
certain to be achieved. The remaining 11 millicn tons
depended on extraneous factors like timely provision of
railway siding facilities, adequate supply of wagons, power
supply, lifting of coal by certain thermal power stations
from ccnnected collieries and commissioning of washeries
as scheduled. The representative of the Ministry stated
that they were taking steps to overcome these difficulties
and assured the Committee that the target would be
achieved.

28. The Committee are well aware of the magnitude of
the tasks facing the Corporation in achieving the Third
Plan target. The attainment of this target would involve
an increase in production from 8 million tons in 1960-61
to 33 million tons in 1965-66 i.e., an additional output of 25
million tons over a period of five years. That the produc-
tion even in the .second .year of. the Third Plan is

*The phasing of overcll production, 2s fin2lly revised by the Plinning
Commission’s Working Group on Production and Transport, is as follows:-

1961-62 (cctusls) 54-4 million tons
1962-63 611 » ,,
1963-64 679 ”» »

- 1964~65 » 76°5 » ’

1965-66 983 3 2

Anput
targets and'
acruul

prod uction
so far,

Possibility of.
att4inment
of Third
Plan terget.

Committee's-
recommens
dation.
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likely to fall short of the revised tar 12-60
million tons . over. 3 million tons. indicft?s ‘t’{m the
programme is lagging behind. In fact the Corporation
has not so far produced even 13'5 million tons in a year
for which capacity was stated to have been created by
1960-61. The revised annual targets of production set by
the Co_rporation envisage an additional output of about
15 million tons in the last year of the Plan compared to
that of the previous year. Considering the rate of in-
crease in production which would amount to about 11
million tons from 8 million tons in 1960-61 to 186 million
tons in 1964-65 in the first four years, the Commit-
tee doubt whether an additional production of 15 million
tons would be possible in the last year. Such a high pro-
duction in one year, even if achieved, may create transport
difficulties as was the case in 1960-61. Therefore, sound-
ing a note of caution against accumulation of any abnormal
pit-head stocks apart, the Committee would urge that the
Corporation should not only make an all out effort to
achieve the target, which has assumed an added import-
ance in the context of the present emergency, but should

also see that adequate transport facilities are made avail-
able by that time.

C. Uncertainties about targets and the grade-wise
production.

20. The following features were noticed in regard to
prcduction targets of coal by the Corporation: —

(i) No year-wise targets of production were laid
down in the Second Plan.

For the Third Plan, year-wise targets of produc-
tion were fixed in December, 1961 but they were
substantially revised in September, 1962 wvide
table in para 25 above.

(ii) Field-wise or colliery-wise targets of producticn
laid down for the Second Plan were frequently
.changed as would be seen from the statement
given below:—

(In Million Tons)
Produc- Targets Final  Actual
Coalfields tion as as indi- targets produc-

origi- cated in indica~ tion.
nally  the Cor- tcd to
envisa- poration’s the
ged in  Annual Commi-
1955-56. R«fport ttee.

or

1957-58.
I 2 3 4 3
(s) Existing collicrics (inclu-
ding new workings to ,
Kurasia & Bhurkunda) . 3.50 .70 S$.78 4.79
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1 2 3 4 5

(1) New Collierics :
A-Madhya Pradesh—
(i) Korba . . 4.00 1.60 1.39 0.57
(i) Othcr Central India
Caoalfields (Korba, Bis-
rampur, Kotma) . 3.00 1.00 0.24 0.07

B. BIHAR :

(#) Karanpura (Gidi A’
Saunda, Bachra, Chor-
dhara Sayal ‘A’ Gidi

‘C’.Sayal‘D*) . . 2.50 4.30 4.21 1.96
(1) Kathara . . 0.50 1.50 1.0 0.79
C—ORISSA-South Bilanda .. 0.50 .. 0.07

30. Thus while no annual targets of production were
fixed either by the Corporation or the Ministry during the
Second Plan, there were frequent changes in the colliery-
wise and field-wise production targets.

The tendency to change field-wise/colliery-wise targets
persists even in the Third Plan. For instance, while ori-
ginally, additional production of 0'5 million tons was
envisaged from Kathara (Bihar) it has now been revised
upward to 1'5 million tons. Similarly the original target
of additional production of 1‘7 million tons from Korba
(M.P.) was first changed to 2.8 million tons and then to
3 million tons. Even the present field-wise targets were
stated to be subject to further revision. The representa-
tive of the Ministry stated that although it would be
wrong to go on making violent changes, the planning of
coal production and the actual phasing was a matter on
which there could be no finality.

31. While the Committee recognise that circumstances
can arise which may require adjustments in production
programme, they consider that for planned development
it is essential that year-wise and field-wise targets of pro-
duction are framed realistically. Frequent major changes
in them not only upset the transport arrangements but
also result in loss of work-flow and efficient use of man-
power and machines. The Committee would, therefore,
recommend that the annual as well as field-wise targets of
production for the Third Plan may be re-fired finally to
see that the actuals would not violently depart from the
targets. It might also be desirable if quarterly targets are
fixed for each colliery so that the Corporation could watch
the progress.

3021 (Aii) LS—2

Need to
refix annual
as well as
coal-field-
wise targets
finully.
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32. Table below shows the trends in grade-wise pro-
duction of coal by the Corporation.

(In Million tons)

Actual production Sccond
Plan Targets
Quality for
1956-57 1960-61 %age 1965-66
increase
1. Coking . . 2.323 3.366 45% 9.242
2. Non-coking:
Sclected (including sclect-
cd‘A’and‘B’) . . 0.199 0.336 69% 4.500
Grs. I&below . . 0.585 4.348 643% 19.850

33. It will be seen that during the Second Plan period
while the producticn of non-coking coal of grades I and
below increased by 643% from 0°585 to 4°348 million tons,
the production of selected non-coking coal rose by 69%
from 0-199 to 0°336 million tons and that of coking coal
increased by 45% only from 2°323 to 3-366 million tons.

34. The principal objective of the coal programme in
the Third Plan is to ensure that the additional output of
coking and superior grades of non-coking coals, which is
placed at 12 and 10 million tons respectively is made avail-
able to steel plants, merchant cokeries, railways and other
industries.

35. Since the Third Plan requires the public sector to
take a more active part than hitherto in the production of
superior grades of coal, the Committee hope that the Cor-
poration would take active measures to produce more of
coking and superior grades of non-coking coals.
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DEVELOPMENT PROGRAMME

(A) Development of New Mines Second Plaa

36. The Second Plan envisaged that the additional pro- obicctive of
duction of 105 million tons of coal by the Corporation dcVeloping

should mostly be raised from new mines to be developed poi

ew mines in
ying

in the outlying fields (i.e. outside Bihar and West Bengal). ficlds not
The statement below gives State-wise the position regard- fultilled to
ing the new mines actually developed during the Second 2pPrecisble

Plan period: — extent.
Name of new mines  Opencast or Date when went Remarks
State-wise underground into com-
mercial
production
Bihar :
1. Kathara Opencast 1-6-1959
2. Gidi‘A’ Bath 1-4-1960
3. Saunda Both 1-7-1959
4. Bachra Underground  1-4-1960
s. Sayal ‘D’ Underground  1-4-1960
6. Gidi‘C’. Opencast 1960-61
7. Bhurkunda. Opencast 1-10-1958
(extension to
old colliery)
8. Chordhara . Project abandoned.
9' Sayal ¢ A ’ ae Do.

Milhya Pradesh :

10. Korba

11. Korea .

Both

Both

12. Kurasia (extension Opencast

to old colliery)

13. Bisrampur

brissa :
14. South Balanda

Do.

1-4-1958  Five projects were
under taken in this
area. Two mines
viz, one under-
ground and one
pilot quarry went
into production,
Two under-ground
mines (Banki) and
Surakachhar  and
one quarry (Ma-
nikpur) continue
in Third Plan.

1959-60*

1959-60

Put off to Third
Plan due to dela
in linking wi
Railway line.

1960-61*

* Korea and South Balanda did not come on to the revenue
account during the IInd Plan period. They were taken up as
advance action for the IIIrd Plan and a certain amount of rais-
ings were obtained during the I.Ind; Plan period also.

13
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37. It will be seen that of the 11 new mines developed
during the Second Plan period, 7 are in Bihar and only 4 in
the outlying fields. Thus the Second Plan objective of de-
veloping new mines in the outlying fields has not been ful-
filled by the Corporation to any appreciable extent.

raeedto 38. To meet the production target set for the Third
clop new Pl.n, the Corporation intends to develop 16 new mines,

:'JH;,’-,,': besides extension of old mines. Of these, four are in
fields. Bihar, eight in Madhya Pradesh, two in Orissa and two

in Maharashtra. Most of the new mines proposed to be
developed are thus in outlying fields. The Managing
Director informed the Committee during evidence that of
the total production of 30:5 million tons at the end of
Third Plan. about 50 per cent would be raised from out-
lying fields.

39. The Committee hope that the programme of develop-
ment of new mines in outlying fields would be vigorously
pursued and fully implemented during the Third Plan
period at least. The importance of developing outlying
areas cannot be over-emphasised as this would not only
reduce haulage of coal over long distances but would also
result in regional self-sufficiency to a certain extent.

Need to 40. It is noticed that of the new mines taken up for
svoid infruc- development by the Corporation during the Second Plan,
tuous time  two viz. Chordhara and Sayal ‘A’ were given up after pros-
and moneY pecting and preparation of project reports as the coal was
‘,’;2,;’,’}“‘ found to be of an inferior quality. It is not clear why the
quuality of cual in the mines was not known to the Corpo-
ration during prospecting. The Committee consider that
the time and money spent on the preparation of project
reports was thereby rendered infructuous and could have
bewn avouded.
Commission.  41. The following statement shows the position regard-
ingof new ing the new mines* proposed to be developed in the Third
mines 1n Plan: '

‘Third Plan
ing Name of mine Opencast or  Yeor when
behind. State-wise underground  expected Remarks
to go into
production
Bihar :
1. Sudamdih . . Underground 1965-66 —
2. West Bokaro (ex- -Do- 1965-66 In prospecting stage
tension to old colliery) at present.
3. Ramgarh . . Both end, 1965 Washability tests
completed in Nov,
' 1962. Project Re-
port expected in
January, 1963.
4. Chalkari . . Underground 1962-63 Project  Report ap-
proved in Septem-
ber, 1961.

*Loe: not include extension of Kathara, Sawang and Jaran-
gcih collieries in Bihai, and Korba mines in Madhya Pradesh
which are continuing from Second Plan.
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Name of mine Opencast or Year when
(State-wise) underground expected to Remarks
go into
production

Madhya Pradesh :

§. Churchajhilimili  Underground 1965-66 In prospecting stage.

6. Singraul; . . Opencast 1963-64 Project  report  ap-
proved in Septem-
ber, 1962.

7. Sonawani . . Underground  1963-64 Project  ‘report  ap-
proved in  August
1962.

8. Bijuri . . Do. 1963-64 Project report
approved in  Sep-
tember, 1962,

9. Jamuna . . Both 1963-64 Project report  ap-
proved in Septem-
ber, 1962.

310. Bisrampur . Do. 1962-63 Was a Sccond Plan
project.

11. Daman Hill . Underground 1962-63 Project Report
approved in July

Patherkera/Panch D 96 In ‘pros
12. Patherkera/Panch/ Q. 1965-66 n prospecting stage.
Kenhan
QOrissa

13. Jagannath . . Opencast 1964-65 Project report ap-
proved in Septem-
ber, 1962

14. Nandira + Uaderground 1964-65 Project reported ap-
proved in Septem-
ber, 1962.

Maharashtra :

15. Kamptee . . Do. 1965-66 Do.

16. Umrer . . Opencast 1963-64 Project Report ap-
proved in Deceme
ber, 1961.

42. It will be seen that most of the new mines are still
either at the project report stage or at the exploratory
stage and that about fifty per cent of them are expected to
go into production in the last two years of the Plan. The
Third Plan envisaged that all the new mines would be
established by the third year of the Plan period. Thus it
would appear that there is again a time lag in the com-
missioning of new mines in the Third Plan.

43. The Committee were informed that no time sche- Need for
dule for completion of various stages of development and laying down
commissioning of new mines was drawn up by the Como- f:h";":‘i“ of
ration in the case of the Second Plan projects. Schedules ;gmpjetion
fcr completion of various stages of development of mines of various
for Third Plan have also not been fixed. It was stated stages.
that the overall plan was to complete prospecting by the
end of 1962 and to prepare all project reports by March,

1963. This nad not been adhered to in a number of cases.

The Committee consider that the preparation of detailed
time schedules of completion of various stages of develop-
ment of a project are necessary to achieve Plan targets
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and the progress actually made can be watched against
such schedules and delays or difficulties, if any, remedied
in time.. They, therefore, recommend that detailed sche-
dules should be prepared immediately for completion of
various stages of development of the new projects in the
Third Plan and the progress watched with reference their-
to.

44. The Third Five Year Plan has, among other things,
specificully ¢njoined that for each major project a compre-
hensive completion report should be prepared giving the
entire history of the project. including mistakes which
occurred and risks taken, remedial measures adopted and
lessons drawn, so that such a report might serve as a re-
ference book and guide to engineers charged with the
execution of similar projects in the future. The prepara-
tion of such a report should be begun while the works
are in preg:ess and the events are fresh in memory. The
report chould be completed as far as possible, simultan-
eously wiin or soon after the completion of the project.

45. So 1tar, the Corporation has not prepared or even
started preparing any completion reports in regard to
the new projects undertaken by it. Explaining the reasons
for not preparing these reports, the Managing Director
slated that they had not been asked by Government to
do so. The Commiltee are surprised that such an impor-
tant suggestion made in the Plan, which is aimed at eco-
nomy and €jiciency m working, has been overlooked both’
by the Corporation and the Ministry, They expect that
tie valuable suggestions contained in the Plans are taken
due nute of ana implemented. The Secretary of the Min-
istry undertook to issue mecessary instructions in the mat-
ter. :

B. Prospecting

4G. 1he Geological Survey of India is responsible for
the mapping of mineral resources and the Indian Bureau
of Mines (1.B.M.) for the detailed prospecting. In 1958-
59, the Curporation established u Drilling & Geological
Organisaticun of its own headed by a retired Director of
the Geological Survey of India, and since then detailed
prospecting of coal had been undertaken both by the Cor-
gomtlon and the ILB.M. on its behalf. It has also recently
cen decided that the Corporation should progressively
take over the entire work of detailed prospecting of coal
fro'n the Indian Bureau of Mines. Explaining the reasons
for tnis decision, it was stated that there had been lack
of coordination between the Corporation and the 1. B. ML
which haed resulted in infructuous drilling. The requisite
day-to-aay co-ordination was not possible unless mining
and driiling was done by the same organisation. A simi-
lar practice obtained in foreign countries also. It was also
ciaimed that the cost of drilling by the Corporation would
be less than what was being paid to the ILB.M. The Com-
mittee appreciate the decision of the Corporation to take
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over ultimately the detailed drilling work from the I.B.M.
T.ey wouluc urge that close co-ordination between the
two organisations should be maintainehd till the entire
dnilitng work is taken over by the Corporation.

47. The table below shows the meterage drilled by the Needto

Corporation and the L.B.M. during the last three years:— t‘.“':i‘)fm

organisation.

Mocterage drilled
Ycar ByCorpo- ByLB.M. Total
ration’s
own drilling
organisa-
tion

1959-60 . . . 7389 68,667 76,056
1960-61 . . . 7161 53:244 60,405
1961-62 . . . 2776 28,612 56,368

13. It wili be seen that despite the two organisations
undertaking the detailed drilling for coal, the meterage
actually drilled has been declining from year to year. This
was Inainly attributed to shortage of drills. At present
the Corporation has 48 drills and formal sanction of Gov-
ernment for the purchase of 50 more drills had been
obtained only recently.

49. The Committee consider that there is an urgent
need to increase the tempo of detailed prospecting to
exrpedite commissioning of new mines and to keep pace
with the requirement of coal programme during the Third
and subsequent Plans. They trust that the Corporation
will take necessary steps to strengthen its Drilling Or-
ganisation and will take over the entire drilling work with-
in a stipulated time.

C. Washeries

(i) Kargali Washery:

50. In order to meet the requirements of coking coal of
the steel plants at Rourkela and Bhilai, it was decided by
Government in 1955 to set up a coal washing plant at Kar-
gali. On the basis of the indent placed for a complete coal
washing plant by the then Chief Mining Engineer, State
Collieries, tenders were invited by the Director General of
Supplies & Disposals in April 1955. After some negotia-
tions, the contract for supply, installation and commis-
sioning of the washery was placed by D.G.S. & D. on M/s.
Eastern Equipment and Sales Lid. in conjunction with
Messrs. Daiichi Bassan Kaisha Ltd., Japan in March 1956 at
a total cost of Rs. 172 crores.
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Delsy in 51. In terms of the Contract, the washery was scheduled
c.i‘o’"'.m"' to be commissioned by 1st January, 1958 but it actually went
nine- into operation in November, 1858 i.e. after a lapse of ten
months. The reason given was that there were delays in

obtaining permission from the State Government for com-
missioning of a ropeway, in completion of roads, founda-

tion, drainage etc. These delays were avoidable. The Com-

mittee feel that with proper planning, it should have been

possible to get the washery completed in time. They hope

that there would be no recurrence of such delays in future.

Washery 52. The table below shows the rated capacity and output

goﬂntm of the washery since its inception.

weather

from the Ratcd an- Actual Percentage

beginning. Year nual capacity Output output tora-
interms of ted capa-
washed coal city

(In lakhs of tons)

1958-59 . . . 16.20 1.47 27.2%
(on the basis
of 4months)

1959-60 . . . » 840 51.8%

1960-61 . . . » 8.14 50.29%

1961-62 . . . » 9.76 60.2%

53. Even allowing for the low output of 27°'2% of the
rated capacity in the first year of commissioning i.e. 1958-59,
the performance of the washery has not risen beyond 60%
in the three years thereafter and thus has been far below
the rated capacity.

Causes for 54. To investigate the causes for the unsatisfactory per-

unsatisfac-  formance of the washery in the initial stages and to make a

tory perfor- fy]] assessment of the technical efficiency of the washery,

mance. . the management appointed a departmental committee in

July, 1959 which submitted its report in February 1960.

The Committee confirmed the following defects in the
washery: —

(1) The designed capacity of the washery fell short

of the expected input capacity of 22 million tons
per annum.

(2) There was excessive size degradation of coal
during its transit from the colliery’s end upto the
washery.

(3) The capacity of the bi-cable ropeway did not
- come up to the specific rate of 250 tons per hour
for 20 hours a day.

.(4) Inadequate provision had been made for storage
~ purposes at variou$ stages.
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(5) There was excessive coal dust in the washing

plant for which adequate arrangements for dust
control were not provided.

55. On the question whether the responsibility for the
unsatisfactory performance rested on the Contractors or
the National Coal Development Corporation, the members
of the Committee were One view was that the
contractors were responsible for the supply and perfor-
mance of complete integrated plant and the other, which
was a majority view, was that the contract provided for
supply and performance of individual component units
only. As a result of negotiations, however, an a ent
was reached between the D.G.S. & D. and the N.C.D.C. on
the one hand and the Japanese contractors on the other in
October, 1960 under which, thé contractors agreed to give
certain additional guarantees for the Coal Washing Plant,
apart from the guarantees already given. Towards the ful-
filment of these guarantees the Contractors gave a bank
guarantee of Rs. 17 lakhs. As a result of the running tests
conducted in August-September, 1961, the Corporation came
to the conclusion that the guarantees in terms of the con-
tract had been fulfilled. The bank guarantee was, there-
fore, released to the Contractors. The firm, however, gave
a written letter agreeing to repair or replace any defective
components even if no bank guarantee was in force.

56. The following unusual features regarding the con-

Contrac-
tors could
not be held
re-ponsible
for defici-
encies.

Unusual

tract and shortcomings in maintenance have come to the features

notice of the Committee: —

(i) Unlike the usual practice in such matters, no pro-
ject report for the washery was prepared. Ten-
ders for the project were indited on the basis of
the meagre coal characteristics data given in the
Kargali-Bokaro Coal Washing Plant Committee
Report (1954) which in actual working, was found
to be different. It was explained that the facilities
for analysis of coal were not adequate in the coun-
try at that time and further there was change in
the method of mining subsequent to the contract
resulting in excessive slack in coal.

(it) The contract was defective in that it provided
for performance guarantee in respect of indivi-
dual units and sections of plant and equipment
only and not any specific guarantee as to the in-
tegrated capacity of plant as a whole.

(iii) There have been maintenance and services diffi-
culties due to lack of steady supply of coal, rail-
way wagons, removal of rejects and middlings,
s e of power and water and poor mainten-
ance for want of spares. In fact an expert has
described the operation of the washery as that

regarding
contract and
shortcomings
in mainte-
rance.



“The plant stammers. It operates for 10 minutes
and there is no coal; it shuts down for an
_hour and when coal arrives it operates for an
hour when there is power failure. It shuts down
again for half-an-hour or an hour. When power
comes back, then there is a failure in water sup-
ply. In fact often over 30% of the working time
i8 lost in this manner.”

(iv) The expenditure on repairs and maintenance of
the washery during the two yedrs viz. 1959-60 and
1960-61 amounted to Rs. 1:19 crores.

Committee’s 57, It is thus evident from the foregoing that proper care

Observation. gnd cqution was not observed at the time of inviting ten-
ders {or this project as in the absence of project report
complete data was not made available to the tenderers.
The contract entered into with Japanese firm was also
defective as it did not provide for the performance guar-
antee of the integrated plant and hence they could not be
held responsible for ensuring the rated throughput. Re-
pairs and maintenance costing as much as Rs. 119 crores
during the two years had to be carried out at the cost of the
Corporation. It is significant to note that the total cost cf
the washery itself was Rs. 1'72 crores only. In addition, a
period of over three years was spent in getting the defects
and deficiencies removed, resulting in loss of production
and earnings. Even after this the annual production is ex-
pected to be 3 lakhs tons less than the original rated capa-
city of 16:20 lakhs tons as admitted by the Managing
Director. The Committee cannot help feeling that the acts
of commission and ommission in this case have proved to
be quite costly. They hope that there will be no repetition
of such mistakes in future. In this connection they were
assured by the Mdhaging Director that they had learnt a
good lesson and that they had better facilities for testing
the coal characteristics and that their own engineers had
also better experience. :

High Staff. 58. Table below shows the estimated and actual staff
Strength.  strength of the Kargali washery:—

- Strengthas ' Actual
estimated by strength

Category Japanese 1961-62
Contractors
(Revised) -
Unskilled Workers . . . 32 243
Semi-skilled Workers . . . 60 163
Skilled Workers . . . 139 97

TorAL . . . 231 503
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50. It will be seen that against the Contractors’ esti-
mate of 231 persons, the actual staff employed in the
washery in 196162 was 503. The increase in unskilled
workers is marked. It was explained that the contractors’
estimate was not based on Indian conditions.

60. The Committee note that in foreign countries the
coal perparation plants which have 50% higher output
than the Kargali washery, employ about 80 men in threce
shifts. The Managing Director admitted that the present
staff strength of the washery was high and undertook to
reduce it to the minimum. The Committee can see no
justification whatever for over-staffing the washery to such
a large extent and hope that it would be reduced to rea-
sonable proportion early.

61. In his comments on the Accounts of the Corpora- Working.
tion for the year ended 31st March 1961, the Director of
Commercial Audit inter-alia stated as follows:—

“The working expense account of the Kargali Coal yy.ghery.
Washery (which forms part of Company’s under-
vaking) for the year ended 31st March, 1961
showed a net loss of Rs. 42,90,040 which has been
taken to a Suspense Account as in the previous
year. The total loss on this account (after in-
cluding interest on capital outlay during deve-
lopment period amounting to Rs. 3,70,483/- and
the loss of Rs. 39,79,380 upto the end of 1959-60)
amounts to Rs. 86,39,903 to the end of 31st March,
1961. It has been stated in note C (1) (B) (1I) of
Schedule VIII that according to the Directive of
the Government of India, the above debit bal-
ance is to be kept under suspense until the target
level is achieved to be cleared ultimately by
means of a Surcharge on Hindustan Steel
Limited.”

62. In reply to a written enquiry regarding the above,
it was stated that it was not true to state that the washcry
had been running at a loss. In accordance with the agree-
ment arrived at, the Hindustan Steel Ltd. (H.S.L.) had
been paying the Corporation at an ad-hoc rate of the noti-
fied price for selected ‘B’ coal plus Rs. 5 with the under-
standing that once the final price was negotiated and
settled, the difference, if any, between the final price so
settled and the provisional price would be made good by
the HSL. As regards Government directive for keeping
the debit balance under suspense, it was stated that there
was no such directive. A suspense account was being
maintained by the Corporation which would be wiped off
after the actual cost incurred had been paid by the H.S.L.

63. A settlement was stated to have been reached with
H.SL. in this regard during 1961. Under this, the H.S.L.
would reimburse the Corporation with the actual expendi-
ture incurred upto 30th September 1961. For the subse-
quent period a standard cost is to be worked out on the:
basis of principles agreed upon between the two parties.
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The Committee consider that the standard cost should have
been worked out from the very beginning. The systewn of
payment at cost 18 not conducive to economy and effi
ciency. They hope that there would not be any further
delay in arriving at the standard cost and that such arrange-
ments would be made in.similar cases in the future.

64. Large quantities (ranging from 28 to 32 per cent
of the total raw coal fed) of middlings and rejects are re-
leased by the washery in the process of washing. While
the former are supplied to the Bokaro thermal power
station, the latter are just dumped. Total quantities of
these middlings and rejects may increase with the com-
missioning of new washeries.

65. The Committee understand that in Western coun-
tries, middlings are supplied to the staff in lieu of coal as
free distribution, to which they are normally entitled to
under the wage awards etc. The difficulty pointed out by
the Corporation in following this Sractice was that it might
be resented by the employees. During the two years viz.
1959-60 and 1960-61 the cost of coal issued free to emplo-
yees, numbering about 50,000, of the Corporation amounted
to Rs. 53:67 1 representin% nearly 2°63 lakhs tuns of
coal. The Committee feel that by issuing middlings in lieu
of coal to staff, it would not only improve the earnings of
the Corporation but would also release substantial quan-
tity of good quality coal for industrial and other purposes.
They, therefore, suggest that the feasibility of issuing
middlings to the staff may be examined by the Corporation.

66. Rejects released by the Kargali washery amount to
about 10 to 129 of the total input of coal which would
come to about 2 million tons at the rated capacity. It was
stated that at present there was no outlet for the rejects
due to inadequacy of transport and that they coula be
used for brick-burning or gassification etc. In this connec-
tion, the Committee would draw attention to para il of
the Report in which they have suggested an erpaision of
scope of the activities of the Corporation. They hope that
the Corporation would put the rejects to proper use and
thereby avoid the national waste.

(ii) Other washeries

67. A contract for the preparation of a detailed project
report for the coal washing and dressing plant in the Korba
coal-fields was entered into by the Corporaticn with
Tiazprom—e}::gort, U.S.S.R. in December, 1957 at a cost of
Rs. 5-95 lakhs. The idea was stated to be to beneficate
coal and supply a major portion of it to the Korba Thermal
Power Station in Madhya Pradesh. On receipt of the pro-
ject report, it was found that the cost of the plant and
waghing was going to be too high. The project was, there-
fore, abandoned as being an uneconomical proposition. The
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Power Station authorities were prepared to accept coal of
a certain ification for providing which it was not worth-
while washing the coal. It was admitted that their earlier
assessment regarding washing of the coal, which was of
non-coking quality, went wrong.

The Committee regret that the economics of the project
were not fully gone into by the Corporation before enter-
ing in to contract for the project report. Apart from ex-
penditure entailed on carrying 500 tons of coal to Lenin-
grad for washability tests and on deputation of Russian
experts etc., a wasteful exrpenditure of Rs. 595 lakhs was
incurred on the preparation of the project report alone.
They urge that the management should exercise proper
care in such matters to avoid waste.

68. The Third Five Year Plan envisages the setting up New Waghe.
of additional washing capacity of 12:7 million tons cver ries.
the Second Plan target of washing capacity of 11-63 million
tens of coking coal. Of this, 3'2 million tons is being
obtained by expansion of the washeries of the H.S.L. at
Dugda and Bhojudih and the capacity for balance of 9'5
million tons is to be set up by the Corporation. Besides
this, the Third Plan also tentatively envisages the estab-
lishment of washing capacity for 7 to 8 million tons of non-
coking coal for use by the Railways, which is also en-
trusted to the Corporation.

69. The table below shows the position of washeries gporifin
which the Corporation has planned so far in respect of expecte.! in

coking coal: — Third Plan
target of
Name of Washery Capacity Expected  date of washing
in terms commissioning  c@pacityf oz
of raw coking coal.
coal
(mill. tons)
1. Gidi . . . . 2-84 April, 1965
2. Kathara . . . . 3:00 Do.
3. Kargnli expansion . . . 0°50 Do.
4. Sawang . . . . 1'00 June, 196§
s. Ramgarh . . 1:50 March, 1966
ToraL 8-84°

70. Thus against the targetted capacity of 9'5 million
tons of coking coal, the Corporation expects to achieve a
gzlgacity for 884 million tons only by the end of the Third

n.

71. As regards non-coking coal, it was stated that the Settingup
Plan target might not be achieved as the Railways and of washeries
other consumers were not prepared to bear the extra cost ifg' 2‘;‘;‘{“';'
of washing and the problem remained unresolved. Thus ye% taken. :p,
there is no definite programme for setting up washeries for
non-coking coal by the Corporation with the result that the

.. *In addition, the Corporation is also setting up a washery at Sudamdih
vimh ;6“ input capacity of 2- 16 million tons which will go into production
n 1907. »
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tentative Third Plan target is mot likely to be achieved.
The setting up of washeries for non-co ing coal has not
been taken up as yet on account of some differences bet-
ween the Corporation and the Railways. Why such diffe-
Tences could not be resolved by Government so far is
not clear. The Committee recommend that Government
should take decisive steps in the matter and ensure that
the programme envisaged tentatively in the Plan becomes
a reality.

f;l s, 72. The Committee understand that in foreign countries

mines with 8 washery is regarded as a normal adjunct to a colliery.

suitable They were also told that since mechanisation and fast load-

washeries.  ing on to wagons of coal would involve installations for
stcrage, crushing, screening, conveying and loading, incor-
poration of a small standard washery plant in the mining
plan would not constitute any appreciable expenditure. The
Committee consider that the setting up of washeries apart
from conservation of scarce coking coal resources, would
also help in reducing the load on the railways. They con-
sider that the equipping of all new mines in the public
sector, with suitable washeries would be a step in the
right direction and that the matter may be examined
without delay.

T-}t.lin over

of L 73. At present coal washeries in the public sector are

Washeries.  Deing managed by two agencies viz. Hindustan Steel Ltd.

by N.C.D.C. (Durgapur, Dugda, Bhojudih and Patherdih washeries) and
the Corporation (Kargali and all other new washeries).
Foreign collaboration had been sought from different coun-
tries for developing the washeries by both the organisa-
tions.

74. Regarding the feasibility of taking over of washeries
of the H.S.L. by the Corporation, it was stated that the
washeries of the H.S.L. were drawing coal from a number
of private sector collieries which made the problems of
ensuring regular supply of coal and its quality complicated.
It was, therefore, preferred that the Corporation should
have only those washeries which were linked to their own
collieries. The Committee have considered this matter.
They feel that from the point Qf view of greater efficiency
and economy, technical know-how, research etc. it would
be advantageous if all the washeries were run by one orga-
nisation. They, therefore. recommend that the Ministries
concerned may eramine the matter whether all the wash-
eries in the public sector may be put under one organisa-
tion.

D. Foreign Collaboration

75. With a view to fulfil its programme of raising an
additional production of 185 million tons of coal in the
Third Plan, which called for setting up of several new
mines in virgin areas in comparatively short time, the
Ccrporation has secured technical collaboration from other
countries such as Poland, USSR, U.S.A,, UK., West Ger-



many and France in the establishment of new mines, washeries. workshop etc. as under:—

Particulars of collaborators

Name of Projects

Broad assignmcents under
the agrecements  entered
into by the Corporation
with collaborators so far

4

Remarks

1. With CEKOP Mining Org-

2.

- wcen the Govts

anisation (Poland).

(Under Economic Coop ration

Agreemcnt dt. 7-5-60 bct-
of India
& Polish Pcoplc’s Republic)

With  Tiazprom-export Two

Organisation (USSR)

(Undcr Economic Co-opera-

tion Agreements dt. 9-11-§7
& 21-11-61 between the
Govts. of India & the
U.S.S.R)

A deep Minc & a Washery (a) Proparation
at Sudamdih & a Washery

at Gidi.

incline
(Banki & Surakachhar),
an open cast mine (Manik-
puryea central workshop
and a washery at Korba
& a washery at Kathara.

Mines (a) Prcparation

(b) Supply of machincry,
cequipment & spare parts
and crection thereof.

sinking of two vertical
shafts at Sudamdih,

reports & working draw-
ings.

(b) Cost about Rs.

of project (a) Cost about Rs.60.76 lakhs.
rcports & working drawings.

B.sides, involves deputation
of technicians from and to
Poland to sctil: specifica-
tions ezc.

38.12
lakhs.

(c) T:chnical Co-operation in (c) Involvzs deputation of 89

polish cxperts & m:eting
thuir all «xpenscs. Total
exp:nditure on pay alone
amounts to about Rs. 49.93
lakhs,

of project (a) Costabout Rs. 71.38 lakhs.

B.sides, involves deputation

of Russian experts to
India and Corpns’.
Officcrs  to Russia to

scttle  spccifications etc.




(b) Supply of machinery & (b) Involves deputation of 14
equipment & supcrvise Russian experts to super-
installation thereof, visc installation of machi-

nery &  meeting all ex-
penses in connection there-
with.

With Pierce Management An open cast minc & a Preparation of projact r<ports.
Corpora tion. USA (under washery at Ramgarh.
TCM aid)

With National Coal Board, Two decp mines at Jarang- Do.
U.K. (under ColomboPlan  dih & Sawang.
Tech. Co-operation Scheme).

With Charbonnages-de-  Dcvclopment of stzeply Preparation of project re port.
France, Francz (under inclincd thick scams in
Indo-French Tech. Co-op, Karanpura.

Agrcement).
With West German Gov- L:nding of cxprrts to advise
ernment. on Workshop practicc and

on Coal proparation plants.




deep shafts and washeries where they required some
foreign technical assistance, the Corporation possessed the
necessary know-how for ordinary open cast mines, incline
mines and workshops. In regard to washeries, Director
of the Central Fuel Research Institute who is the con-
sultant to the Corporation stated that the C.F.R.I. had
developed the methods of designing washeries also.

77. It was explained that agreements for the prepara-
tion of project reports, designs and drawings for the vari-
ous projects had to be entered into with foreign collabo-
rators because they insisted on doing all these things and
had made it a condition of their loan/aid. The represen-
tative of the Ministry further stated that the foreign
collaborators insisted on doing everything themselves
from the beginning because they were responsible not
only for the performance of plant and production but also
for the achievement of the roduction targets.
In this connection it was stated that the Corporation could
prepare projects reports and working drawings. etc. in the
case of Banki and Surakachhar incline mines; Manikpur
and Ramgarh open cast mines and Central Workshop at
Korba. In the cases of Korba Workshop and Kathara wash-
ery, they had offered to prepare project reports but the
Russians insisted on preparing the same themselves.

78. The existing practice under which the entire work
relating to aq project, including the preparation of project
reports, working drawings, designs, etc. is done by the
foreign collaborators, even though the Corporation has the
necessary tchnical know-how to do it, has many draw-
backs. First, our own engineers would not be trained in
these complex and difficult tasks, and gain the necessar
confidence which comes from practical experience. Secondg'
ly it entails considerable avoidable erpenditure of foreign
exchange on the preparation of project reports, etc. as well
as on deputation of technicians from and to the collaborat-
ing countries to settle details of specifications. The cost of
project reports and working drawings of incline/open cast
mines, workshop and washeries contracted to the Polish
and Russian Collaborators which could have been prepared
by the Corporation works out to about Rs. 1:30 crores. The
Committee also feel that at present no attempt is made to
take advantage of the technical knowledge and experience
which may be available within the country in the develop-
ment of similar projects. They, therefore, recommend that
the Corporation should first prepare project reports, etc. in
respect of all its projects for which it has requisite techni-
cal competence and thereafter seek necessary technical
foreign collaboration in respect of only those lised
3021 (Aii) LS—3.

Committee's

dation.
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and specific items for which there is lack of technical know- '
how in the country. They are confident that the foreign

collaborators, who are interested in the all round progress

of the country, would encourage this process.

79. As various other public undertakings have also
sought foreign collaboration, the Committee feel that cer-
tain principles which should govern the nature and extent
of foreign collaboration in a project should be laid down
by Government for observance by all concerned. This is
necessary to foster indigenous talent and to discourage the
tendency to go in for projects on turnkey basis. In this
connection they would also invite attention to para 266 of
their 35th Report (Third Lok Sabha) on Heavy Electricals
(India) Ltd.

80. The agreement with CEKOP, Poland for sinking of
two vertical shafts at Sudamdih provides for deputation of
as many as 89 Polish technicians for a period extending
from 10 months to 2 years 9 months. All expenses on their
salary, boarding, lodging, travelling. medical etc. are to be
borne by the Corporation. The expenditure on this ac-
count which includes construction of a hostel for them is
estimated at Rs. 1 crore, i.e. about 56 per cent of the total
capital cost of Rs. 18'01 crores on the project.

81. It was stated that the Polish collaborators considered
it necessary to depute all these persons for sinking the first
shaft and that for the second shaft, the number was likely
to be reduced considerably. The Committee hope that this
will be done, It is also desirable if the number of foreign
technicians is kept to the minimum and a ceiling on the
expenditure relating to them is fired and incorporated in
the Agreements.

82. The Corporation entered into agreements with
Tiazprom-export, USSR in December, 1957 for preparation
of project reports in respect of a central workshop, and
two incline and one open cast mines at Korba. Project
report for the Workshop was received in December, 1959
and for the mines in November, 1960. These were approved
by the Corporation in the middle of 1961 and 1962 respec-
tively. Thus it took about 4o 5 years after signing of
agreements for the approval of project reports. This was
explained to be due to delays in the deputation of specia-
lists by the Russians, collection of geological and other data
to their satisfaction and revision of estimates and reports,
etc. It was stated by the Managing Director that the pro-
cedure in this regard which entailed teams of specialists
coming from and going to the sponsoring country to settle
details of specifications, etc. was dilatory. Some changes
were stated to have been made recently in this procedure.
The Committee suggest that the whole procedure regard-
ing agreements with foreign countries should be examined
with a view to simplifying sf.
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83. The Committee understand that there was no penalty Need for

clause in the agreements concluded by the Corporation gl:""'{n_ A
with various foreign collaborators. The representative of Acl::mam
the Ministry admitted the need for such a clause. The
Committee recommend that the matter may be examined
and suitable penalty clause included in all the agreements
to ensure timely supply of machinery and its proper per-
Jormance, ete.

84. The Committee were informed that all the foreign G°';;.'°“"'

agreements had been negotiated by the Corporation and ',’,‘:d;;‘,’g,‘
that there had been a lot of hard bargaining before the vetting
agreements were entered. No general principles suggest- agrecments.
ing improvements in the foreign agreements had been
worked out so far and communicated to the Corporation.
The Corporation had however suggested to the Ministry
to assoriate a Government representative in the negotiation
of all foreign agreements entered into by Public Under-
takings, so that there was uniformity in the terms and con-
ditions and the experience gained in one case might be
available to others. :

85. In this connection thaeCommittee would invite atten-
tion to para 22 of their 16th Report (First Lok Sabha) on
Organisation and Administration of Nationalised Under-
takings wherein they had recommended that a section
should be set up, preferably in the Cabinel Secretariat, to
scrutinise the agreements with foreign firms and maintain
up-to-date detailed information and comparative data on
the working of the agreements. While accepting the prin-
ciple of coordination as ‘unexceptionable’, Government did
not consider it necessary to set up a special section on the
ground that all important proposals regarding negotiations
for or ‘he execution of agreements with foreign firms were
dealt with by a Committee of Economic Secretaries to Gov-
ernment. This recommend-tion was, therefore, reiterated
by the Committee in their 19th Report on Action Taken by
Government on the earlier Report of the Committee.

86. It appeers that the agreements which the Corpora-
tion has entered into with foreign countries have not been
dealt with by the Committee of Economic Secretaries as
stated by Government nor has any section been set up by
the Government pursuant to the recommendation of the
Committee. The Committee are convinced that the setting
up of a central section by the Government to deal with all
foreign agreements is very essential not only to bring about
broad uniformity in their terms and conditions but also to
provide a repository of experience for handling the complex
and intricate problems in regard to foreign agreements. It
would also help to obviate many mistakes and misunder-
standings which generally arise in the drafting of such
agreements and lead to del&ya. They, therefore. recom-
mend that Government should set up a special cell for the

purpose without eny delay.
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E. Planning
(1) Planning and Design Organisation

87. The Corporation has a Planning Department which
undertakes preparation of project reports and design work.
As stated in para 76, the Department at present is not fully
equipped for the planning and designing of deep shaft
mines, washeries, etc.

88. During evidence it transpired that no officer of the
Corporation had been traincd abroad in designing. Further,
those who had some experience and training in designin
had not been actually put on designing work. No effort ha
been made to secure the services of any foreign expert in
designing under the Colombo Plan, etc. except that recently
the services of some German experts were obtained to
advise on coal preparation plants A knowledgeable wit-
ness informed the Committee that at present the Corpora-
tion did not have a proper planning and design organisa-
tion. He felt that the Planning Department chiefly acted
as a liaison between the Headquarters of the Corporation
on the one side and foreign collaborators on the other.

89. The Committee understand that in other countries
there are well equipped planning and design organisations
for coal mines and washeries. For instance, in Poland this
work is undertaken by entirely independent units known
as the Design Offices. There are three separate design
offices—2 for coal mines and one for washeries. The nor-
mal procedure for development of coal mines is for an
overall plan to be prepared for the entire area or basin.
This Master Plan is intended to de-limit the boundaries of
the different collieries proposed to be constructed. in the
light of the resources available within the areas. The

aster Plan covers the provision of common facilities for
all the collieries in an area like water supply, power supply
and railway facilities. Thereafter a detailed plan and
design of each colliery is prepared by the Design Offices.

90. The Committee would recommend that immediate
steps should be taken by the Corporation to strengthen its
Planning and Design Organisation. They also {eel that
the preparation of a Master Plan for an area, followed up
by detailed plan and design for each colliery, qs is done in
Poland, would be q scientific and economic method of deal-
ing with the exploitation of coal in this country.

(ii) Long term plan for coal

91. The Indian Productivity Team in their Report (1961)
observed that short term plans of 5 year duration were un-
suitable for coal industry and suggested that ‘Plan for
coal should be flexible, for a fifteen year period”. The
Third Five Year Plan has also stressed that large projects
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which take considerable time to yield results should be
conceived in terms longer than the usual plan periods and

should form part of a scheme of development stretching
over longer periods, say 10 to 15 years.

The Committee were informed that a Planning pi-aning
Group on coal had been constituted by the Ministry in Groupom
October 1962 in connection with the work on long term Cosl.
economic development and the Fourth Plan. This Group
had met only once so far and discussed coal requirements
in the Fourth Plan but no decisions on tentative targets or
the allocation of production for the public and private sec-
tors had been attempted.

92. As it is stated to take generally from five to eight Need to ex-
years from the stage of planning a coal mine to its attain- \‘;“g‘.“‘o}h}‘,’l‘_
ing full production, the Committee cannot over-emphasise ,;ing Group
the need for a long term perspective plan for coal. and to pre-
The Committee, therefore, recommesd that the work of the pare a com-
Planning Group on coal should be expedited and a compre- gf;i“;‘,’i‘n":
hensive blue print of the requirements of coal for the next :
10 to 15 years together with the share of the public and
private sectors in its production, the development of various
coalfields, washeries and of the requirements of machinery
and manpower drawn up- They would also suggest that
the annual production targets aimed at should be related
to the investment, as is the practice in U.K.—a suggestion
with which the representative of the Ministry seemed to
agree. .
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MECHANISATION, PLANT & MACHINERY ANL
PRODUCTIVITY

A. Mechanisation

93. To raise large outputs of coal in the allotted time,
mechanisation of new mines has been adopted as a policy
by the Corporation. While open cast mines were statea to
have been almost completely mechanised, in underground
mines only coal cutting and some system of haulage de-
pending upon the mining conditions encountered have
been mechanised. As regards old mines which are mainly
underground, mechanisation has not been resorted to ex-
cept to the extent of removal of overburden in the case of
a few open cast quarries. It was stated during evidence
that mechanisation of old mines would mean displacement
of labour and large scale unemployment.

94. Out of total production of 8.05 million tons in 1960-
61, production from old mines which mostly produce cok-
ing coal, was 4.79 million tons. This is expected to go up to
about 7 million tons during the Third Plan. The Com-
mittee feel that there is need to modernise old mires also.
They are unable to accept the plea of labour displacement
or redundancy as a valid one for not resorting to their
modernisation. Even after mechanisation, the Corpora-
tion’s target of coal production in the Third Plan and there.
after, would surely need the present labour force though
it might call for some displacement and training of work-
ers in the use of new machinery. The Committee would
therefore recommend that the question of mechanisation
of old mines to the extent possible may be examined at an
early date.

95. The Committee would also like to point out that
mechanisation is not an unmixed blessing and that it loses
much of its advantages if large outputs are not consistent-
ly maintained. In the past, especially in 1961-62, there
have been cases, when on account of transport or other fac-
tors, production was deliberately restricted to about half
of the capacity—thereby not only losing much of the bene-
fits of mechanisation, but incurring extra expenditure on
idle machinery and manpower.

96. In this connection the following observation of
Mr. Longden, a Member of the National Coal Board, UK.,
who visited the mines of the Corporation in July, 1960, is
pertinent:

“In developing both the new mines and the new quar-
ries the N.C.D.C. has, as a matter of poljcy, decided to



mechanise operations to the greatest possible extent, and
it has spent very large capital sums on acquiring some
really first-class equipment. Having adopted this policy it
is, in my view, essential that the equipment should be used
to the best possible advantage, which means: —

(i) it must be operated with the minimum of labour
and at maximum capacity;

(ii) the machines must be kept running for the
maximum number of hours in the twenty-four;

(iii) there must be a first-class maintenance service
to back up these needs; and

(iv) there must be transport facilities for getting the

coal away from the site with the least possible
delay.”

87. The Committee would, therefore, caution the Cor-
poration that it should ensure complete and proper co-
ordination between the production in the mechanised
mines and other relevant factors like transport, power, etc.
80 that the output is sustained and the equipment and man-

power are used to the maxrimum and the best possible
edvantage.

B. Plant and Machinery

98. The table below shows the overall idle capacity of

El:tnt, machinery and men in the Corporation during the
four years:—

Production Idle

capacity Actual capacity

(on the Production in
Year basis of percentage

deployment

of men and

machinery.)

(Lakhs tons) (Lakhs tons)

1959-60 - 87756 4856  15°6%
1960-61 - -3 8050 27°7%
1961-62 . 135°00 6050  55°1%
1962-63 .. 6170 36°10 4°°$%
(first six months).

®As given in the Cabinet Sectt. Brochure entitled “Principal
ublic Sector Undertakinzs in India 1960-61"".

Overell idle
capﬂclty.
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99. It will bée séen that in 1950-80 the production ca
city on the basis of deployment of men and machingr.y.
wag 5756 lakhs tons but actual production was only 4856
lakhs tons—leaving an idle capacity of 15:6%. The extent
of idle capacity in 1960-81 was 277 per cent; in 1961-62 it
was 55°1 per cent and in the first six months of 1962-63
was 41'5 per cent. The Managing Director explained that
this idle capacity was largely due to extraneous factors
like transport bottleneck, power shortage, etc.

100. The Committee are greatly concerned at the mag-
nitude of the idle capacity of the machinery and men in
the Corporation. It is vital, especially in the present emer-
gency, that the entire resources of labour and material be
urgently brought into full use. They would recommend
that an expert study into the causes of idle capacity both
of men and machines be immediately undertaken and
effective measures taken to secure optimum utilisation of
the installed capacity. The Managing Director admitted
the need for a detailed study with regard to machines and
methods of work so as to improve the utilisation of machi-
nes, maintenance, etc.

101. The statement below shows the new plant and
machinery, which was procured from abroad for Second
Plan projects but remain lying unused:—

Ttem No. lys Remarks
"

1. Coal cutters . . 21 17 allocated to.. Thizrd Plan
«  projects, and 4 await adequate
power supply in  Madhys

2. Gathering Arm type loaders a1 Earmarked for Third Plan pro-

jects.

9. Scrapper chain conveyors . 154 Do.
4. 30° Conveyors . 23 Will be _utilised as development

of _mines progresses. Provigion
made for full development ia
terms of project reports.

. Haulages One released to ] & K Mutnba

3. Direct 7 others earmar! for Thir
Plan projects.

6. BEndless Haulages . 4 CBarmarked for  Third Piaa
projects.

. 1000 KVA Transformers Await adequate power supply

7 with control gears . 3 in Madhya Pradesh. ‘ 4

g. Un und Transformers Some of these have since been

° asoKVA . 53 commissioned  and.  others

’ gwalttL lt:c.'equa:e power supply

in .

9 Flame proof LT. switchgear 165 A\vﬁi} adequate power supply in




Item No. lying Remarks
unused
10. Anderson shearer . 1 Was obtained for Korba Mines

but due to adverse mining
+ conditions has now heen
carmarked for Jarangdih.

11. Walkin Draglires . 2 These are being  assembled for

Bisrampur Collicry which wesa
Second Plan project but put
off to Third Plan due to delay
in linking with Railway line,
Cost of these machines is Rs.
1°64 crores.

102. It will be seen that a large quantity of plant and Need to
machimery which was imported for Second Plan projects commll;mon
had not been put to use immediately. Most of it is now joy PI8t
earmarked for Third Plan projects which are expected to ry without
go into production by the end of the Plan period. Tt was delay.
explained that new machinery was idle on account of (i)
enforced reduction in production and (ii) mining opera-
tions having not materialised as anticipated which was
stated to be responsible for long term idleness. Besides,
there were also some advance purchases in excess of re-

uirements of the Second Plan projects. The Committee
Ze:u;‘l “z;'ztfade uate c’:z‘ution hg‘g no’t‘;gimhamrci:ed inmiﬁ

. g for the machinery, ey that no time woul
bé lost in commissioning all the plant and machinery.

103. Table below shows the value of plant and machin- Bulkof the

ery procured by the Corporation from abroad and indige- m'chinery
fious sources during the Second Plan period:— B oad
: o . (Rs.in crore)
i) abroad 16 {Bdighy N
ik e | ® e
ar.58 2.68 an %

108. Thus out of the total purchases of plant and machi-
nery valued at Rs. 24.24 crores, machinery worth Rs. 21.58.
crores has been obtained from abroad, ie. 899, and only
11% of the requirements have been met from indigenous
sources. In the Third Plan the Corporation’s requirements
for plant and machinery are likely to be about three times:
more than in thé Second Plan. B
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105. A coal mining machinery manufacturing planct is
being set Up at Durgapur by the Heavy Engineering Cor-
¢:nration with a capacity of 45,000 tons of various types of
machinery, including that for washeries and it is expected
to go into production by 1865. The question of setting up
another plant with a capacity of 35,000 tons of mining
machinery per annum was stated to be under considera-
tion of the Government so as to achieve self-sufficiency in
this respect.

106. To reduce dependence on imports and save the
much needed foreign exchange, there is an urgent need to
establish expeditiously indigenous production of mining
machinery including machinery for washeries. In this con-
nection it is noteworthy that foreign countries have made
great strides in building up this industry. For instance, in
Poland the production of mining machinery during 1961
was about 1,50,000 tons, out of which machinery worth 60
million dollars was exported. The Committee hope that
decision to set up the second machinery manufacturing
plant will be expedited and effective steps taken to com-
mission both the plants as early as possible. They would
also suggest that Government might conduct a survey of
the erxisting capacity for manufacture of engineering
equipment in the country so that machinery, equipment
and spare parts which could be indigenously produced may
not be imported from abroad.

107.The need for standardisation of mining equipment is
well recognised. The Indian Productivity Team in their
Report (1961) observed that a Standards Committee had
been set up by the Indian Standards Institution for
evolving standards for coal minix;g industry and recom-
mended that the work be expedited.

108. The representative of the Ministry stated that the
Durgapur plant would be manufacturing equipment ac-
cording to certain standards and that as and when self-
sufficiency was achieved in mining machinery, they would
be able to standardise the various items of equipment. At
present the difficulty was that most of the equipment was
tied up with foreign aid from various countries and pur-
chases could not be restricted to one source only. The
Committee suggest that in view of the obvious advantages
to be gained from the point of view of maintenance and
spare parts, efforts should continue to be made to achieve
standardisation of mining equipment to the maximum ex-
tent possible.

C. Productivity
109. The following statement shows the average Output

Per Man Shift (O.M.S.) in the collieries of the Corporation



)
t9-avis the National average as also the position in Corpors-

3 - . "‘01"
foreign countries, during the last two years:— O M.
(average OMS in Metric tonnes)  coup 'red
with N 't-
__— . ion 10.M.S.
(Forcign  countries) and of other
) : countries.
Year NCDC* Ni- USA®® Woit UK Franoes Nx- Bel- o0
tional Ger- - ther- gium
many lands
1960 . . 0°62 0°44 I1°32 1°6I 1-42 1°22 1'14 1°02
1961 . . 049 046 .. 1°73 1°47 1-26 1°31 1°09

110. It will be seen that the Corporation’s average
O.M.S. went down from 0.62 metric tonnes in 1960 to 0.49
metric tonnes in 1961. Their O.M.S. is better than the
Neauonal O.M.S. but compared with foreign countries it is
very much less.

111. The decline in the Corporation’s O.M.S. in 1961 was Need to im-
ascribed to restricted production in that year. It was also prove
stated that in their mechanised mines they had not been O.M.S.
able to work to the full extent. The Managing Director
said that ‘permit us to produce to our maximum capacity
and then judge us’. The Committee feel that the present
‘O.M.S. in the Corporation’s collieries is low considering the
capacity of the very expensive equipment installed. They
hope that every effort will be made by the Corporation to
improve the O.M.S. to approximate to the standards obtain-
ing n foreign countries.

112. The Third Plan has advocated the introduction of WageIncen-
‘wage incentives on the largest possible scale in Public en- tive Scheme.
terprises for the mutual benefit of the workers and the in-
dustry, as it plays an important part in raisinf; labour
productivity, reducing costs and improving quality.

113. The Committee were informed that to evolve
‘norms’ of production on the basis of which incentive
schemes could be introduced, M/S IBCON were called upon
to undcertake Time and Motion studies in the three collie-
ries of th2 Corpomtion situated in the Karanpura coalfields
and they submitted their Report in 1961-62. Since then
the work had been taken up independently by the officers
of the Corporation’s Industrial Engineering Department,
who had also completed study of two more collieries in
the Karanpura area. On the basis of these studies, a wage
incentive scheme for Karanpura group of collieries was

*NCDC’s O.M.S. relate to the Financial Years 1960-61 and 1961-62-

$*USA’s O.M.S. relate to the year 1958, [Itis stated that in USA the
average OMS has gone up from 6-42 tons in 1947 to 11°32 tons in 1958,

Many mines have achieved 50 tons and are now aiming at 100 tons.
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stated to have been prepared. The Commitiee hope that
suitable wage incentive schemes would be introduced by
the Corporation not only in the Karanpura area but also
i~ other collieries of the Corporation which would natu-

rally lead to an increase in output per manshift and reduc-
tien n costs.

114. The Committee understand that workers remained
undcrground continuously for eight hours without any
fr0d. The Managing Director agreed that it would improve
efficiency if the workers were provided some light refresh-
inent; at a certain interval and undertook to try the same.
The Committee feel that it would be desirable if arrange-
mcnts are made for providing some refreshments, beverages,
etc, during certain fired periods to the miners working
underground. They would, therefore, recommend that the
mutter may be examined by the management. In this con-
neciun the Committee would also invite dttention to para 4
of their 26th Report (Third Lok Sabha) on Action Taken
by Government on the 84th and 90th Reports on Ministry
of Labour and Employment.
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WOnKSHOP, COKE-OVEN PLANT AND PRINTING
PRESS

A. Central Workshop, Barkakana

115. For undertaking heavy maintenance work such as
major repairs and overhaul of engines and other machinery,
as well as for manufacture of spare parts and fabrication
of steel structurafs, the Corporation established a Central
Workshop at Barkakena at a total cost of Rs. 107 lakhs,
Most of the equipment for the workshop was purchased
f‘orénl U.S. Defence surplus and was stated to be in good
condition.

116. The table below shows the estimated and actual Shortfail
value of oulput of the workshop in 1961-62 and estimate inoutpst.
for ‘"« current year:—

(In lakhs of Re.)

Items of work 1961-62 1962-63
Estimate  Actual Estimate
(i) Manufacture of spare parts . . 25 8-88 )
(ii) Steel structure fabrication . . 15 ] *s
(iii) Retreading of tyres . . . 2 1 4
{iv) Major repairs and overhauls . 10 8 25
Toral . . s2 25°88 54 .

I'hus, agunst the total estimated output of Rs. 52 lakhs
in 1361-6%, the actual output in the Workshop was only
Rs. 25-88 lakhs. It was explained that the shortfall was
dae to delay in supply of power and shortage of skilled
WOIKErS, elc.

1!7. The Committee consider that the output of the Need to
workshop which was 50 per cent. of the estimate in 1961-62 > 1>
was very low. Compared to investment the turnover was 4% con -
nol even one-fourth as against the norm of 1 : 1. Consider- ' -
ing that the imports of spare parts by the Corporation in
1961-62 alone amounted to Rs. 81-40 lakhs, it is very neces-
sary that the output of the workshop should be stepped
up considerably so as to reduce dependence on im{):m.

Tne Commaittee recommend that urgent steps should b
taken in this directiom.



Staff -
strength.

Position in
other coun-
tries.

Need to do
8wy with

t e tem
of providing
hel, to
skilled
workers.

Production
declining
from

' year to year.

118. The present staff strength of the workshop is as
follows: —

Category Strength

(i) Skilled workers . . . . . . . 291
(ii) Semi-skilled workers e 154
(iii) Unskilled workers . . . . . . 154
(iv) Ministerial and others . . . . . . 8s
TotaL . . 8

Thus of the total number of 599 workers, there are 291
skilled, 154 semi=skilled and 154 unskilled workers.

119. The Committee understand that in similar work-
sh  ps 1n forcign countries, where even Railway wagons
owned by tLe Coilieries were being serviced and repaired,
the number of workers employed was less than 1/3rd of
the number employed in the Barkakena Workshep.

120, The high strength of staff in this workshop was
mainly attributed to the fact that every skilled worker
wanted . neipmate for carrying tools, etc. The Commit
tee consuder the system of providing helpers to the skilled
wouIaiTs as an antiquated one and not at all suited to the
p:csent day industrialised society. They regret that such
a system was at all allowed to grow in the public under.
takings and recommend that immediate steps should be
liken to do away with it. The Managing Director admit.
ted that this malady had to be remedied.

B. Coke Oven Plant, Giridih

12]1. A statement showing the production figures of coke
and bye-products of the coke oven plant of the Corporation
at Giridih, the amount of annual sales and recurring expen-
diture for the last three years is given below:—

1959-60 1960-61 1961-62

1. Production
(a) Hard coke (in tons) . . 28,240 22,618 24,147
(b) Soft coke (in tons) . . 6,137 3,856 3,31§
(c) Coke breeze (in tons) . . 3,209 1,788 268
(d) Coal tar (in tons) . . 1,011 788 86s
(¢) Benzol (gallons) . . . ' 3,320 Nil Nil
(f) Solvent Naptha (gallons) . . 64 Nil Nil

2. Sales (Rs. in lakhg) . . . 15°1§ 313°11 13-46

3. Annual recurring expenditure:
(Rs. in lakhs) . . . 20°00 20°'00 20°00

L W
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122. K will be seen that the production of hard and soft
coke at the Plant has been declining from year to year.
As regards bye-products, not only has the production of
coke breeze and coal tar considerably gone down during
the last three years but there have been no production of
benzol and solvent naptha in the last two years. On the
oiner hand, the annual recurring expenditure has continued
at the same level and has exceeded the sales by about
Rs. 5 to 7 lakhs every year.

125. 1t wes stated that the plant was set up about 36 ﬂiﬁ:'oc
years ago. Difficulty was also stated to have been expe- working of
rienced in selling the coke breeze. The Managing Direc- the plant
tor agreed that there was no reason why the plant should
contnue to suffer losses and stated that they hed already
a-ked an expert of the Hindustan Steel Ltd. to undertake
complete review thereof. The Committee hope that the
proposed review will be undertaken without any delay and
trhe working of the plant will be placed on a sound economic

footing.

C. Printing Press

124. Tic Corporation has set up a full-fledged printing
oress of its own at a capital cost of Rs. 2:40 lakhs (inclu-
sive of th~ cost of building) which started functioning in
S:pwembe-, 1960. The Press was stated to have been work-
ing ‘¢ its full capacity and the actual turnover during
1961-62 w..s of the order of Rs. 3 lakhs. As to the reasons
for s.ttirg up the press, it was stated that the printing of
the Cornaration’s work in the private presses was unsatis-
factory and expelsive.

125. The Committee learn that cther public under- Desiribility
takings at Ranchi, viz., the Hindustan Steel Ltd. and the prining =
Heavy Engineering Corporation do not have any press of requise-
their own and that the Corporation was mnot wunder- mentsof
taking their printing work as a regular feature. The Fublic .
Committee consider that it would be economical g ancm?”'
and profitable to pool the printing require-
ments - of various public undertakings located at
Ranchi and to set up a common press for all of them.

They recommend that the matter may be examined by
Government which the representative of the Ministry
undertook to do,
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TRANSPORT AND POWER

A. Transport:
‘Wagons 126. The annual requirements for railway wagons
;?5,‘:"‘4'“" by the Corporation on the Railways and the extent to
stocks which the same were met as also the pithead stoc! during
-position.  each of the last three years are given below, are-- vise:—
Coalficld 1959-60 Pithea 1 960-61
areas (Wagons in lakhs) at:kchf (Wagons in lakhs)
Inden- Allot-  Supplied tons) i nden- Allot- Supplied
ted ted
Bihar - 1.2 ©0.94 0©0.90 2.62 2.55 1.78 I.5¢
.Madhya Pradesh 0.34 0.3 0.31 0.61 0.68 0.46 0.45
Orissa . 0.13 o0.12 o0.12 0.03 0.18 0.16 o0.1§
TorAr 1.59 1.38 1.33 3.26 3.41 2.40 2.14
Coalfield Pithead 1961-62 Pithcad
areas (Wagons in lakhs) stocks
stocks (lakhs
(lakhs Indent- Allot- Supplied tons)
tons) tcd ted
Bihar 12.69 2.84 1.79 1.56 4.56
Madhya Pradesh 3.65 0.30 0.22 0.21 1.44
Orissa 0.42 0.2§ 0.23 0.23 0.10
TorAL 16.76. 3.39 2.24 2.00 6.10
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127. It will be seen that the wagons allotted to the
Corporation were less than the indented and those actually
supplied were even less than the allotted. The pithead
stocks rose from 0.3 million tons in 1959-60 to 1.7 million
tons in 1960-61 and were 0.6 million tons at the end of
1961-62. One of the factors responsible for accumulation of
abnormal pithead stocks especially in 1960-61 was the
decision of the management to raise coal to the capacity
target in the last quarter of 1960-61. which has been
discussed in para 23. The other was that the wagons
supply had not been equal to the requirements. This has
mainly been the case in Bihar especially Karanpura area.
In this connection there had been some controversy bet-
ween the Railway authorities and the Corporation. While
the Railways placed the responsibility for transport bottle-
neck on the Corporation on the ground that the original
targets were revised upward despite their pleading inabil-
ity to lift the coal, the latter contended that the Ministry
and the Railways had always been kept informed of chang-
es in the field-wise targets, etc.

128. The Committee were informed that with the special
efforts of the Ministry of Economic and Defence Co-
ordination, the position had considerably improved now.
The pithead stocks had been largely cleared and it was
also now the policy of the Corporation to restrict produc-
tion to keep pace with the offtake. The representative of
the Ministry also assured the Committee that whatever
might have happened in the Second Plan, the coal pro-
gramme in the Third Plan had been completely integrated
with transport and that the Railways had undertaken to
supply the required number of wagons.

129. The C. mmittee are of the view that the transport Committee™

bottleneck in the Second Plan arose primarily due to lack Observation.
of co-ordination at different levels, The Corporation did
not plan its programme of coal production having regard
to the capacity of the Railways to lift it. It was possible
Jor collieries to produce more coal at short notice but un-
less it could be moved speedily from the pitheads, the
problem of accumulation of stocks, resulting in locking up
of capital, possibilities of fires, pilferage etc. was apparent.
The Committee hope that there would be no lack of co-
ordination in regard to transport in the Third Plan and
sustained efforts would be made by all concerned to remove
in time difficulties, if any.

130. The demurrage paid by the Corporation to Rail- Need to
ways for detention of wagons on their account, during the avoid de-f
last two years, amounted to Rs. 11.18 lakhs. It was stated :‘:’3}‘
that loading of wagons on any particular day depended on
factors like availability of wagons at a parti time,
availability of labour, uction according to schedule etc.

Since these factors not synchronise, it led to detention.

3021 (Aif) LS—1
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It was also stated that with the introduction of mechanised
loading and provision of coal bunkers, it would be possible
to reduce the incidence of detention. The Committee feel
that the detention of wagons may have aggravated the
transport difficulties and accumulations at pitheads in the
past. It is essential that quick turnover of wagons be
ensured. They recommend that immediate steps may be
taken by the Corporation to secure quick loading of wagons
at the collieries,

131. The Committee noted that during the Second Plan,
siding facilities had been provided in certain new collieries
long after their going into production. For instance, while
production in the Korea colliery started in 1959-60, railway
siding was provided in February, 1962 i.e. two years after
the colliery went into production. In the cases of Gidi ‘A’
and Korba collieries, siding had been provided after about
one year of their going into production and in South

. Balanda after three years. Likewise, siding facilities in new

collieries being developed in the Third Plan are expected
after about one to two years of the commencement of pro-
duction. Pending construction of sidings, despatches of coal
were stated to be made either by providing temporary
siding or through adjoining collieries, etc.

132. The time-lag in the provision of siding facilities
was mainly attributed to delay in deciding upon the exact
location of a mine i.e. the pithead, which depended on the
finalisation of the project report. The Managing Director
felt that this time-lag was inherent in the present planning
under which they had to develop a new colliery within
two years and that it could not be stopped entirely. He,
however, agreed that the construction of the colliery and
the railway siding should go on simultaneously. The
Committee consider that it should be possible to reduce
the present time-lag to the minimum, if wot altogether
eliminate it, by expediting prospecting work and the prepa-
ration of project reports. They hope that the Corporation
would take suitable steps to this end.

B. Power Supply

133. The Committee were informed that the Corpora-
tion had not so far experienced any power shortage in the
Bihar and Orissa Coal-fields and that they were assured
of power supply to meet their additional requirements of
the Third Plan projects in those States. Similarly no diffi-
culty was anticipated in Maharashtra also. In Madhya Pra-
desh, however, power shortage was stated to have been
experienced especially in the following cases:—

(i) Kurasia Colliery: The Madhya Pradesh Electricity
Board was stated to have been asked to arrange power
supply, to the Kurasia Colliery in 1958 but they could do
so in 1962 i.e. after four years. In the meantime, the power



requirements of the colliery were being met by installing
diesel generating sets on a temporary basis. e delay
was ascribed to the time-lag in laying transmission line
by the Board from Korba thermal power statjon to the
colliery on account of non-availability of steel, delay in
getting import licence for conductors, insulators etc.

(ii)) Singrauli Colliery: Power for this colliery, which
is the second largest porject of the Corporation in the
Third Plan, and is expected to start production in October,
1963, is to be supplied from the Rihand Power House. There
has been some delay in settling the question of providing
transmission lines. The present decision is that the U.P.
Government would lay the transmission line upto the
Madhya Pradesh border and thereafter the transmission
line upto the colliery would be laid by the Madhya Pra-
desh Electricity Board. This decision has not yet been im-
plemented. It was stated that the Ministry was pursuing
the matter with both the State Governments. In the mean-
time, development work was stated to have been started
by installing generating sets.

134. In regard to other new projects in the Madhya Pra-
desh, it was stated that no power shortage was anticipated
if the generation of additional power from Korba and
Amarkantak thermal stations as well as the laying of
transmission lines to the projects proceeded according to
schedule.

135. It is evident that supply of power is of vital im-
portance for the Corporation to implement its production
and development programmes properly. Any delay o its
supply not only retards the progress of work but also re-
sults in avoidable expenditure by way of installing genera-
ting sets, rendering idle the rated capacity, etc. The Com-
mittee trust that the Ministry would take steps tc ensure
that the work of laying transmission lines by the State Elec-
tricity Boards especially the Madhya Pradesh Electricity
Board to the projects of the Corporation is completed in
time and that there would be no hold up in their progress
for want of power supply.

Committee’
Recommen-
dation.
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ORGANISATION AND ADMINISTRATION
A. Board of Directors

136. The Management of the Corporation vests in a
Board of Directors all of whom are appointed by the Pre-
sident. At present the Board consists of the following
eight* Directors including the Chairman and Managing

Director.
Chairman—Shri Ujjal Singh (non-official)
Directors:
1. Shri A. B. Guha, Coal Mining Adviser, Ministry ot
Mines & Fuel.
2. Shri Chhedi Lal, Joint Secretary, Ministry of
Mines & Fuel.
3. Shri Akhtar Zaman,* Joint Secretary. Ministry of
Finance.
4. Shri Kripal Singh (Member Transportation),
Railway Boani

5. Shri N. N. Wanchoo,* Secretary, Ministry of Steel
and Heavy Industries.

6. Shri Kanti Mehta—non-official.

7. Shri R. C. Dutt, Managing Director.

Chairman. 137. The Chairman of the Corp~ration is a part-time
non-official. Besides presiding over the meetings of the
Board, he has no specific functions or responsibilities
assigned to him. Under Article 83 of the Articles of
Association of the Corporation, however, he can reserve
any proposals or decisions of the Board for the decision of
the Government. Since his appointment in September
1959 the present Chairman had no occasion to exercise this

power.

138. Explaining the reasons for having a part-time
Chairman, it was stated that two different patterns were
followed in Government undertakings—one to have a
whole-time Chairman and the other a part-time Chnirman
who rendered general counsel and advice at Board meet-
ings. In the latter case the executive responsibility was
vested in a whole-time Managing Director. In the N.C.D.C.
they had followed the second pattern.

Combining 139. A Committee which considered the question of
of the mt- Parliamentary supervision over State Undertakings has

D Mandging  *At the time of factual verification, it was stated that—
oot (i) Shri J, M. Shrinagesh has been ted Director
) w.el 28-9-62 vice Shri N. N, Wanchoo;
(ii) Shri P, Govindan Nair has been appointed Director
w.e.f. 13-3-63 vice Shri A. Zaman; and
(iii) Shri Nargundkar of Sin Collieries Co. has also
been appointed as Director w.ef, 4-12-62,
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opined that “the Managing Director and/or Chairman is
the Head of a Board of Directors who should, except in the
case of very small concerns, all be full-time persons......
A Chairman who has only the trappings of authority is not
of much functional value. If he has authority he must also
have full responsibility.” The Committee consi-
der that there are no special edvantages in having a
part-time Chairman. During evidence the Managing
Director as well as the Secretary of the Ministry agreed
that the posts of the Chairman and the Managing Director
could be combined. In fact, in the case of another mining
enterprise viz. Neyveli Lignite Corporation and the
Indian Oil Company under the same Ministry the two offi-
ces once separate have been combined. The Committee
would therefore recommend that the posts of the Chair-
man and the Managing Director of the Corporation should
be combined and the Chairman should be the Chief Execu-
tive.*

140. The Board of Directors of the Corporation consists Present com=

of two non-officials, including the Chairman and five offi- position of
cials, excluding the Managing Director. Of the five offi- the Board.
cial Directors two are representatives of the Ministry of
Mines and Fuel and one each of the Ministries of Finance,
Steel and Heavy Industries, and Railways. Barring one
Director i.e. the Coal Mining Adviser to the Ministry, no
other Director appears to have any experience of the coal
industry.

141. It was explained that the main criterion for ap- criterion
pointment of Directors was their suitability to serve the for appoint-
best interests of the Corporation, by their special know- mentof
ledge and experience or by their association with such Directors.
Ministries of Government of India as had a vital interest
in or were intimately connected with the implementation
of the Corporation’s projects. The normal work of three
official Directors viz. the two from the Ministry of Mines
and Fuel and one from the Finance Ministry was stated to
be largely connected with the Corporation. As regards the
other two i.e. the representatives of the Ministries of Steel
and Heavy Industries and the Railways, it was stated that
their presence on the Board was necessary to maintain
close liaison with it as they were the principal customers
of the Corporation. Besides, the Railways were also its
carriers.

1 142, 1t is of interest to note that in the National Coal Position in
Board, UK. there is no Government official on the Board. U. K.
The Chairman and Members of that Board, as also of other
nationalised industries, are appointed by the Minister from

amongst persons “appearing to him to be qualified as hav-

ing had experience of and having shown capacity for in-

*At the time of factual verification, it was stated that
Shri R. C. Dutt has taken over the Chairmanship of the Corpora-
tion w.ef 7-3-1963. ‘- Shri Ujjal Singh continues to be on the
Board as a Director.
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dustrial, commercial or financial matters, applied science,
administration or organisation”.

143. While replying to the debate in the Lok Sabha on
the Annual Report of the Corporation for the year 1957-58,
the then Minister of Steel, Mines and Fuel referring to the
U.K. practice said as follows on the 13th August, 1959:

“The general principle is acceptable, but it is not al-
ways possible to find technical tﬁeople to man
the Directorate. But effort in that direction is
always continuing. So far as the principle is
concerned, as I said, it is unexceptionable. The
only difficulty is a real one of finding appro-
%I;iate men from these technical fields who could

put in these positions.”

Regarding membership of the Board the Committee
which considered the question of Parliamentary Supervi-
sion over State Undertakings suggested that:

.. the Board should consist of a Chairman, the
Managing Director (if there is one), some one
who is financial expert, not drawn from outside
the Company, one or more of the senior execu-
tives, the Chief Production executive, a repre-
sentative, wherever possible, of labour and often,
one of the staff.”

144. During evidence the Secretary of the Ministry
agreed to the need for appointing suitable technically ex-
gerienced persons on the Board but stated that no attempt

ad so far been made to select such persons either from
the private sector or from the ranks of the Corporation.

While there may be some justification for having repre-
gentatives of the Administrative and Finance Ministries on
the Boards of Public Undertakings, the present practice of
appointing representatives of other Ministries thereon is
not sound. Such representatives very often have neither
the requisite experience nor the time necessary to direct
the affairs of the undertaking. For instance, the Com-
mittee observed that the representative of the Railways
attended only 17 out of 33 meetings held during the last
3 years. During the year 1959-60 he attended only 4 out of
13 meetings. The Committee, therefore, recommend that
the Board of Directors of the Corporation may be® broad-
based by appointing suitable technically qualified persons.
In this connection the Secretary of the Ministru  agreed
that the Director of Central Fuel Research Institute could
usefully be appointed on the Board of the Corporation.

145. In para 30 of their 33rd Report (1958-39) on Hin-
dustan Steel Ltd., the Estimates Committee recommended
that Government should define in broad terms the qualifi-

Members of cations of the Chairman and Members of the Board of

Boards.

Directors of industrial undertakings in the public sector on
lines similar to those prescribed in the statutes of nationa-
lised industries in UK. In reply, Government stated in
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: ember 1960 that the recommendation was under con-
sideration. No decision appears to have been taken so far
in the matter. The Committee consider that a decision in
the matter is long over due. They reiterate the recom-

ion and trust that Government would soon define
the qualifications of the Chairman and Members of the
Boards of public undertakings keeping in view the tasks
‘to be performed and the requirements therefor.

146, As already stated, the management of the Corpora- Present func-
tion vests in the Board of Directors. To attend to the day- Bﬁ“’l of the
to-day administration there is a Managing Director, who :
exercises such powers and duties as are specifically dele-
gated to him by the Board. '

147. The field and extent of responsibilities of the Board
in relation to the management of affairs of the Corporation
are general. The important resolutions passed by the
Board during the last 3 years on production, transport,
planning etc. are summarised at Appendix I. It will be seen
that generally the Board has endorsed the proposals made
or the decisions taken by the Managing Director. In fact,
it transpired during evidence that mainly project reports
prepared by the technical officers of the Corporction were
discussed at the Board meetings and in rare cases changes
were made therein at the Board level.

148. The permanent tasks which should demand cons- Tasks which
tant attention from a Board have been defined by the should de-
Advisory Committee (1955) on organisation of National Mand cons-
«Coal Board, UK. (Fleck Committee Report) in the follow- St gt
dng words: — Board.

“It is the Board’s task to secure uniformly good
management for the various units for which
they have become responsible. They must se-
cure efficient capital development and the re-
placement of capacity. They must see that the
benefits of large-scale organisation are reaped
throughout the whole undertaking. For exam-

" ple, they must have a policy for standardisation,
must arrange the pooling of facilities for re-
search and development, and must see that the
best accounting and costing techniques are
everywhere adopted. The Board must also est-
ablish for management new standards of per-
formance since in a big undertaking, however
much its products compete with those of
others, financial profits and losses are not by
themselves a ciently delicate instrument for
measuring the success of particular units. Las
but perhaps most important of all, the Boar
must establish confidence, loyalty and discipline
among the management team.”

Prof. Dimock, an eminent wtiter on Public Enterprisss,
defined the responsibilities of the Board as follows: —

“Sub-policy making; ohecking the internal budget-
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‘ary programme of the enterprise; studying or-
ganisational questions; making strategic execu-
tive appointments, controlling financial methods
and reporting and conducting public relations.”

149. The Committee have already commented on certain
features regarding planning, production, transport arrange-
ments etc. of the Corporation. They consider that the con-
stant exercise of leadership at the highest level is of prime
importance for the success of any undertaking. In their
opinion, the tasks of the Boards of Public Undertakings
should include: —

(a) formulating policy;

(b) co-ordinating and progressing effectively its ex-
ecution;

(c) evaluating the performance of management;

(d) stimulating developments;

(e) raising the standards of management;

(f) collecting, introducing and disseminating infor-
mation and new ideas;

(g) establishing common executive and administra-
tive practices; and

(h) ensuring proper accounting and efficient utiliza-
tion of finances.

They would, therefore, recommend that the desirability
and necessity of laying down specifically the tasks of the
Boards of Directors of public undertakings on somewhat
the above lines may be examined by Government.

150. Of the eight Directors (including the Chairman) on
the Board of the Corporation, the Managing Director is the
only whole-time Director. All others are part-time. In
this connection, it is of interest to note that of the nine
members of the National Coal Board, U.K.. eight (including
the Chairman and the Deputy Chairman) are whole-time.
Barring the Chairman and the Deputy Chairman, who have
no particular port-folios assigned to them_ the other six
whole-time members are incharge of specific departments.

151. As to the desirability of appointing more full-time
Directors, the Managing Director stated that a stage would
come after two or three years when it would be necessary-
to have full-time Directors. The Secretary of the Ministry
stated that at present they did not feel the necessity of full-
time Directors but if the volume of work justified it, they
would certainly appoint more full4time Directors. For the
present, the exiat% gystem of senior technical officers in-
charge of various departments, being responsible to the
Managing Director was working well and satisfactorily.

152. The Committee consider that the size of the organi-
sation and the volume of work in the Corporation are ex-
panding rapidly. In the Third Plan it is required to raise
about 32 million tons of coal qnd in the subsequent plans its
operations are bound to become large and manifold. It has
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to exploit mh areas in various States for which vast pre-
parations advance planning are essential. It is, there-
fore, desirable that in such a large organisation one or a
group of allied activities are made the particular concern of
a member of the Board with specified duties, care being
taken to avoid duplication and overlapping. Such a func-
tional Board wou& not only ‘dprovide collective leadership
for th- Corporation but would also make the fulfilment of
its tasks easier. The Comniittee, therefore, recommend that
the question of appointing more full-time Members on the
Boarg of Directors of the Corporation may now be exa-
mineda.

153. Section 166, Sub-Section 2 of the Companies Act, Venue of
1956 as well as Article 41 of the Articles of Association of Annuat
the Corporation require that every Annual Gencral Meet- G‘“;;“ o
ing should be held at the registered office of the company (s posey.
i.e. at Ranchi. It is seen that the Sixth Annual General
Meeting of the Corporation was held at New Delhi on the
28th September, 1962. In regard to the authority for holding
meetings of the Board in places other than the registered
office, it was stated, that no authority was required. Thus
the provisions of the Companies Act and the Articles of
Association in this regard were not complied with.*

154. As regards the ordinary meetings of the Board, yegue of
there is no provision either in the Companies Act or in the ordinery
Articles of Association of the Corporation specifying the meetings of
place where they should be held. It is noted that out of theBosrd.
18 ordinary meetings of the Board held during the Ilast
two years, two were held at Calcutta and 16 were held at
New Delni. It was explained that meetings at Calcutta
were held once a year at the time of finmlisation of the
accounts and authentication of the Balance Sheet, as it was
convenient for the Auditors, who were stationed at Cal-

cutta to have a detailed discussion with the Directors on
such occasions.

155. Evidently most of the meetings were held at New Committee’s
Delhi for the convenience of the official Directors, as ad- observation.
mitted by the representative of the Ministry. This sup-
ports the view of the Committee expressed in para 144 that
the official part-time Directors do not have adequate time
to devote to the affairs of the Corporation.

Even though the Articles of Association are silent on the
matier of venue for ordinary meetings, the Committee con-
sider it desirable that normally they should be held at the
Registered Office itself where the full assistance of the
Secretariat of the undertaking will 'be readily available.
Meetings at places outside the Registered office should be

*At the time of factual verification, it was stated that
in pursuance of the proviso to Section 166 of the Companies
Act, 1956, the Central Govt. accorded permission to the Corpora--
tion to hold its annual general meeting at New Delhi on 28-9-62..
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held only in exceptional circumstances. Otherwise if the
meetings are held in Delhi not only will such Secretarial
assistance not be available but there will be other engage-
ments for the members of the Board which may not
make for calm and undivided attention being paid for the
tubjects under discussion.

156. Article 84 of the Articles of Association of the Cor-
poration contemplates the appointment of Committees of
the Board. A Standing Sub-Committee of the Board was
appoinied in May, 1957 to scrutinise tenders and project
reports but it was discontinued in October, 1959 as two of
its three members were stationed in Delhi and it was easier
10 nold meetings of the full Board than of the Sub-Com-
mittee.

157. In the National Coal Board, U.K. there are six exe-
cutive Com:nittees to consider and deal with matters like
Personnel, Organisation, Finance, Safety and Health, etc.
Names of these Committees together with their terms of
reference are given in Appendix II. The membership of
these committees consists entirely of Board members.
Heads of departments and sometimes other departmental
officials also attend meetings of these committees, when
the business engages their particular responsibilities. Each
of these Committees is empowered to taﬂe decisions in the
gam% of the Board and their decisions are reported to the

oard.

158. The Committee consider that after the Board is re-
constituted as already suggested it might be advisable to
have Committees to deal with matters like personnel, or-
ganisation, finance, safety and health etc. to assist the Board
in its tasks. The Committee, therefore, recommend that
the dgsirwbility of setting up such Committees may be exa-
mined.

B. Organisational Set-up

159. At the Headquarters of the Corporation at Ranchi,
the Managing Director is assisted by a number of heads of
Departments viz. Deputy General Manager, the Financial
Controller, Director of Planning, Chief Geologist and Direc-
tor of Drilling, Director of Production, a Civil Engineer, an
Excava\it:i.ng Engineer and an Electrical/Mechanical Engi-
neer, etc.

160. At the Colliery level, the Chief Executive is the Pro-
ject Officer of the rank either of Deputy Chief Mining Engi-
neer or Deputy Superintendent of Collieries. Finally, each
mine in a Colliery is in the charge of a Colliery Manager or
an Assistant Colliery Manager, who is directly responsible
for production and safety of the mine. The Project Officer,
who supervises and co-ordinates the work of the Managers
and also acts as an “Agent” under the Mines Act, is assisted
by technical officers i.e. Elecirical, Mechanical, Excavation
at:d' a?ivtgﬁ Engineers, an Administrative Officer and minis-
terial staff, ‘ :



161. Till March 1961, the Collieries of the Corporation Criticism by
were administered directly from the Headquarters. For the :;‘f:’t':
development of new areas there were three Chief Mining
Engineers who functioned from the Headquarters. This set-
up was the subject of criticism by the various foreign ex-
perts who visited the Corporation.

Mr. H A Longden of the National Coal Board,
U. K. observed that “The N.C.D.C. organisation is
such that there is undoubtedly a lack of strength
.and direction at the point of production.” He also
observed that the Junior Engineers assisting the
local agent or Superintendent “are not merely responsible
for getting the coal, but are spending much of their time in
building houses and roads, getting water and other supplies,
and on many other tasks. All these are, tasks which could

well be performed by persons other than Mining Engineers
who are already so scarce.”

Mon. Signard of the Charbonnages-de-France, who also
visited the country in July 1960, observed that “The
N.C.D.C. organisation....has surprised us by the enuncia-
tion of the over-whelming tasks which are incumbent
upon the Managing Director. The latter has 15 important
personalities under his direct orders. Such an expansion of
immediate staff after the Managing Director seems to us a

little too restrictive for this high officer, whatever his
capacity of work”.

162. As a result of the recommendations made by the g’g‘“""f
Managing Director in his Report on his visit to U.K., France c:llierie:
and West Germany during September/October 1960, the inyo areas.
collieries of the Corporation were, in March 1961, grouped
into six regions called Areas. They are:—

1. Karanpura (Bihar).

2. Kargali-Bokaro (Bihar).

3. Giridih (Bihar).

4. Orissa.

5. Korba (Madhya Pradesh).

6. Kurasia—Bisrampur (Madhya Pradesh).

Each Area was placed in the charge of an Area General
Manager of the rank of Chief or Joint Chief Mining Engi-
neer and their Offices were lpcated within the Area con-
cerned. They are assisted by representatives of the various
Departments functionin%eat the Headquarters and since

1st October, 1962 have been delegated enhanced adminis-
trative and financial powers.

163. This organisation into ‘Areas’ is on the pattern of Other
the National Coal Board, UK. There have also been sug- Suggestions.
gestions that the organisational set up of the Corporation
. should be modelled on the French system. In this connec-
tion the following recommendation made by the Indian
Productivity Team, which incltided four officers of the
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C ation, in their rt (1961) on visit to USA,
U.K., France and West y is pertinent:—

“The organisational structure adopted by the natio-
nalised French Coal Mining Industry may be
followed for the coal mines in the public sector
in India. This briefly consists of forming a cen-
tral policg making body similar to C on-
nages-de-France with autonomous coal minin
companies in each region. Formation of regiona
companies is recommended as some of the coal-
flelds are situated far apart and the constitution
of regional companies would facilitate in exer-
cising effective administrative control which, in
turn, would contribute to high productivity”.

164. The Managing Director of the Corporation did not
favour the idea of converting Areas into subsidiary corpo-
rations on the grounds that it would introduce a certain
amount of legal formality and weaken his control. He,
however, saw no objection to delegating mare powers to
the Area General Managers, if desirable. The representa-
tive of the Ministry stated that the recommendation of the
Indian Productivity Team was still under consideration
and that the Government had not yet come to any conclu-
sion in the matter.*

165. Evidently there is no uniformuty of thinking as to
the appropriate organisational pattern for the Corporation.
Currently there are two views—one to continue the exist.
ing pattern and the other to form subsidiary companies
region-wise or State-wise, leaving the central body i.e. the
Corporation to concentrate on policy making, plarning
direction and overall supervision, etc. The Committee
are of the view that the devising of a suitable
organisational structure for the Corporation is of the
highest importance. They consider that the recently
formed areas, should be the main and vital management
units. In that case the Corporation would be left free to
concentrate on planning, direction, coordination and the
providing of common services. It would also be worth-
while to examine whether a decentralised and quasi-fede.
ral structure on the lines of the French Coal Industry or
the British Gas and Electricity Industries would be suitable
for the Corporation. .

166. In this connection the Committee note that a detail-
ed review of the organisation and procedure of the Na-
tional Coal Board, U.K. was conducted by an Advisory

. *At the time of factual verification, it was stated that
in respect of the recommendation of the Indian Productivity
Team ‘on the establishment of the subsidiary companies, Gov-
ernment had already decided that it was not desirable to estab-
lish subsidiary companies of the Corporation at present.
During evidence the representative of the Ministry, however,
stated that “We have not yet come to any conclusion on that
recommendation”, It was further stated that “one of our mem-
bers....is in favour of that recommendation while others are

not...... .




nisation and procedure of that Bos

167. In view of the divergent views on the organisation Defm'lbllilv
pattern for the C tion expressed by the Managing %’mmn
Director and the Indian Productivity Team in their report, Committee’s
the Committee consider that it is desirable to have the ioadvise
organisational structure and procedure reviewed by a Ares ,
Committee. The Report of this Committee may be laid on g"‘f“:ﬂ'
the Table of the House. The Managing Director agreed that )
it would certainly be a good idea if the Government under-
took a review of the existing procedure and organisation.

168. The Committee understand that there is a Consulta-
tive Committee at Korba, Madhya Pradesh, consisting ot
representatives of the Madhya Pradesh Government, Cor-
poration, Ministries of Mines & Fuel and Finance, to deal
with local problems. They feel that it would be useful to
set up similer Consultative Committees in other Areas
also ard they should be charged with some specific res-
ponsibilities—a suggestion with which the representative
of the Ministry readily agreed. They would, therefore, re-
commend that suitable Consultative Committees may be
appointed in all the areas to assist and advise the Area
General Managers in their tasks.

C. Liaison Offices
169. The Corporation has two Liaison Offices—one in
Delhi and the other in Calcutta. Their present staff

strength and recurring annual expenditure are given
below: —

N=ame of Liaison office Present total Annual recurring
staff strength expenditure
1961-62
Rs.
(i) Liaison Office, Delhi 16 95,000
(i) Liaison (Railway) 18 92,000

Office, Calcutta.

170. The functions of the Delhi Office are to liaise with Lisise:

various Government Departments and in particular to ggﬂf'
pursue the cases of the Corporation with the Develop- '
ment Wing, the Controller of Imports and Exports etc.
‘The Office is housed in a private building at a monthly
rental of Rs. 1500/-. Of the 12 rooms in the building, 5
rooms are used for office and stores and 7 rooms are utilis-
ed as a guest house.

171. It was explained during evidence that it was neces-
sary to have a Liaison Officer in Delhi to chase the files
in various Ministries. As regards the guest house, it was
stated that apart from its use by the visiting officers of
the Corporation, other Public Undertakings and Govern-

ment Departments also used it and paid the charges for
the same.



172. The Commiftee understand that the followin
other Public Undeftakings, whose Head Offices are locateg
1o)ueil:slzliide Delhi, have also set up their Liaison offices in

. Heavy Engineering Corporation Ltd., Ranchi.

. Hindustan Machine Tools Ltd., Bangalore.

Heavy Electricals Ltd., Bhopal.

. Hindustan Steel Ltd., Ranchi.

. Hindustan Shipyard, Vizagapatnam.

. Shipping Corporation of India Ltd., Bombay.

. Bharat Electronics Ltd., Bangalore.

. Garden Reach Workshop Ltd., Calcutta.

. Oil & Natural Gas Commission, Dehra Dun.

. Hindustan Antibiotics Ltd., Pimpri.

. Hindustan Photo Films Manufacturing Corpora-
tion, Ootacamund.

12. Hindustan Organic Chemicals Ltd., Bombay.

Some of these offices e.g. those of the Heavy Electricals
Ltd., O.N.G.C. etc. have also got guest houses. Besides
these, there are also a number of other public undertak-
ings®* which have their Head or Branch Offices in Delhi
and are maintaining guest houses, hostels etc.

Commttec’ 173. The Committee are surprised to mnote that the

recommen- pyublic undertakings have to set up their Liaison Offices

dation. in Delhi to chase references made to the Ministries/Depart-
ments as private parties may be prone to and have to
spend considerable amounts on their establishments. It
is not too happy a reflection on the working of the Minis-
tries and Government Departments. It wpuld be neces-
sary to streamline Government procedures which delay
matters and hamper speedy disposal of work and thus
necessitate the setting up of the Liaison Offices.

The Committee recommend that Government may re-
view the need for the various Liaison Offices of the public
underi1kings in Delhi. The setting up of these various
separate offices necessarily involves considerable exrpendi-
ture. In case it is still found mnecessary to have such
offices. the feasibility of having a common build-
ing to accommodate the offices of the undertakings as well
as the pooling of guest quarters, staff cars etc. may be
examined.

Lisison 74. The Office at Calcutta, which is in the charge of a
g?;ay) retired General Manager of the Railways, liaises with the
Calcutta.  Railway authorities and in particular pursues cases for
arrang.ng movement of plants and machinery received from
abroad. allotment of wagons for movement of material and
stores, provision of railway siding facilities in the new
collieries etc. Besides the Liaison Office, the Corporation
‘has also its Purchase and Sales Departments located in
Calcutta. It was explained during evidence that the
*Instances 8re : Nationsl Mineral Development Corporation New
Delhi, Indian Oil Co. Ltd., Bombay, Indidn Refineries Ltd,, New Delhi,
Fertilizers Corporation of India Led., New Delhi.
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Calcutta Office was necessary to chase at high level various
matters relating to Railways. g

The Committee are not convinced of the need for this Committee®
office which seems to be meant mainly for ensuring wagons Tecommen-
and sidings facilities. These matters could as well be 94°t°™
attended to by the Headquarters at Ranchi. They recom-
mend that the matter may be reviewed.

175. The Committee find that there is a general tend- Lisison and
ency among certain public undertakings to set up their Trensport
Liaison or Transport Offices at Calcutta for clearance of Officss of
imported stores or arranging transport, etc. For instance, ;u’;fi‘:
apart from the Corporation, Indian Refineries Ltd., Indian undertakings
Oil Co. Ltd., Heavy Electricals Ltd. etc. have also estab- 8t Calcutts,
lished their liaison or transport offices at Calcutta. Be-
sides, some of the public undertakings are utilising the
services of clearing and shipping agents approved by the
D.GS. & D. for clearance of their imported stores from
customs etc. The representative of the Ministry ascribed
this to the concentration of offices for various controls e.g.,

Iron and Steel Controller, Joint Controller of Imports and
Exports at Calcutta.

176. The Committee consider that a liaison or transport Setting up
office of an undertaking at Calcutta is by its very nature of @ scparate
temporary and may not be having full time work. There :&en‘e:zted
does not seem to be justification for each of the undertak- 88 )
ings to have a separate office for doing the same kind of
work. When an undertaking has imported all its machi-
nery and gets settled the need for such an office at Calcutta
disappears. If there 1is a common office which can
look after such work relating to clearance from customs,
transport etc. on behalf of all the public undertakings then
that office can have permanency and can specialise -also
in the particular work. No problem of disbandment of
the staff and establishment on closure will arise. There
need be no fear that the requirements of any particular
undertaking cannot be attended to with sufficient prompt-
ness by a common organisation such as above. There are
the examples of India Store Department, London, India
Supply Mission, Washington and Director General of Sup-
plies & Disposals in India. The Committee would, therefore,
recommend that the desirability of setting up a separate
agency for dealing with work relating to customs clearance,
transportation etc. of all the Public undertakings at Cal-
cutta may be examined by Government—a suggestion
which the representative of the Ministry felt was worthy
of consideration.

D. Government Control

177. Under Article 33 of the Articlesi of Al?;oclz;atigg o'f; Mateers re-
the Corporation, specific prior approval of t resident quiring
is nec in regard to the following:— :‘l’,;‘,'ff‘l o

(i) Authorising works of a ca?ital nature exceeding Govern-
- Rs. 20 lakhs in each case. ment.

®This limit has been raised to Rs. 40 lakhs w.et. 1-10-62.
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(ii) ﬁggomtment of Financial Controller and other
ers the maximum of pay scale of which
exceeds Rs. 2000/- pm.* -

178. In reéard to (i) above, it was stated that the
approval of Government was necessary in all cases involv-
ing foreign exchange. It was also stated that there was
an understanding that as soon as a project report was
approved by the Board, they could go ahead with prelimi-
naries without wamng for the formal approval of the
Government.

179. The table below indicates the project reports in
respect of new projects involving capital expenditure
beyond the financial powers of the Board sent to the Min-
istry for their approval during the last 3 years, together
with dates of submission and dates of Ministry’s approval: —

Date of Date of Time
submission  approval taken in
Name of Project to the of the
Ministry Ministry hﬁ‘mstry‘s
approval
Days
i Kathara (Revised) .. 26-10-59 7-5-60 193
2. South Balanda . . 30-9-$9 16-11-59 47
3. Saunda (Revxsed) . . 26-10-59 7-5-60 193
4. Gidi . . 26-10-59 7-5-60 193
s. Koren ‘r . . 4~-11-59 $-2-60 92
6. Sayal ‘D’ . . 13-7-59 28-9-59 74
7. Kurasia . . 23-7-59 12-2-60 191

. Gidi ‘C’ . . 7-8-59 28-9-59 52
9 Bisrampur . . . 1-3-60 2-6-60 92
10, Bhnrkunda (ncw) . . 26-10-59 7-5-60 . 193
11. Korea (Duman Hxll) . . 18-8-61 31-3-62 224
12. Chalkari . . . 12-10-61 31-3-62 170
13. Jumuna . . . 12-10-61 31-3-62 170
14 Surakachhar . . . 11-8-61 31-3-62 231

. Banki . . . 11-8-61 31-3-62 231
:6 Jarangdxh 6 seam . . . 10-8-61 31-3-62 230
17. Umrer . . 21-12-61 27-8-62 248
18, Jmth (Revxsed) .. 26-6-62 17-9-62 82
19. S of re-organisation of

T . 13-3-62 16-7-62 124
20. Central Workshop Korba . 10-$-62 1-9-62 112
21. Coal Washery at Gidi . 11-7-62 4-9-62
22. Sonawani .~ 22-8-62 2§-2-63 184
23. Water supply for Karanpura . 22-3-62 Awaited Pe!lfsing for

t 7
coal -6 6. m‘m8h.
.34. Manikpur mmeopencm 17-7-62 13-11-62 11
. Banki and unhchhar
gathering . . . 22-8-62 Awsited Pendmg for
© last 7
months
26. Sawang (PartIOpcncaet) . ,32-8-63 25-2-63 184
27. Singrauli . 20/21-9-62 154
28, Bijuri . . 12-9-62 :: 163

Aveugeume taken : 154 days.

*This limit has been raised to Rs. 2250/- w.ef. 1-10-62.



180. It will be seen that on an average it had taken the
Ministry more than five months in gving approval to the
project reports submitted by the Corporation. It was
explained that all projects reports were examined in detail
both from the technical and financial point of view
by the Ministry. These had also to be processed through
the Expenditure Finance Committee before Government'’s
approval was given. In the Ministry, the Coal Mining

viser examined the technical aspects of the projects
Xgﬂ'e the financial aspects were checked by the Financial

viser.

181. On being pointed out that both the Coal Mining
Adviser and the Financial Adviser were on the Board of
Directors of the Corporation and had thus already scruti-
nised and approved the project reports, the representative
of the Ministry stated that at that stage the representatives
en the Board only helped clarify certain ideas and putforth
eertain points that might have been omitted. In any case,
this could not obviate the need for scrutiny by the Ministry
where details were gone into in the context of the overall
Plan provision and availability of foreign exchange. He,
however, admitted that it had taken an unduly long time
% accord Government approval to the proposals and that
they were trying to curtail the delay. The Financial
Adviser agreed that there was no advantage in having the
F¥inancial and Technical Advisers on the Board if scrutiny
of proposals took such a loni time at the Ministry’s level
thereafter. He felt that if the Board could arrange its
affairs in such a way that sufficient time was given
%0 the Financial and Technical Directors to examine the
proposals, the delay could be very much curtailed and
towards this end certain procedural changes were being
contemplated.

182. The Committee lore the delays in according committee’s
Government approval tod:i:e project reports submitted by recommenda-
the Corporation. They consider that once the project re- tion.

ports and other proposals had been thoroughly sifted and
.scrutinised by the Board, it should not entail any delay at

she Ministry’s end. They, recommend that immediate

steps should be taken to streéamline the procedure with a

wiew to expedite such matters.

183. At present the Ministry is kept informed of the progress
progress of the projects, production etc. through monthly Reports
reports by the Managing Director. Besides, the Financial submitted to
Controller also submits his quarterly reports. the Ministry,

184. In regard to keeping a watch on (i) the timely
completion of projects as scheduled and (ii) actual per-
formance thereafter, the representative of the Ministry
stated that so far as (i) above was concerned there were
mo specific schec}:lﬁes laii.i down as such. Broad schedules
segarding completion of prospecting, preparation of pro-
ject reports etc. were laid down and were pursued by

3031 (Aii) LS—b6
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tl.;rq. In regard to (ii) above, he stated that it would
require a large cell in the Ministry to watch the perfor-
mance. He, however, admitted that it would be quite feasi-
ble and beneficial if suitable proforma were laid down

for seeking the requisite information from the undertaking
periodically.

Committee’s 185, The Committee consider that the Ministry should
m;meﬂ‘ not remain content with just approving the project reports
g and leaving the undertaki itself to do the rest of it.
They feel that there should be a constant review of pro-
gress of the projects and an evaluation of their perfor-*
mance. This should be possible by prescribing suitable
periodical reports so as to enable the Ministry to watch,
the progress and performance with reference to the approy-
ed schedules and project reports. The Committee would,
therefore, recommend that the desirability of laying down
suitable proforma in this regard may be examined by
Government.

Desirability 186. The Third Five Year Plan envisages that the Cen-
&fl; ;“;:L tral Ministries concerned with industrial development
cessinfor-  should take early steps to organise well equipped technical
wation. planning cells to be maintained as permanent nuclei to
concentrate on the broader technical and economic aspects
of the projects and on the study of different stages of
execution and of the various related steps which require

co-ordination at the level of policy and administration.

187. So far the Ministry of Mines and Fuel have not
organised such a cell as they felt that for the time being
they could do the technical screening and scrutiny with the
assistance of the Coal Mining Adviser to the Ministry.
The Committee are glad to note that the Secretary of the
Ministry agreed to have_ g small cell which could devise a
suitable proforma of returns and process the information
received from the undertakings.

Deleys in 188, As already stated, a quarterly report is being fur-
s nished by the Financial Controller of the Corporation to
:ep%ur:, by’ Government since 1960-61. The form as also the time
the Finencie) limit within which these reports should be submitted
Controller. have, however, not been laid down by Government. The

- table below shows the dates on which reports for certain

" quarters were submitted by the Financial controller.

Date of

Report for the quarter ending cubmi;non
Governmemt

I 31-12-1960 . . . . . . . . . 18-3-61
2. 30-9-1961 . . . . . . . - 14~12-61
3. 31-12-1961 . . . . . . . . 5-3-6a

4. 31-3-1962 . . . . . . . . 3+6-62
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189. It will be seen that the report for a quarter has
been submitted after over two months. The Managing

Need to lay
down time

Director admitted that the time taken had been inordinate. ?::;ao'}d
The Committee are not happy over the long time taken in Financial,
the submission of quarterly reports by the Financial Con- Controller’s

troller. They recommend that a suitable time limit as also

an appropriate form for these reports should be laid down
by Government.

E. Participation of State Governments

Report.

190. During 1961-62, a parinership agreement was en- Pairtnership

tered into by the Corporation in respect of its existing
Korba Mines (i.e. one open cast mine and two

ment
whb, Medhys
Pradesh

quarries of underground inclines) with the Government of Government.

Madhya Pradesh. In terms of this Agreement, which came
into force from 1st April 1961, the Corporation and the
Madhya Pradesh Government. undertock to contribute to
the partnership business in the proportion of 2:1 and share
profits or losses in the same proportion. The management
of the business rests solely with the Corporation which has
to take into consideration the advice tendered by the
Korba Consultative Committee.

191. It was explained during evidence that the Madhya
Pradesh Government wanted a partnership of some sort
and that after some discussion with them this pattern had
been evolved. It was also stated that Government had
not so far encouraged development of captive mines by
the States i.e. for purposes of producing coal for their own
requirements. They would, however, be agreeable to any
other State Government entering into similar partnership
with the Corporation if they so desired.

192. In August 1962, the Government of India entered
into an agreement with the West Bengal Government
whereby the latter had been permitted to produce coal of
the requisite type and quality only for the purpose of
feeding their own projects in the public sector, and
for such projects as were included in the all-India Plan,
as finalised by the Planning Commission. Explaining the
reasons for this agreement the Secretary of the Ministry
stated that the West Bengal Government were very keen
to produce coal required for their public sector projects.
Since there was litigation* between the State of West Ben-
gal and the Government of India regarding the power of
the Central Government to acquire and develop land be-
longing to the State, Government came to a compromise
and allowed them to work certain areas on their own.
As regards allowing other State Governments to work

*The Judgemenf of the Supreme Court in this case was
delivered in December, 1962. The Court dismissed the suit
filed by the West Bengal Government. The majority judgement was
that the union Govt. had the power for compulsory
acquigition of land and other properties vested in the State.

Agreement
with the

West Bengal
Government.



new mines, he said that each case would be considered on
its merits.

Committee®s 193, It will be seen the foregoing that different

o™ ecedures have been followed the Govemmegt of Im
in the case of Madhya Pradesh and West Bengal Govern-
ments. While in the former case a partnership agreement
in respect of Korba mine has been entered into, in the
later case, the State Government has been allowed to
develop its own mines and produce coal for the State pro-
jects. Evidently the decision of the Central Government
to permit the West Bengal Government to develop new
mines on their own was not strictly in consonance witk
their policy of not allowing the States-to have their own
eaptive mines. The Committee .feel that ghe policy of
Government in this matter needs clarification. They,
therefore, recommend that the policy of the Government
regarding participation of States in the exploitation of coal
may be laid down definitely.

F. Personel Matters
(i) Staff Strength

194. The following table shows the staff strength of
various categories of staff of the Corporation during th'g

last 3 years:— b
Strength Strength  Strength
. on as on
Caregory :-:6? :::-61 1-4-62
A. Headquarters:
(1) Officers (All on Headquarters. Cadre)
(@) Technical :
Mining Engineers . 1 200
52) Elémcttlrgicsl/Mechmical/ 3
Excavating Engineers . s 138 175
?’a’t Civil Engineers . . 30 47 66
iv) Geologist/Drilling - En-
gineers . . . . 10 10 22
ToraL TecHNICAL OFFICERS .o 228 331 463
() Other officers . . . 94 130 153
ToraL OrFicERS . . 322 461 616
(2) Class I1I staff: '
?’) Technical . . . 216 485 277*
§5) Non-technical . . 788 928
(3) Class IV staff. . . . 218 23§ 267
(4) Daily rated . . . 37 224 ..
frorAL H.Qgms. . . . 1581 2274 2088

SExcludes technical staff of Geological and Drilling Deptt. which bha
beea shown under projects afterei-4-61.



Strength Strength Strengty

Category o on as on a oR
' 1.4=0 1-4-61 1-4-62
B—Projects :
€1) Monthly Rated :
?) Technical . . . 4926 5740 6113
1) Clerical & others . . 2135 2497 319y
(2) Piece Rated . . . . 17250 20341 21453
¢3) Daily Rated . . . . 18312 30503 23473
ToTAL PROJECTS. . . 42223 49080 54236
GranD ToTAL - 43804 51354 $6324

195. It will be seen that the total staff of the Corpora-
tion which rose from 43,804 in 1959-60 to 51,354 in 1960-61,
further increased to 56,324 in 1961-62. The Committee
were not furnished with the steff strength of each colliery
except for one year in 1961-62. They are, therefore, unable
to determine justification for the increase in the staff of the
various collieries in comparison to their output. It is, how-
ever, observed that though the total production in all colli-
eries during 1961-62 has fallen to FsJE million tons from
805 million in 1960-61, the total staff had increased from
51354 to 56324 during the same period, the increase under
officers being as much as 34%.

196. In regard to the basis of determination of staff Basis of
strength, it was stated that provision of staff for collieries g““;'f“s":ﬁ
was made in the approved project reports and appointments yeqgth.
were made as the tempo of work increased. The strength
of the Headquarters staff was determined on the basis of
the assessment of the actual work load.

197. From a statement furnished to the Committee, it is
observed that in the case of 12 collieries with a total pro-
duct:on target of 17 million tons by 1965-66, the provision
for officers, ministerial and Class IV staff was estimated at
4253. Against this, their actual strength in 1961-62 was
2862 (i.e. 67°3% of the estimates) whereas their production
in that ye:r was only 3-07 million tons i.e. 189, of the total
production envisaged. Thus the large staff appointed is not
related to the output, which is very low.

The Study Group of the Committee during their visit

to the Corporation in July, 1962, also formed the impression
zaat the number of class IV staff at the Headquarters was

rge.

198. The position of staff in the National Coal Board, Staff position
UK. has been described in the Managing Director’s report ‘&N{’m
as follows: — ' | U.K.

“They have a large number of officers mostly techni-
cal or epecialised, supported by Secretaries,
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Stenographers and Typists. They certainly do
not have the same proportion of clerical and
administrative staff which we always tend to
gather round us. This is a point in respect of
which we have certainly a lesson to draw, from
the British organisation™.

199. During evidence, the Managing Director agreed that
the present staff strength needed to be brought under re-
view. The Committee have discussed in the Report the
high staff strength in the Kargali washery, Barkakana,
workshop and Giridih mines. They consider that the staff
in all the collieries and at Headquarters is on the high side.
It is also observed that the staff strength in the project
reports of collieries with the same production targets differ
from each other. For instance, while target of production
for Sayal ‘D’ and Bachra collieries (both underground) by
1965-66 is 0°50 million tons each, the staff strength envisag-
ed in their project reports is 263 and 199 respectively. They
would, therefore, recommend that a review of the present
staff strength of the Corporation may be undertuken im-
mediately with a view to reducing the same. It is also
necessary that the present methods for determination of
staff strength are rationalised.

(ii) Recruitment

200. The Committee were informed that officers in the
Corporation were recruited on an all-India basis. The staff
at Headquarters was recruited hy advertisement or through
Employment Exchange. Ae regards the collieries, Govern-
ment instructions regarding recruitment of unskilled, semi-
skilled workers locally were being followed. ‘

201. The posts in the Corporation have been organised
in eight cadres, viz. First Class Mining Engineers Service,
Electrical/Mechanical Engineers Service, Excavating En-
gineers Service, Civil Engineer Service, Medical Officers
Service, General Administrative Service, Accounts Service
and Class IV Employees’ Service. Each Service is divided
into a number of grades and appointments to a higher grade
are made mainly by promotion based on selection on merit
from among officers of the lower grade after they have put
in a minimum length of service in that grade.

202. A statement showing the scale of pay, mode of
selection under the Rules, names of present incumbents,
their qualifications and dates of appointments to various
grades of officers of Mining Engineers Service (other than
Chiet/Joint Chief Mining Engineers and Assistant Colliery
Managers) is given in Appendix IIl. It will be seen there-
from that out of eight Deputy Chief Mining Engineers
(scale of pay Rs. 1600—1800) four have been promoted to
this grade within six to eight years of their total service in
the three lower grades (i.e. Assistant Colliery Manager,
Colliery Manager and Deputy Supdt. of Collieries).



Similarly, in the case of Deputy Superintendents of Coll{-
eries (scale of pay Rs. 1300—1600) officers have been pro-
moted to this grade in several cases within 2 to 4 years of
their service commencing from the lowest grade. In the
case of Colliery Managers, (scale of pay Rs. 900—1400),
promotions have been made in some cases even within a
year of appointment as Assistant Colliery Managers (scale
of pay Rs. 400—950). Thus there have been very quick
promotional jumps especially in the Mining Engineers Ser-
vice in the Corporation.

203. The quick promotions were sought to be justified
on the ground that there was shortage of suitable hands
in this line and the departmental officers who were found
fit were promoted. The representative of the Ministry
stated that due to expansion in the activities of the Cor-
poration as also of decentralisation a number of higher
posts were created and it so coincided that the youngsters
who were senior got the advantage. He, however, admitted
that in other services like IAS, IPS, IFS, etc. officers did
not get such quick promotional jumps and undertook to
look into the broader aspects of the matter.

204. The Committee are surprised to mnote that theCom ttee’s
Corporation' should have resorted to such accelerated pro- &0 ™™
motions without having regard to even the minimum length
of service required to be rendered by an officer in the lower
grades. While it is important that the senior posts in
public undertakings should reasonably be filled from within
the undertaking, the rapidity with which such promotions
are made should broadly correspond to the opportunities
available to similarly qualified persons in other public
undertakings and Government service. Apart from other
considerations, this is necessary to avoid the drift of techni-
cal persons from one undertaking to another. It is also
essential that the senior officers acquire the requisite train-
ing and experience before they are promoted. Too early a
promotion may tend to create stagnation at the higher
places and give rise to discontentment among them. The
Committee recommend that the matter may be examined
by Government in a comprehensive manner. It is desirable
to bring about some rationale and uniformity in the pre-
sent mode of promotions in various public undertakings. The
Managing Director agreed that there should be some ration-
ale as also uniformity in this matter among various public
undertakings.

205. The Corporation is empowered to make appoint-p L./ ..
ments to posts, the maximum of which does not exceed miu.p-
Rs, 2250/- . The cadres scheme of the Corporation, pointments.
which stipulated mode of recruitment/promotion of officers
upto scales of pay within the maximum of Rs. 2250/- did
not accordingly come to Government for approval. .Simi-
Jarly other public undertaking.s are also free to pursue their



Eariar re-

commenda-
tion of the
Committee

reghrdi

scparate
Public
scrvice

Commission,

Position. n
other
ceuntries.

own personnel policies within tbe powers delegated te

206. In para 75 of their 39th Report (I1st Lok Sabhs)
on B.E.L,, the Estimates Committee observed that recruit-
ment of officers in public undertakings should not be by a
system different from that adopted for recruitment to ser-
vices directly under the Government and recommended the
setting up of a separate Public Service Commission for the
g:rpose. This recommendation was reiterated in the 38th

port (2nd Lok Sabha) of the Committee. In reply te
the latter, Government stated in June, 1960 that the matter
was under consideration. No decision seems to have se
far been taken in the matter.

207. The Committee discussed this matter further with
the official witnesses.” While the Managing Director of the
Corporation did not favour the idea of a separate commis-
sion on the grounds that it might lead to inordinate delays
in recruitment and curtail their autonomy, the Secretary
of the Ministry saw no objection to it, provided certain
quota of vacancies was reserved for promotion from within
the undertaking. - |

208. Regarding allowing the public enterprises to pursue
their own policies with regard to personnel, the practice
varies in foreign countries. In the U.K. the nationalised
industries appear to have complete freedom in matters of
personnel policies. In U.S.A. most of the public enter-

rises are governed by civil service conditions. In many

uropean countries, certain rules and regulations have been
laid down about the personnel policies to be pursued by
public enterprises—for instance most of the French nation-
alised industries are subject to ‘personnel statutes’ layin
down in broad general terms conditions both for staff an
for workers, ' !

Committee’s 209, The Committee consider that the problem is one ‘af

recommen-
dation,

reconciling the requirements for public responsibility and
regularity on the one hand and adequate business and com-
mercial freedom to the greatest possible extent on the other.,
They feel that the solution lay in establishing a Personnel
Commission, similar to the U.P.S.C. for public enterprises,
staffed by people with business experience who understand
the personnel needs of the public sector. The functions of
such a Commission should inter-alia be to examine and
approve the terms and conditions of service. re-
cruitment, promotion and other personnel policies
devised by wvarious pudblic undertekings and pres-
"cribe model rules. The Commission can also provide
members for being co-opted on departmental recruitment
and promotion committees of public undertakings.. While,
therefore, reiterating their earlier recommendation, the
Commiittee would urge that Government decision may be
taken at an early date in thc.light of the above observations.
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210. In regard to the availability of technical personnel, 3""‘”&“‘1
the Committee were informed that in the initial stages p;§ €,
there was considerable paucity of technical personnel in all sajaries to
branches. Of late, however, the position with regard to reslly compe-
Mining Engineers has comparativelv eased Paucity in teat persoas.
respect of Electricial/Mechanical and Civil Engineers still
continued. To overcome this difficulty the Corporation had
taken a decision to give higher initial salaries. Graduate
Mining* Engineers with First Class Certificate of Com-
petency were given a start of Rs. 705 pm. in the scale of
Rs. 400—950/- i.e. 8 advance increments. The Electrical/
Mechanical and Civil Engineers, after two years period of
probation, were given a start of Rs. 5(1’%:‘19.m. in the scale
of Rs. 400—950/-. The Committee consider that higher
initial salaries should not be given as a matter of course but
to really competent persons.

211. The general principles enunciated by Government 2°:‘§°&'d'
regarding recruitment policy in the public sector ‘projects ment o
contemplate inter-alia that for recruitment of unskilled and scheduled
skilled workers in lower grades, first preference should be castes/s-he-
given to persons displaced from areas acquired for the pro- ggld";‘og;,b”
J}e\cdtl, especially scheduled castes and scheduled tribes (i.e. personnel

vasis) . maintained.

The Committee were informed that no records had
hitherto been maintained by the Corporation in respect ot
scheduled castes/scheduled tribes recruited although a
number of Adivasis and other local tribal people had been
recruited both at the Headquarters and in the collieries
wherever available. Likewise no area-wise records had
been maintained of the local personnel recruited.

212. During evidence the Managing Director stated that Som™it-

though they had adopted Government policy regarding vatien.
recruitment there were no specific instructions from Gov-
ernment in regard to the maintenance of records ete. The
representative of the Ministry stated that unlike the pro-
cedure in Government departments, no periodical returns -
regarding employment of scheduled castes/scheduled tribes

by Public Undertakings appeared to be compiled. The

ommittee regret that the Corporation had not maintained

records of employment of schedyled castes/scheduled tribes

and local personnel. They hope that necessary records
would be maintained at least now.

(iii) Absenteeism

213. The percentage absenteeism among workers in the Highincl-
collieries of the Corporation during the last three years has 2;““&'“
ranged between 5 tq 289,. The table below shows the inm Cor-
average percentage absenteeism in the Corporation’s colli- poration’s

collieries.



eries vis-a-vis the All-India figure during the three years

1959 to 1961: —
Average All-India
percentage  percentage
Year absentecism of
in sbsentecism
Corporation’s in coal
collieries +mines
1959 . . . . . . . . 1521 13° 11
1960 . . . . . . . . . 1515 13°27
1961 . . . . . . . . 14° 50 N.K.
Commit- 214. It will be seen that the average percentage absen-

tee’s secom- teeism is higher in the Corporation’s collieries as compared

mendation.  with All-India figure. It was explained that the workers
tended to go to their villages during monsoon and that
‘badli (those not regular) workers were employed to make
up for the absentees. This absenteeism existed despite the
provision of attendance bonus in the present wage scale.
Since coal mining is highly technical and the working is in
shifts, the absenteeism of regular workers at the present
high rate is likely to cause considerable loss in production.
The provision of attendance bonus does not appear to have
had the desired effect. The Committee would recommend
that more effective steps should be taken by the Corpora-
tion to reduce the present incidence of absenteeism among
the workers, at any rate to see that it does not go above the
all-India average. !



Vil
ACCOUNTS AND FINANCE
A. Capital

215. The authorised capital of the Corporation is Rs. 50 Govern-

crores. At the end of 1960-61. its paid-up capital was ment invest-
Rs. 2540 crores and the long term loans taken from Gov- :‘ﬁ‘c";n‘fi“"“'
ernment were Rs. 23'45 crores. Of the paid-up capital plan.
Rs. 25°40 crores, Rs. 6°50 crores represented the value of
shares issued against the net assets of ex-State collicries
transferred to the Corporation on 1.10.56. Thus the total
investment in the Corporation made by Government during
the Second Plan period was Rs. 42:35 crores i.e. Rs. 18-90
crores in the shape of investment in equity and Rs. 23:45
crores in the shape of long term loans.

216. As against the original allocation of Rs. 35-85 crores %‘l‘g‘d“gh
in the Second Plan, a sum of Rs. 101 crores was allocated to gocation
the Corporation in the Third Plan. In the year 1962 this revised up-
was revised to Rs. 166-44 crores by the Corporation. The wards.
amount tentatively accepted by Government is, however,

Rs. 133-67 crores. The break-up of the original allocation,
revised allocation and the latest amount tentatively accept-
ed by Government is given below:—

Break-up Break-up Break-up

Particulars for Rs. 101 for Rs. for Rs.
crores 166° 44 133°67
crores crores
(Intermediate) tentatively
accepted
by the
Governmeant
1. Production of addl. coal . . §7-00 8007 781§
2. Washeries (Coking) . .. 25°32 23'93
3. Spillover Second Plan . . 8-00 10°67 10°14
4. Drills . . . . . 2:00 2-00 4°00
5. Central Workshops & Stores . 8-00 583 6-00
6. Advance Action IV Plan . 10°00 26-55 10°20
7. Spareparts . . . - .. 1°28
8. Maintenance of Production . 16-00 16°00
ToraL . . 101-00 166 44 133:67

_ 217. The increase in the estimates was attributed to the Commit-
rise in costs. The Managing Director said that while ori~ tee’s obser-
ginally the capital cost per tan of coal was estimated vstion

6
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between Rs. 35 to 40, it had now increased to Rs. 55. The
representative of the Ministry stated that the previous
-estimates were rough and that these were revised after the
actual project reports had been prepared. The Committee
are of the opinion that the increase of 66% in the estimates
from Rs. 101 to Rs. 166 crores is unusually high and that
;lz: p;eliminary estimates should be more realistically
med.

B. Financial position & Results of working

218. The following table gives certain figures relating
to the financial position & results of werkin; of the Corpo-
ration during the last four years:—

(Figures in lakhs of Rs.)

Particulars 1958-99 1959-60 1960-61  1961-62
A. 1(a) Total capital employed® 3,519 3,852 5,496 6,080

(b) Capital employed on
ool.lierfes under gommercul

productiononly . . N.K. N.K. 3,884 4,480
2. Net worth:
(5) Subscribed & paid-up
_capitalt .. 1,043 L34y 2,579 3,120
(55) Keserves & Surplus . 57 86 207 211
(1#1) Less miscellancous ex-
venditure &loss § . (=344 (—) 437 (—) 337 (—) 698
Networth . . . 756 1,176 2,449 - 2,633
3. Working Capital} § . sox 11,3908 2,049 1,947
4. Total Sales of coal, coke and
bye products$ . . 753 905 1 1,366 1,331

S. Profits:
(a) Gross Profits (including
taxy and interest but exclu-~

ding depreciation) . . 38 sS4 154 77
®) Ne.tngroﬁts (excluding
tax interest) . . 20 a1 104 12
.B. Ratios
1. (a) Gross Profits as percen-
tage of:
(3) Total capital . . 5% x-4§ 2:89% 1-26%
?a’) Sales . 5% 6 3% 58%
11) Capital on collieries
under commercial produc- )
® ﬁiganﬁu . . . .. . . 4% 9%
G as percenatage '
of Net worth . . . 2:6% 8% 4°2% o' 45%
2. (a) Ratio of total capital . '
to sales . 1:0'30 x:0°23 1:0°25 1:0'22

@) Ratio of capital on collicries
under commercial produc-
tion to sales . .

*Total assets minus miscellaneous expenditure and loss.
$Includes amouat due to Government which is to be aijusted against

issue of shares.
{Represents difference between current assets and current liabilities

including liabilities taken over from State Collieries.)
-

1:0°35 1:0°30

udes value of coal used in production, consumed in collieries and

dssued free to employees. . .
qNo payment or provision was made for taxation during the last 4 years.



n
(i) Turnover

219. It will be seen from the above table that the ratio Low Turm-
of total capital to sales has been fluctuating from year to over.

ﬁr and has ranged round 1:0-22 to 1-0°30 during the
four years. Even if the capital employed on collieries
under commercial production is taken into account, the
ratio of total capital to sales works out to 1:0°35 in 1960-61
end 1°0-30 in 1961-62.

220. From a Memorandum submitted to the Committee
by the Joint Working Committee of Indian Mining Asso-
ciation, Indian Mining Federation, Indian Colliery Owners’
Association and Madhya Pradesh and Vidharba Mining
Association, they learnt that in 1960-61 the ratio of total
eapital employed in 42 selected coal companies, to their
Sales/Main Income was 1:0:95.

221. During evidence the Managing Director stated that
due to mechanisation, the capital employed by the Corpo-
ration per ton of coal was about twice as high as in the
rest of the coal industry and hence the capital out-turn
ratio of the two sectors was not comparable. The Com-
mittee consider that the capital output ratio of the Cor-
poration is very low. They are unable to accept the plea
of high capital investment on mechanised mines as a valid
one for the unduly low turn-over of the Corporation.
They feel that the turnover of capital in mechanised mines
should be more than that in the non-mechanised ones.
While the Committee were not informed about the normal
ratio in this regard in foreign countries they feel that the
ratio of capital employed on the collieries under commer-
eial production to sales should be at least 1:1. It is thus
evident that efforts will have to be made by the Cor-
poration to improve the utilisation of the capital by in-
ereasing the production in the collieries to the optimum
eapacity.

222. The Committee regret to observe that in spite
o{ea written enquiry from them, neither the Ministry nor
the Corporation could furnish any information regarding
the normal turnover of such concerns in other countries.
In this connection they would invite attention to para 38
of their 157th Report (Second Lok Sabha) on NBPA Mills
Ltd. wherein they had stressed the need for collection of
such norms by all public undertakings to enable their per-
formance to be properly assessed.

(ii) Profits

223. It will also be seen from the above table that the
percentages of (i) gross profits to total capital and to sales
and (ii) of net profits to net worth have been fluctuating.

Position in
the Private
Sector.

Committee’s
gecommenda-
tions.

Low Retwrny
on cRp tal..
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The steep decline therein during 1961-62 i

the previous year is marked. Thgis is attrilfgtlzga{:d a ‘:;:1}2
siderable decrease in the profits during that year on
account of deliberate curtailment of production. The
maximum rate of profitability reached by the Corporation
uring the last four years was in 1960-61 when the percen-
tage of gross profits to total capital stood at 2:8. Likewise
the percentage of gross profits to capital emgloyed on
;?‘g;iet:u;so 1;2{1& cmn;r;:e;cia;’;:roduction was 4 and of gross

§ es was *d. € perce '
net worth too was only 4-2, P niage of met profis to

Return as 224, The Coal Price Revision Commi i
etg:xgg:f by went into the cost structure of the cr:ar;"itr:sast(rl)? 53;"1_\:;::3
Price Revi- 3 profit of 11% on the capital employed. A recent study of
#'on Commite the finances of Joint Stock Companies by the Rescrve
tee i?i‘:n in Bank of India has also revealed that during 1960 the per-
rivate centage of gross profits to total capital employed in 44
Sector. coal mining companies in the private sector was 9, and the
percentage of net profits to net worth was 8'6. Thus it
would appear that the profitadility of the Corporation is
even less than 50% of that in the private sector and is
about 369, of what was envisaged by the Coal Price Revi-

sion Committee.

225. It was explained that the two Giridih Collieries
viz. Kurhurbaree and Serampore had been incurring sub-
stantial losses fdr a number of years but were being work-
ed by the Corporation in spite of losses under a Government
Directive as the coal was of a very high grade. If their
losses, which amounted to Rs. 56 lakhs during 1960-61, and
the capital employed thereon were excluded, the ratio of
gross profit to capital employed on collieries under ccm-
mercial production would work out to 5'7 per cent. It
was further pointed out that as a public undertaking, the
Corporation had to accept certain obligations. For
instance it was stated that raising of coal from two large
open cast quarries viz. Bokaro and Kargali continued to
by manual method as use of heavy earth-moving machi-
nery would throw a large number of workers out of

employment,

Committee’s  226. The Committee consider that the present return

‘ecommends- on the capital and net worth of the Corporation is very
- tions. low.. In their various Reports the Committee have em-
phasised the need for the public undertakings securir:.jgh a

reasonable return on the capital invested in them.. They

hope that the Corporation would make an all out effort to

improve its pro;.‘tability by increasing efficiency and effect-

ing economy. The Managing Director agreed during evi-

dence that t%e percentage of net profits to capital employed

should normally be 10 and agsured that this rate would de
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attained by the Corporation when it reached full produc-
tion. The Committee expect that the performance of the
Corporation should compare favourably with that of the

‘private sector.

(iii) Colliery-wise financial results of working

227. The following

statement shows the results of

financial wox}mg of various collieries during the last two

_years: —

Name of the Colliery

Yearl) profit (4 )/ Project Reports esti-

loss(—)

mate  profit per

(in lakhs of Rs.) ton vis-a wis actuall
in 1960-61
1960-61  1961-62 Project Actual

Report  Profit (+)
Profit Loss(—)
perton per ton

in

1960-61
Rs. Rs.
Old Collieries :

1. Kurhurbaree (—)28-52 (—)24'26

2. Serampore (—)31:95 (—)25-14

3. Kargali (—) 4814 (-+)38-00

4. Bokaro (+)25:45  (+) 4873

s. Sawang (=) 2278 (=) 2-¢9

6. Jarangdih . (=) 314 (—) 490

7. Argada () 470 (+) 074 .

8. Bhurkunda (including (+)38:30 (+4) 519

extension).

9. Talchar (+) 3:42 (+) 065

10. Deulbira (+) 267 (=) o062

11. Kurasia (do.) {+)48:61 (—)20-93

.New Collieries :

12. Kathara . (+)33°32 (4)11°98 319 (+)4°63
13. Korba* (+)238¢ (4) 133 (+) 4:10
14. Saunda {+)20:62 (=) 846 1- o4 (+)3-31
1s. Gidi ‘A’ . (+)41°51 (—) 0°57 2°96 (4-)6-06
16. Gidi ‘C’ . (+)11-75 (=) 0°46 2:44 (+)8-16-
17. Bachra (—)15-18 (—)10°44 1-55 (—) 10-74
18, Sayal ‘D’ . (—) 535 (+) 239 1:37 (—)3-09
19. South Balanda (+) 136 (+) 154 4°'47 () 1°98

¢Korba mines are
:and the Madhya Pndenh Governmen:

erslnp business between the Cotpora on
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Usgent 228. It will be seen that out of 11 old collieries four,
e 1o Viz, Kurhurbaree, Serampore, Sawang and Jarangdih have
Jequired o continuously incurred losses during the lmst two years.
sod In fact, they have been running at a loss for a very long
mﬁ time. The losses incurred by the former two collieries
Gellieties.  during the last 4 years alone amounted to Rs. 136:66 lakhs.
During evidence the Managing Director stated that while

Sawang and Jarangdih could be reclaimed and made econo-

mical he was not sure of Kurhurbaree and Serampore. The
Committee hope that the Corporation will take suitable

measures to reclaim the Sawang and Jarangdih collieries

urgently.

@iridid 229. As regards the Kurhurbaree and Serampore col-

ssllieris.  lieries (known as Giridih group of collieries), it was stated
that these collieries had been worked since 1863. The
mines were now surrounded on all sides by old goaves
which were waterlogged in patches and certain seams were
on fire in some other areas. This had increased difficulties
in mining operations and entailed heavy expenditure on
pumping water and roof supports agart from limiting the
workings to very narrow strips. It was also stated that
though the output of these collieries was now limited, the
staff strength continued as before. In view of the present
state of these collieries, the Board of Directors proposed -
that they should be closed down. But having regard to
the increasing requirements of the selected grades of coke
and coal for the steel plants available here it was decided
by the Government in national interest that these mines
should be continued in production for so long as the pre-
sent available reserves of these coals could be worked.

Committee’s 230, During evidence, it transpired that the major factor
.mendi-. " responsible for losses in Giridih collieries was the redun-
dancy of staff. The Managing Director stated that out of
a total of 6,000 workers, 400 had become completely surplus
and possibly more could be retrenched. They were nego-
tiating with the workers’ union for retrenchment of the
surplus persons who could be absorbed in other collieries.
Since most of the workers possessed land in that area, they
resisted transfers. Apart from the fact that surplus staff
casts a heavy financial burden on the collieries their exis-
tence also t to affect the general efficiency of the
nisation. The Committee, therefore, recommend that t
problem of surplus staff should be resolutely tackled by the

Corporation

Immaediave 231. It will also be observed from the above statement
steps needed that of the new collieries, Bachra has continued to incur
hd - heavy losses since 1960-61 when it went into commercial
m'mm production. ‘While the project report of this colliery had
eelliery. estimated a profit of Rs. 1'55 per ton, it incurred a loss of

‘Rs. 10'74 per ton in 1960-61. This was attributed to

encountering unexpected geological conditions’. The



Managing Director admitted that they undertook this pro-
ject too hastily. He added that further drilling had now
en done and more reserves were likely to be found. The
Committee regret that the Corporation should have pro-
ceeded with this project in haste without collecting full
data which resulted in a loss of over Rs. 25 lakhs in two
years. They hope that immediate steps would ‘be taken by
the management to improve the working of the colliery.

(iv) Dividends

232. The Articles of Association of the Corporation pro- 5"0 Pi‘é“
vide for the declaration of dividends. Though the Corpo- g
ration had been making profits since its inception which in
the year 1860-61 alone amounted to Rs. 103-66 lakhs (net)

no dividends have so far been declared by it.

233. It was stated that the Corporation had hitherto been
transferring all their profits to the Development Reserve
Fund in order t0 get the benefit of income tax relief. It
was also stated that in an expanding organisation like the
Corporation where every year there was addition to the
plant and machinery in use, the transfer of profits to the
Development Reserve Fund would have to be continued for
some years to come. During evidence, the representative
of the Ministry stated that they were following a practice
which prevailed in other public undertakings during the
development stage.

234. The Committee consider that since the share capital Committee
of public undertakings is financed from borrowing on which JEommen-
Government pays an interest ranging bewteen 4 and 4§ per )
cent., it is reasonable to expect that they should declare some
dividend which should cover not only the interest charges
on its share capital but much more.

(v) Depreciation

235. The table below shows the amount of depreciation
provided for by the Corporetion during the last 4 years:—

(Inlakhsof R".)

Depreciation 1958-59 1959-60  1960-61 1961-62

() During the year (Charged
to P/L Account) . . 36-75 43°34 11589 125-05
(i) Up-to-date . .« 383-89 47789 73113 1059°72

236. The Corporation has been providing depreciation on Present
the historic value of the assets rather than on their replace- practice.
ment value. The Committee were informed that it was
difficult to say what would be the price of the assets at the
time of replacement. With the indigenous manufacture
of imported items of mining machinery it was expected
that the cost in future might not be higher than the present

21AiiLS—6



cost. It was also stated that the present rate of deprecia-
tion was sufficiently libemal. Other undertakings were
also stated to be following the same practice for calculating
depreciation.

Poitonin  237. In their Report (1958) on the National Coal Board,

U.K. the Committee onn Nationalised Industries, U.K. while com-
menting on the depreciation policy of that Board stated as
follows: —

“....The Board depreciate their man-made assets on
a historical basis....While the Board and the
Ministry agree that more self-financing by the
Hoard wnuld be desirable, there is no insistence
on depreciation on a replacement basis. How-
cver, in an extraciive industry, even deprecia‘ion
on a replacement basis is not enough to maintain
output at a steady level... ”

. It has since been enjoined on all nationalised industries
in the UK. to make provision for depreciation on replace-
ment cost basis.*

Committee’s  238. The Committee are of the opinion that since plant

rccen men- and machinery in the coal industry are prone to rapid wear

dations.  gnd tear, the normal rate of depreciation at historic value**
is not likely to prove adequate. They, therefore, recom-
mend that the policy regarding provision of depreciation
may be reviewed by the Management.

They would also suggest that the question of providing
depreciation on replacement cost basis, as in U.K., by all the
public undertakings may be examined by Government.

(vi) Reserves and Surpluses

Present Re- 239. The Development and other reservest of the Cor-

serves Low. poration steod at Rs 2:07 crores at the end of 1960-61. It
was stated that this amount had been fully utilised towards
the expansion programme of the Corporation. During evi-
dence the Chief Accounts Officer of the Corporation felt
that the existing reserves were adequate. He also stated
that there was no statutory obligation for the creation of a
general reserve, etc.

Committec’s  240. Out of a total capital expenditure of Rs. 4243 crores
recommen-  jncurred during the 2nd Plan period, the expenditure on
dation. expansion programmes alone was Rs. 38:11 crores, the
balance being on maintenance of existing production capa-
city. Thus only about 5 per cent. of the expenditure could
be met from internal resources for financing the expansion
programmes. The Committee consider that there is a

*White paper (comnd. 1337) on the Financial and Economic obligations of
the Nationalised Industries, published by the H.M. Government in April, 1961.
®¢j ¢. origin”] cost of °n asset.
tAlso includes Reserves for additional depreciation, contingent liabilities
and taxation amounting to Rs. 27-20 lakhs,



general need for public undertakings to build up adequate
reserves. It is necessary in the national interest for these
undertakings in the long run to make a substantial contri-
bution towards the cost of their capital development out of
theingpwn earnings. In normal circumstances the desir-
able level of reserves should 'be related to the amount bf
the paid-up capital. In this connection, the Committee
would al:o draw attertion to para 58* of their 157th Report
(2nd Lok Sabha) on NEPA Mills Ltd., wherein they have
recommended that Government should lay down a policy
for the creation of wvarious kinds of Reserves by publie
undertakings.

241, In the Third Five Year Plan considerable emphasis Sutplusesh
is laid on public sector undertakings realising adequate ‘sur- 4ur ng_the
. : . : Third Plen.
pluses’ and contribution of Rs. 300 crores on this account
from Central Government concerns, is envisaged.

242. The Committee asked for the estimated contribution Gontribu-
of the Corporation in this regard. It was stated that the esti Corporat
mated profits prior to taxation in respect of collieries on
production account, inclusive of Korba Partnership project,
were anticipated to be Rs. 7-43 crores. Besides this, the
total provision for depreciation during the Plan period was
estimated at Rs. 19°53 crores—thus making a total surplus
of Rs. 26:96 crores. The year-wise break-up of this sur-
plus together with the percentage of profits to the share
capital on collieries under revenue is indicated below:—

(In crore’ of Rs.)

Anticipated  Surplus Percentage of net profit
Year to share capital on
Net  Depreciation Total  collieries under
Profit revenue

Share %age of
Capital (1) to (4)
at the

end
of the
year
n ) ) 4)
1961-62 . . 0°13 3-28 341 2300 0:57%
1962-63 . . 065 3-29 394 27°50  2°37%
1963-64 . . 0'90 421 511 33-80 2:66%
1964-65 . . 2-50 425 675 50'00  5:00%
3965-66 . . 3-25 450 7°75 61°00 5°33%
ToraL . . 7-43 1953 26 96
e ... The Committee trust that the need Tor building

‘adequate reserves would be borne in mind with a view to
strengthening the financial position of the concern, They would
also suggest that in the case of tgublxc undertakings Government
should lay down a policy for the creation of various kinds of

es EhxchAgrq ;:;z:sigered esssentigl3 mdcoingggﬁation wig
Company Law Administration” [para 'th Report
EC. (2nd Lok Sabha).] .
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243. A total capital investment of Rs. 13367 crores is
estimated to be made by the Corporation during the Third
Plan period. Thus the internal surplus of Rs. 26-96 crores
would be adequate to meet only about 20 per cent. of the
capital requirements of the Corporation. Further’ the
percentage of net profit to share capital on collieries undes
revenue which is only 0:57 per cent. in 1961-62 would be
5-33 per cent. in 1965-66.

Committee’s  244. During evidence the Managing Director assured the

recommsn- Committee that the estimated surplus (as computed by the

datioa Corporation) would be realised. The Committee feel that
the term ‘surplus’ needs to ‘be defined clearly and have
referred to it in para 245 below. They hope that the est:-
mated surplus would not only be realised by the Corpora-
tion but efforts made to increase the same.

Need for 245. As stated in para 242 above, the net profits for pnc-
efining the pose of surplus envisaged in the Plan have been computed
'.g‘::;‘f’ug,‘.f' prior to taxation. The Financial Adviser stated in evi-
alsotolay dence that by ‘surplus’, they meant the amount available
down targets to the undertakings for their operations after providing
thereof for  for the working expenses, cost of replacement, interest and
cach urder-  dividend. The representative of the Ministry stated that
king. taxes which would be about 30 to 35 per cent. would have
to be deducted to arrive at the correct figure of net profits
and undertook to examine the matter. The Committee
consider that the net profits for the purpose of surplus
should be arrived at after deducting taxation. In this con~
nection, they would invite attention to para 26 of their
120th Report (Second Lok Sabha) on Sindri Fertilisers.
Corporation Ltd.,, (now Fertilizers Corporation of India)
wherein it had been suggested that the term net profits
should be used to mean only disposable profits which remain
for dividend distribution and for reserves. They would,
therefore, recommend that the matter may be examined
by Government in consultation with the Comptroller &
Auditor-General and the precise meaning of the terr:
‘surplus’ defined. They would also suggest that the su~-
pluses expected of the various public undertakings during
the Third Plan period may be laid down so that they may

muice efforts to realise the same:

Need to set 246. The Committee note that in UK. certain broat
out bm'? principles have been laid down by Government on the
mﬁc& basis of which the financial objectives for each national-
obligations ised undertaking are determined im the light of its own
of the Pub- circumstances, needs and capabilities vide White Paper
lic Under-  (Comnd. 1337) on the Financial and Economic Obligations
v of the Nationalised Industries, published by H.M. Govern-
ment in April, 1961.

247. In regard to laying down similar principles in
India, it was stated that public undertakings were expect-
ed to follow normal commercial principles. In fact in
their Annual Report on the working of Industrial and Corm-
mercial. Undertakings of the Centrall Government for
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1960-61, laid on the Table of the House on the 7th Septem-
ber, 1962. Government took note of the broad principles laid
down in other countries and stated that ‘In our case,
with the growth of public sector and as more experience
is gained suitable standards will get evolved’.

248. During evidence the Financial Adviser of the Mi-
nistry stated that they had called for a meeting of the
Financial Controllers of all the public undertakings where
this matter would be discussed. The Committee are of
the opinion that the public undertakings in the country
are working for quite sometime and sufficient experience
is available now which could enable suitable standards to
be laid down. They therefore recommend that broad
principles regarding the financial and economic obliga-
tions of the public undertakings in the country should be
laid down by Government as early as possible, and a copy
thereof laid on the Table of the House.

(vii) Book Debts.

249. The figures ¢f Sundry Debtors of the Corporation
are given below:—

(In lakhs of Rupees)

Out- Out-
standing  standing
Year over over Others Total Remarks
six three

months months

21958-59 .. 133 138 271

2959-60 .. 29§ 212 §07

31960-61 185§ .. 446 631

1961-62 k .. 429 733 Includes Korba
9? 394 Purtnership project.

250. It will be seen that the amount outstanding against
“Sundry Debtors’ has been rising from year to year and in
1961-62 it stond at Rs. 7:33 crores. Out of this, a sum of
Rs. 3:04 crores is outstanding for over six months. The
break-up of the outstanding of Rs. 7-33 crores, is as
Tollows: —

(i) Railways—Rs. 2-21 crores.
(i) Governinent & Semi-Govt.
Departments—Rs. 268 crores.

(ilf) Privale Parties—Rs. 244 crores.

High Out-
standings..



251. It was stated that Book Debts were related to the
quantum of sales in a {ear and that with progressive in-
crease in the amount of sales the book debts were also ris-
ing from year to year. The Corporation’s sales weres mostly
to the Railways and various Departments of the Covern-
ment, the realisation from whom might be slightly delayed
but the chances of such debts. becoming bad were remote.

Committee’s 252, In 1961-62, the book debts constituted about 559

gecommen-  f 1he sales which amounted to Rs. 1331 lakhs in that yenr.

0 The Committee do not feel happy that a commercial under-

taking like the N.C.D.C. should have allowed such outstand-

tngs to accumulate especially from customers like the Reril-

toays whose representative functions on its Board of Diren-

tors. They consider the accumulation of these heavy out-

standings as unbusiness-like particularly when the Corpora-

tion had to borrow large amounts of money from Govern-

ment for working capital. The Committee recommend that

special measures should ‘be taken immediately by the Cer-

poration to recover its outstandings and to prevent their
accumulation in future.

(viii) Imventories. ,
?:g‘;l“' ' 253. The table below shows the position regarding:
) stocks of stores, spare parts and machinery etc. vis-a-nis
‘consumption of stores and spare parts during the last 2
years:—

Stores and Spﬁre parts.
Stock

(Rs. Consump- Percent-
1akhs) tion age of
(Rs. lakhs) cosumption.

to stock

VYear

1960-61 . . . . . . 910 197 21-6%
1961-62 . . . . .. 1059 251 u%

254. It will be seen that the consumption of stores and:
spare parts as compared to the stock was 21:6 per cent. in.
1960-61 and 24 per cent. in 1961-62. Thus at the present
rate of consumption the stock of stores and spare parts
would last over four years.

Reeipts 255. In 1960-61, apart from a store in each Colliery the
Iusues of Cen- Corporation established a Central Store at Barkakana,
g:'kfig;“’ wherein spare parts for the earthmoving machinery and'

k8% mining equipment are stocked: The statement. ~below-
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shows the value of stores received in and issued from the
Central Store during the last 2 years:—

Stores
(value
Year in lakhs
of Rs.)
Received Issued Balance Remarks
at end of
year
1960-61 . . 82:99* 2322 5s9:77 *Includes spare parts
worth Rs. 471
lakhs import
alongwith  equip-
ment.
1961-62 . . 167-921 3007 197:62  fIncludes sparc parts

worth  Rs. 3353
lakhs imported along-
w.th equipment.

256. Thus, whereas stores worth Rs. 82:99 lakhs were
received in 1960-1, the issuss amounted to Rs. 23:22 lakhs
only. In 1961-62 apart from the balance of stores worth
Rs. 59°77 lakhs, brought forward from the previous year,
further stores worth Rs. 167-92 lakhs were received thus
making a total of Rs. 22769 lakhs worth of stores against
which the issues amounted to Rs. 30-07 lakhs only. The
baiance of stores worth Rs. 197°62 lakhs at the end of
1961-62 would last for over six years at the present ratn of
issues. In justification of the accumulation of stores fur in
excess of the issues it was stated that under the present
practice they had to import along with the machinery spare
parts to the tune of 15 per cent. of the value of equipment
to cover two years requirements.

During evidence the representatives of the Corpora-
tion as well as the Ministry admitted that too much of
stores have been unnecessarily accumulated and that
they were now taking steps to reduce the same.

257. The present total value of inventories which work ittee’s
out to about 4 to 6 years requirements at the present rate E commenda-
of consumptiovrtr@yﬁigﬁtly very excessive. " Further the
bulk of these stores and spare parts are imported entailing
heavy foreign exchange expenditure. The import of 15 per
cent. of spare parts along with the machinery hardly
explaing thepresent high stocks. The Committee reqgret:
that the management should have allowed the inventories
to accumaulate to such an extent. The Ministry also do not
appear to have exercised proper checks béfore sanctioning
foreign egchange.” Apart from locking up of capital involv-
ed in excessive accumulation of stocks, there is the danger
of deterioration, wastage and pilferage. It also necessitates
construction of extra storage godowns and employment of
staff for their care and custody. The Committee recom-
mend that immediate steps should be taken by the Corpora-
tion to reduce the present inventories as also to obviate uny




.unnecessary accumulation of stores in future by.changing
the procurement procedure suitably. .

Procedre . 258. At present, the closing stocks of products of the

reg. v:lua- Corporation are valued at selling prices. This was stated

‘s'?:cg need |t0 be the practice in the coal industry in India. Thus,

to bere- . though the value of stocks of coal, coke & bye-products

viewed.  ‘'amounting to Rs. 3'36 crcres was taken into account in the
*Accounts for 1960-61, losses of Rs. 16°70 lakhs on account
_of deterioration of these stocks etc. were reflected in the
"Accounts for 1961-62.

259. The Committee consider that under the present
practice, the financial position of the working of a year is -
not tmiy reflected. In this connection they find that in
the National Coal Board, U.K. though the stocks are valued
at selling prices they are accounted for in the accounts of
the year concerned after making specific provisions for
loss, degradation, lifting and marketing expenses etc. asses-
sed in the light of all the circumstances. They would,
therefore, recommend that the existing procedure in re-
gard to the valuation of stocks may be reviewed.

C. Accounting, Budget and Annual Repérts

Cost Ac- 260. The Committee were informed that the system of
counting.  costing employed in the Corgoration is the single output or
unit cost methed, which is based upon the system of cost
accounts in vogue in the coal industry generally. The sys-
tem has not so far been examined by the Cost Accounts
Branch of the Ministry of Finance. In this connection the
Committee would draw attention to para 64 of their 55th
Report (1958-59) on the Ministry of Finance—Department
of Expenditure, wherein they recommend that a program-
me of completing one round of examination cf cost account-
ing systems of the various public undertakings by the Cost
Accounts Branch in as short a period as possible might be
drawn up. Government accepted the recommendation and
stated in 1959 that steps to draw up a programme for such
investigations were being taken in consultation with the
administrative Ministries and the undertakings concerned.
The Committee expect that steps would be taken according
to this decision and recommend that the adequacy or other-
wise of the existing cost accounting system followed by the
Corporation should be erxamined by the Cost Accounts
Branch of the Finance Ministry at an early date. .

Msgsgement 281, The Committee were informed that a start had
Acogunt®n- pheen made during this year towards management ac-
countancy. A separate section had been set up at the
Headquarters which furnished defails t6 the manage-
ment for their consideration before taking decisions om
matters having financial implications.

or:



282. Management accountancy is an important means
oh controlling the cost of an undertaking and continuous
appraisal of performance of various units. It is, there-
fore, of great importance to lay down an efficient system
of management accountancy suited to the particular cir-
cumstances of each undertaking and of ensuring that it
is followed faithfully and efficiently in actual practice.
During evidence the representative of the Ministry ad-
mitted the need for laying down a suitable system of
management accountancy which would bring about built-
in evaluation in the entire organisation at the various
levels. The Committee recommend that Government
should prescribe forms of management accountancy and
it should be enjoined on each public undertaking to in-
troduce the same from the very beginning. h

263. As far back as 1957-58, the Estimates Committee
in their 20th Report on Budgetary Reforms recommend-
ed that the industrial undertakings should prepare a per-
formance-cum-programme-statement for the budget year,
together with the previous years statement anq that it should
be made available to Parliainent at the time of the budget
discussion. The recommendation was reiterated in the
73rd Report of the Committee (1959-60) and was accepted
by Government. The Corporation has not so far prepared
programme-cum-performance budget. During evidence,
the Managing Director hoped that such a budget would
be included in the Annual Report for 1962-63. The Com-
‘mittee trust that this would be done. ‘

264. At present the Annual Reports of the Corpora-
tion do not contain the accounts of each Colliery separa-
tely. A consolidated Profit and Loss account is published,
from which a clear picture of the results of operations of
each colliery cannot be obtained. During evidence, nnth
the representatives of the Corporation and the Ministry
§aw no ol;j}g:tion to the inclusion of these accounts in the
Reprt. The Committee recommend that the Corporation
should include summarised Profits and Loss Accounts of
«collieries area-wise in the Annual Reports. Further these
reports should be made more informative regarding the
various qctivities of the Corporation and among other
things include a map indicating the location of wvarious
collieries, directives, if any, issued by Government, etc.

Programme-
cum-Perfor-
m2nce Bud-
get.

Annual Re-
ports.
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OTHER MATTERS
A. Sales Procedure

265. The Corporation has set up a Sales Organisation,
which is located at Calcutta. It was stated that about
70 per cent of the coal produced by the Corporation was
supplied direct to the Railways and Government depart-
ments. The remaining 30 per cent was sold to private
parties. Sales to private parties were arranged through
middlemen against necessary financial cover in the shape
of cash payments, bank guarantee or letter of credit. A
commission of a maximum of Rs. -/6/- per ton on all slack
coa] and inferior grade steam coal was allowed to middle-
men, for supervising, loading, attending to complaints at
loading points and above all for financing on behalf of the
Consumers.

266. It was brought to the notice of the Committee that
for selling coal to any middleman, the Corporation insisted
that the party concerned should furnish a bank guarantee
for twice or thrice the value of the monthly supply desir-
ed, and this could only be afforded by a few selected tra-
ders, with the result that the entire business of the Cor-
poration was getting concentrated in the hands of a few
big traders and tended to create monopolies.

It transpired during evidence that in Northern.India,
the sales were mainly confined through the three big
dealers viz. Karamchand Thapur, Khan Sons and Ram
Chand Das. As regards conditions, it was stated that the
Corporation normally asked for a letter of credit or a
bank guarantee which represented one month’s cover.

267. The Committee are not happy that the Corpora-

fecommend®- tion’s sales to private parties should be confined to a few

tion.

big dealers. They feel that the tendency for dealership to
get into the hands of monopolists should be discouraged
by public undertakings as far as posmble._ hey. there-
fore, recommend that the present sale policy of the Cor-
poration and the rules governing it should be reviewed
with this end in view. The sale policy and the conditions
should also be given the widest publicity as was agreed

‘to by the Managing Director.

B. Training
(i) Mining Training Schools of the Corporation
268. For training of junior technical personnel requir-

for the projects, the Corporation has set up five minin
:xc'laining scgools at Giridih, Kargali, Talchar, Kurasia ap

84



Bhurkunda. The first four started functioning in October,
1956 and the last one in December, 1960. These schools
provide for four separate courses of training as follows:—
(i) Course I for Fitters Electrical/Mechanical.
(ii) Course II for Supervisors Electrical/Mechanical.
(iii) Course IIIA for Overmen/Mine Surveyors.
(iv) Course IIIB for Asstt. Surveyors.

269. The table below shows the annual training capa-

city of these schcols and the number actually trained dur-
ing the last three years:—

Annul Percen! age of C 'peity
Year training Number-
) capacity actually Utilised Unutilised
g trained
1959-60 . . - - 702 320 456%  54'4%
19960-61 . . . . . 832 188 226% 77°4%
1961-62 . . . . 832 31§ 37°9% 62-1%

It will be seen that the annual average utilisation of
the capacity of these training schools during the last three
years has been about 35 per cent. The unutilised capacity
was 54'4 per cent in 1959-60, 77-4 per cent in 1960-61 and

62-1 per cent in 1961-62. The intake of trainees has also
fluctuated.

270. The Managing Director explained that they had
deliberately built up capacity at a higher level to meet
future expansion programme and that the present intake
was according tc requirements. He, however, admitted
that the fluctuations in the annual intake of trainees were
due to defective planning. Asked about the throwing
open of the surplus capacity to the private sector, he
stated that they would welcome it.

271. The Committee are concerned at the eristence of
such a large unutilised capacity in the training schools of
the Corporation. They recommend that early steps be
taken to utilise the full capacity of the training facilities
if need be by making this available for use by the private
sector on suitable terms. ‘

(ii) Training Abroad

272. Since 1958 the Corporation had sent a total number
of 58 officers to foreign countries viz. UK., U.S.A,, France,
West Germany and Australia for training/study abroad
under the various training schemes. Mc=' of the trginees
were Apprentice Mining Engineers and other young junior
officers sent either for directed practical training (ie., a
general course of training) og training in subjects like
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mechanisation, stowing, repairs and maintenance of machi-
nery, etc. No officer was sent for training in specialised
jobs like designing, sinking of deep shafts and construction
of washeries. Similarly, though the importance of study of
underground transport systems prevelant in foreign mines
had heen stressed in the Managing Director’s Report (1960)
as also in the Report of the Indian Productivity Team
referred to earlier, no one was sent for study in thiline.
The period of training ranged mostly between about 2
months to 8 months.

273. The Managing Director stated during evidence that
the system of sending young graduates for training abroad
had since been discontinued as it had not been fcund very
useful and now comparatively senior officers were being
sent. In regard to training in designing, the representative
of the Ministry stated that some difficulty had been experi-
enced in getting our people accepted by other countries
but they were gradually succeeding in this.

274. The Committee consider that there could have been
a better selection of subjects for foreign training having
regard to the requirements of the Corporation. They feel
that officers should be sent abroad for training in carefully
selected specialised subjects only like designing, sinking
of deep shafts, construction of washeries, underground
transport systems etc. for which the requisite know-how
is not available in the country. The period of training should
be such as would enable the person concerned to really
benefit from the training. The Managing Director admit-
ted that the present short period training in subjects like
repairs and maintenance was not sufficient. The Commit-
tee would, therefore, recommend that a suitable program-
me of training abroad may be evolved by the Corporation
in the light of the observations made above.

275. The contracts so far executed by the Corporation
with the various foreign collaborators viz. CEKOP, Poland,
Tiazpromexport, USSR etc. do not provide for training of
Indian personnel abroad. It was stated that with the know-
ledge and experience already gained by the Corporation,
such an arrangement was not considered necessary. When
pointed out that it would facilitate the acceptance of offi-
cers of the Corporation for training in designing etc. in
foreign countries, the representative of the Ministry agreed
that it would be very useful to make a specific provision
for such training in the agreements entered into . with
foreign countries. Thc,Cq;m%t,p,ee.mgt_thq; Government
would arrange to include d clause regarding training of
Indian personnel in designing and other specialised proc
ses, wherever. mc‘essagg in the agreements entered into by
public undertakings with foreign countrier.



C. Housing

276. The Committee were informed that while drawing
up the project report, provision was made for miners’ quar-
ters and other residential buildings on the basis of 60 per
cent for categories I and II (i.e. employees drawing pay
upto Rs. 999 p.m.) and 100 per cent for the rest. The con-
struction of these quarters, however, followed a phased
programme. Apart from 9503 quarters* of approved type
available in old collieries taken over by the Corporation on
1st October. 1956, 9531 new quarters had been constructed
in the various projects of the Corporation (including the
Headquarters Ranchi) making a total cf 19034. Further
ten thousand quarters were stated to be under construction
in the various collieries. At present the percentage of staff
provided with accommodation in the various collieries
varied frcm 8°34 per cent to 89-23 per cent—the average
being about 37 per cent.

2717. The total provision made for 25 townships including Cost of
the township at Ranchi, in the various new projects of the Township.
Corporation undertaken during the Second and Third plan
periods amounted to Rs. 126688 lakhs. This is exclusive
of the subsidy, which is received by the Corporation for
miners’ quarters constructed under the new housing
scheme from the Coal Mines Welfare Board. The amount
of such subsidy expected to be received for 5688 miners’
quarters constructed since 1958-59 amounts to Rs. 73-87

278. The Committee noted that while the total capital Need for
cost on the central workshop, Barkakana was Rs. 107 lakhs, economy  fps
the cost of township alone was Rs. 89.22 lakhs, Explaining Soptricton
the high proportion of the cost of township to the total
cost of the workshop, it was stated that most of the machin-
ery for the workshop was obtained from U.S. Defence sur-
plus at a nominal price. The Managing Director, however,
undertook to reduce the construction cost to the minimum,
though he said that they might not be able to reduce it
very much. The Committee feel that there is scope for re-
duction in the costs of construction in the various town-
ships. It is vital that maximum economy should be effect-
ed in these matters especially in the present emergency
and efforts should be made to provide housing at cheaper
cost. Further it would be desirable if standard specifica-
tions and designs of each class of quarters are laid down
by Government on a regional basis. They recommend that
suitable steps should be taken towards this end.

279. The Committee note that out of 1019 quarters cons- Need to
tructed at the Barkakana township, about 500 were not put Eveid con -
to use immediately. The reason given was that it had not q;';f.'t’e‘;':g

been possible to recruit suitable technical staff to the full excess of re-

*This figure does not include Dhowras, the name given to old type quarters GW¥ cfuents..
which exist in many of the old collieries, .
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strength of the Workshop, and that the surplus quarters
would shortly be allotted to the staff of other offices of the
Corporation working in or being shifted to that area. The
Committee regret that the Corporation should have cons-
tructed a large number of quarters in excess of its im-
mediate requirements which had to be kept vacant. It may
be noted that the staff in the.workshop is on the high side
as stated in para 120. Thus there has been lack of plan-
ning in phasing the construction programme. The Commit-
tee hope that the management would avoid such situations
in future, o

280. The Committee were informed that for mirers’
quarters the standards laid down by the Coal Mines’ Wel-
farec Board were being followed by the Corporation. As
regards other cdtegories of quarters, the Corporation fol-
lowed its own standards. With a view to securing economy
in construction costs, Government in March 1960, laid
down certain broad principles for industrial housing in the
public sector (vide Ministry of Finance O.M. No. 1068-SF/
60 dated 23-3-1960). The difference between the Corocra-
tion’s standards and the standards laid down by Govern-
ment is shown below:—

Corporation’s own standards of Standards of accommodation as
accommodation. laid down by Government
Type & Salary Range Plinth Type & Salary Range Plinth
area area
St Sft.
1(a) for salaries upto Rs. 54/- 1. for salaries below Rs.
, jn.. - . 400 60/- p.m.. . . 365
1(b) for salaries Rs. §5-149 p.m. soo II. for salaries upto Rs.
150 p.m. 400

1(c) for salaries Rs. 150-249 p.m. II1. for salaries from
600 Rs.151-300 600
2a Do. Rs.250-449 p.m. 880 IV .for salaries Rs.301-750 900

2(b) Do. Rs.500-749 p.m. II00
z(c; Do. Rs.750-999 p.m. 1320 V. for salaries Rs.751-1500 1500

3(a Do. Rs.1000-1499p.m. 1400
3(b) Do. Rs.1500-1999 p.m. 1750 VI.for aliri s above Rs. 1500 2100
(©) Do. Rs.2000-2250 p.m. 2200
Special Rs. 2250/- and above . 3000 °
Servant quarter for 2(b) (Cost
Rs. 2180/-) - Servant quarter 240 sft.

Secrvant quarter for 3(a) and and garage 225 sft.
grage (Cost R|.3‘40001-) 5 ~




281. It will be seen that the standards of accommoda-
tion followed by the Corporation are generally higher than
those laid down by Government. During evidence the
Managing Director stated that they were not in agreement
with the latest housing standards of Government and had
been trying to pursuade Government, to allow them to
adhere to old standards. The representative of the Minis-
try stated that it had been brought to the notice of the
Corporation that the standards laid down by Government
were to be followed except in cases where adequate justi-
fication was furnished for any departure. It was also stated
that since the isste of the Ministry’s letter standards laid
down by Governmeat were generally being followed in the
various projecis. There were, however, a few exceptions in
which the standards approved by the Board of Directors
had heen sanciioned by the Government for special reasons
such as that houses had already been constructed in the
same arca previously on the basis of Corporation’s old
standards and it would be anomalous to have houses of
two different sets of standards in the same locality. The
Committee consider that Government should lay down
standards in all such matters in the very beginning so as
to avoid anomalies at a later stage. Since the standards
now laid down by Government are intended to secure
maximum economy in the construction costs and uniformn-
ity in all public undertakings, it should be ensured that
they are strictly followed by them.

D. Labour Relations and Welfare

{i) Workers’ Participation in Management

282, The Second Five Year Plan recognised the need for
closer association of workers with management and re-
commended the setting up of Councils of Management con-
sisting of representatives of management, technicians and
workers in the larger industrial establishments.

283. The Committee were informed that a workers/
management participation council had been constituted in
Argada Colliery and had been functioning there for about
a year. A similar council had also been formed in Kathara
recently and orders had also been issued to set up these
councils at Gidi ‘A’ and Deulbera Collieries.

284. It transpired during evidence that the Council at
Argada Colliery had not been working entirely satisfac-
torily. The reason given was that both the workers and
the management were not very keen on it. There were
rival unions amongst the workers which created difficulties
and the management at lower level also lacked practical
knowledge to work the scheme successfully. It was pro-
posed to depute certain officers and workers to visit some
of the undeitakings where workers’ participation in
management was working efficiently and satisfactorily.
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The Managing Director stated that the success or other-
wise of the schemé dxended on the amount of funds
which could be allotted for the welfare of workers. The
Committee consider that the progress in associating labour
with management in the Corporation’s collieries has so far
been slow and its results are also not encouraging. They
hope that the Corporation will take all steps to make the
scheme a success and introduce it in all the collieries as
early as possible.

(ii) Labour Welfare

285. Under the provisions of the Mines Act and the
Rules framed thereunder, certain amenities have to be pro-
vided by the owners of the Collieries to the employees.
These include provision of cool and wholesome drinking
water to both above-ground and under-ground workers,
pithead baths, sanitary latrines and creches etc. Besides
this, there are other amenities which are being provided
by the colliery owners in the interest of workers at their
own discretion and as a practice in the coal industry as a
whole. These include houses, primary schools, recreation
clubs, co-operative stores, provision of hospital or dispen-
sary in each colliery to provide free medical service to the
workers according to the standard laid down by the Coal
Mines Welfare Commissioner, etc.

286. The position and the progress made by the Corpora-
tion in the provision of some of these amenities is dis-
cussed below:—

Filtered drinking water supply was stated to be availa-
ble in 10 out of 21 collieries* of the Corporation. As regards
other collieries, permanent schemes for filtered and protec-
ted water supply were either under execution or were
being drawn up. It was explained during evidence that the
water supply schemes were divided into two parts i.e, one
temporary and the other permanent. While the former was
taken up almost simultaneously with a project, the latter
was taken up for a group of projects. The Managing Direc-
tor, however, admitted that there had been a time-lag in
making arrangements for filtered water supply in certain
old collieries. ~ '

287. The Committee understand that in certain other
countries schemes for filtered water supply are taken
up along with a Project. They would suggest that the
desirability of taking up schemes for filtered and protected
water supply simultaneously with a project may be
examined.

288. Every prdject of the Corporation was stated to have

and Hoeptal been provided with a Primary School run by the Corpora-

Facilities,

tion. There was no provision for middle and higher

* i.e., Bachra, Bhurkunda, Gidi ‘A’ Gidi ‘C’. Saunds, Sayal-D, K the
Sawang, Talcher & Ssudamdih. ¢ ’ ’
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schools in any of the projects as this was the
responsibility of the State Governments. The Corpora-
tion was, however, subsidising certain High Schools at
Kargali and Bhurkunda, It was explained that in Bihar
and Madhya Pradesh adeql\)mte facilities for high school
going children were available in the adjacent areas except
Bachra Colliery (Bihar) and Korba (M.P.) where the num-
ber of school g children did not justify the opening of
Middle/High Schools. As regards collieries in Orissa, the
State Government was stated to have been approached for
opening a high achool.

289. In regard to hospital facilities, at present 17 hospi-
tals and 28 dispensaries were functioning in the various
ccollieries/projects of the Corporation. The number of beds
in the hospitals varied from 2 to 32 except the Girdih Hos-
pital where there were 65 beds. Only the Giridih Hospital
was equipped with X-Ray plant. It was stated that the
present medical facilities were upto the standard prescrib-
ed by the Coal Mines Welfare Commissioner.

290. In regard to periodical medical examination of Periodical
emplovees, the Committce were informed that vehicle ‘éﬁ:‘c‘k':
drivers were medically examined every year with special )
care to their eye-sight and Mining Sirdars and Short Firers
were medically examined every alternative year. There
were no periodical health checks for other employees
except in connection with appointment, confirmation, exten-
sion of service, etc. A scheme of annual examination of
all the employees with special care to those working under-
ground was stated to be under consideration.

291. It is interesting to note that the periodic X-Ray
scheme for the control of Pneumoconiosis of the National
Coal Board, UK, has revealed that out of 281,828 col-
lieries’ employees examined during the three years 1959 to
1961, 13-1 per cent. were found to be affected by Pneumo-
coniosis. It is well-known that there are great health
hazards in working in mines and its environments. The
Committee, therefore, recommend that the desirability of
‘prescribing suitable periodical health checks for the
employees of the collieries may be examined by Govern-
ment.

292. The Committee understand that Co-operative Stores Go-opera-
have been opened in most of the Corporation’s collieries to tives.
facilitate availability of commodities of daily use to the
workers. They would commend for adoption in at least
the bigger projects of the Corporation, the pattern of the
Employees’ Co-operatives of the Neyveli Lignite Corpora-
tion which are stated to meet prqctically the entire domestic
wneeds of the employees. '

3021 (Aif) LS—8.
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(E) Safety

Fatel acci- 293. The statement below shows for the last two years
dents iate  the number of fatal accidents which occurred in the

sompared  ration’s collieries due to fall of roof/side, haulage,
‘g:‘hh% machinery, etc., fatal accident rate per million tons of coal
BUT®S raised vis-a-vis the all-India figures as also in respect of the

304 of the < National Coal Board, UK.:—

No. of fatal accidents Fatal accident rate per million
Y toas of coal raised
ear
NCDC* All-India NCB, UK | NCDC* All-India NCB, UK
1960 . 33 274 316 412 447 1-63
1961 . 23 N.K. 234 3-83 N.K. 1°23

294. It will be seen that the fatal accident rate per
million tons of coal reised during 1960 was 4-12 in the Cor-
ration’s collieries against the all-India figure of 4-47, i.e.,
35 less. But compared with the National Coal Board,
UK. the fatal accident rate in the collieries of the Corpo-
ration is very high.

295. It was explained that the statutory requirements of
the Mines Act and the regulations made thereunder were
implemented in all the collieries of the Corporation. A
study of latest safety measures introduced in the mines in
foreign countries had also been made. A nucleus safety
organisation had been set up in the Corporation and safety
officers were being appointed in the different regions. It

Committee’s Was claimed that there was no reason to believe that the
secommen- Corporation’s safety standards compared unfavourebly
dation. with those prevailing in any country abroad. The Com-
mittee consider that there is room for improvement in the
safety standards of the Corporation and that the present
rate of accidents could be ‘brought to the level of U.K. Coal
Board. They feel that efforts should be made by the Cor-
poration to bring home to every employee the need for
marimum attention to safety through exhibitions, competi-
tions, training courses, films, booklets and in other ways.

New DEeLHI; H. C. DASAPPA,
The 29th March, 1963 Chairman,
The 8th Chaitra, 1885 (Saka) Estimates Committee.

SNCDC’s figures relate to financial year 1960-61 and 1961-62,



APPENDIX 1
(Para 147)

Summary of specific Resolutions passed by the Board on
Production, Planning, Transport and other important sub-
jects during the last three years

1. Were of the view that every effort should be made to
fit in the time schedule for commencement of production
with the requirements of the Steel Plants during the Third
Plan. [Item No. 2 of Board Meeting held on 7-9-1960.]

2. Agreed with the Managing Director that it was most
unlikely that an output rate of 2 million tons per annum
per mine would be reached from the Sudamdih area by
June, 1964 and desired that Government should be apprised
of the position. [Item No. 2 of Board Meeting held on
$-11-1960.]

3. Approved of the Maneging Director’s proposals
regarding the restriction on production from April, 1961
onwards. [Item No. 5 of Board Meeting held on 30-3-1961.]

4. Considered Managing Director’s note on the report of
the American team and authorised him to request Govern-
ment to negotiate with the United States authorities for
technical assistance in the sphere of open cast mines. [Item
No. 5 of Board Meeting held on 14-12-1960.]

5. Approved of the views expressed by the Managing
Director on the recommendations of the American Coal
Team and authorised him to convey the same to Govern-
ment. Further expressed the view that while negotiating
with the United States authorities for technical assistance
in the sphere of open cast mines, efforts should be made to
entrust one of the new open cast mines to them rather than
obtain their services for general advice. [Item No. 7 of
Board Meeting held on 27-1-1961.]

6. Agreed with the views of the Managing Director
regarding the extent to which the T.C.M. aid in respect of
open cast mines should be obtained and the nature of the
agreement and authorised him to negotiate accordingly.
[Item No. 2 of Board Meeting held on 30-3-1961.]

7. Resolved that in view of recurring losses, the Giridih
group of collieries be closed down. The Chairman in
exercise of his powers under Article 83 of the Articles of
Association reserved the matter for consideration of the
Government. [Item No. 2(j) of the Board Meeting held on
27-8-1959.] '
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8. Resolved that the management should. « the
Government that all demands for coal arising out of Gov-
ernment or Government-sponsored undertakings be divert-
ed to State Collieries. [Item No. 2(1) of Board Meeting
held on 27-8-1959.]

9. Desired that the Managing Director should bring the
position regarding shortage of wagons and delay in linking
of collieries with railway lines to the notice of Govern-
ment. [Item No. 21 of Board Meeting held on 10-3-1960.]

10. Observed that to the extent possible standardisation
of equipment should be aimed at and achieved. [Item No.
7 of Board Meeting held on 27-1-1961.]

11. Considered a note of the Managing Director and
expressed the view that it would not be possible for the
Singrauli project to bear the cost either of the Railway line
construction or of the road construction and desired that
this should be brought to the notice of Government for deci-
sion. Pending e decision, while drilling and other action
relevant to preparation of project report should continue,
no capital expenditure should be incurred. [Item No. 3 of
Board Meeting held on 27-7-1961 and item No. 1 of Meeting
held on 26-8-1961.]

12. Considered the Managing Director’s Report and
desired that it be made clear to Government that N.C.D.C.
would not be called upon to bear the cost of washing the
Kuran‘fura coal for railways, unless Government issued a
clear directive to this effect. [Item No. 13 of Board Meeting
held on 30-9-1961.]



APPENDIX II
(Para 157)

Names of Committees of the National Coal Board, U.K. and
their Terms of Reference

1. GENERAL PURPOSES COMMITTEE:
Terms of Reference:

(i) To consider matters which would otherwise
require a Board decision; to take decisions on
those which the Committee feel able to decide;
and to refer to the Board with such recommen-
dations as they think fit such questions as in thelr
judgement should be so referred;

(ii) to keep under review the carrying out of Board
policy.
3. PERSONNEL COMMITTEE:
Terms of Reference:

(1) To consider and deal with questions of policy
concerning the conditions of service, recruit-
ment, selection, training, education and well-
being of the Board’s employees;

(i) to frame the policy to be pursued by the Board's
representatives in negotiations with organisa-
tions representing classes of the 's

ployees.

em
3. ORGANISATION COMMITTEE:
Terms of Reference:

(i) To consider and deal with questions of Head-
quarters organisation;
(ii) to consider and make recommendations on, or

deal with as may be appropriate, questions
’s organisation as a whole.

4 FINANCE COMMITTEE:
Terms of Reference:

(i) To keep under review the Board's general finan-
clal position, reserves, capital and revenue expen-

diture, costs, depreciation, investment policy an®
dmlhr matters;



28
(i) to give approval to capital expenditure on behalf
of the Board,

(iii) to exercise a general oversight of the financial
returns and results of Divisions and of the deve-
lopment of cost control systems; the Commitiee
will refer specific points to Divisions for further
examination and report.

5. SAFETY AND HEALTH COMMITTEE:
Terms of Reference:

To consider and deal with questions affecting the
safety and health of the Board’s employees,
initiating action as necessary.

6. COKE COMMITTEE:

- Terms of Reference:
(i) To formulate proposals for the Board's carbonisa-
tion policy and to keep under review its imple-
mentation;

(ii) to consider capital projects in the carbonisation
field and make recommendations to the Finance
Committee.



APPENDIX nt
(Para 203)

Stasemens shovning the scales of pay,mode of selection under the Rules, names cf present incumbents, their quakifications
wnd dates of appointments to various gradesof Mining Engineers Service Officers (other than Chief(Joint Chief Mining
Engineers and Assistant  Colliery Managers.)

(i) Deputy Chief Mining Engineers
(a) Scale—Rs. 1600—100—1800.

(b) Selection—By promotion of Deputy Superintendents o collieries who have completed atleast 3 years service
inthat grade or 12 years service after obtaining ist class certificate in posts equivalent or higher than

A.CM.
* Neme of t Qualifications Dates of first appointment Date of Remarks
mﬂ:‘t‘n or to grades lower than  Promotion
D.CM.E, to
present
appointment
I 2 3 4 5

1. Shri N. Chendra . Diploma in M. Eng. 17-1-52, a8 A.C.S. in Coal 6-4-61 Nine years service as A.C.M./

8941) First class Certi- Deptt. C.M./D.S.0.C. when

ficate (1948). (i):tcs o§' next grades—Not promoted Dy. CM.E.
own.

a. ShriS. Yegneshwaran B.Sc. Mining (1944) 1st 5-8-44 as Asstt. Overman  10-4-61
class Certificate (1951). in Coal Deptt.
_ (Dates of next grades—N.K.)

e _— e ——




2 3 : 4 5

3. ShriR Q. Mahendru Diploma in M.Eng.. 18-4-s58s A.C.M.in Coal 23-4-61 Six years service as A.C.M.{
15t Class Cert. (1953). Deptt. C.M./D.S.0.C. when
. ] promoted Deputy C.MLE.
4. ShriR S. Mathur . A.LS.M., 1st Class certi- 1-1-52 as AC.M. in Coal 10-11-61 Less than 6 years service ag
: ficate. (1948). Deptt. (Date of CM.— A.C.M./CM. when -
N. K) oted D.S.0.C. Four years
12-8-57 as D.S.0.C. service as D.S.0.C. when
promoted Deputy CM.B
5. Shris. K. Mukherjee  Diploma (1945) 18t Class 3-4-58 as Deputy S.C. 10-11-61 Less than 4 years service
certificate (1946). directly. as D.S.0.C. when pro-
moted Dy. CM.E.
6 ShriP.C. A.Paul . 1st Class certificate (1954). 27-4-55 as A.C.M. in Coal 1962  Less than 4 years service as
ACM/C.M. when pro-
(Date of C.M—NK moted D.S.0.C,, 4 years
20-7-$8 as D.S. 0.C service as D.S,0.C. when
promoted Dy CM.E.
7- ShriS. K. Bose . Diploma ; 1st Class certi- 4-5-55 as A.C.M. in Coal 24-7-62 Less than 4 years servic®
ficate (1953) Deptt. (Date of CM—NK) as A.CM./CM. when
15-1-59 a8 D.S.0.C. promoted D.S.0.C., and
less than 4 years as
D.S.0.C. when promoted
Dy. C.M.E.
§. 3hriT. V. Laksbmansn. Diploma; 1st Class certi- 176-5593 A.C.M. in Coal 1962 Less than 4 years
ficate (1953). as A.CM.,/CM. when
(Dmaf C.M. NK) promoted D.S.O.C. and
32-3-59es D.S.O.C. about 3 years service as

D.S.0.C. when promoted
pPy. CM.E,



1. Shri. R. K, Gupta
-2. . Shsi J. K. Kapoor
3. ShriU.S. P. Sinha
4. ShriD. P. Gupta
§. Shri H. P. Singh

6. -Shri J. N. Sarkar

() Depusty Supdt. of Collieries
(a) Scale—1300—60—1600
(b) Selection—By promotion of Colliery Managers who have completed at least 3 years

service in that grade and possess first class certificate of competency or § years servioe
after obtaining 1st class certificate in posts equivalent or above A.C. M.

certificate (1952).

Diploma; 1st class certi-
ficate (1952).

AISM (1948). 1st class
certificate (1952).

Diploma; 1st class certi-
ficate (1949).

Diploma; 1stClass certi-
ficate (1950).

AISM (1950) ; 1st class
certificate (1953).

. AISM (1950). First class 19-5-55 as A.C.S. in Coal
tt

Deptt.

(Date of CM.—N.K.).
25-4-$5 as A.C.S. in Coal

Deptt.

(Date of CM.—N.K.)

1-9-57 as C.M. directly.

26-11-56 as A.C.M.
(Date of CM.—N.K.).

12-3-58 as C. M. directly.

10-12-56 as A.CM,,
23-9-§7 as C.M.

24-3-59 Less than 4 years service as
A.CM./CM. when pro-
moted D.S.0.C.

2-11-59 Less than § years scrvice as
ACM./CM. when
promoted D.S.0.C.

-3-59 Less t 2 yem service
733 as CT:‘ when promoted
D.S.0.C.

10-6-§9 Less than 3 years service as
A.C.M./C.M. when pro-
moted D.S.0.C.

5-3-60 Less than 2 years service
as C.M. when promoted
D.S.O.C.
ss




2 3

4 bJ

10.

1a.

Shri P, K. Mallick

Shri 1. D. Ambustha

Shri P. N. S. Pradip

Shri U. K. Reja Reo

Shri P. M. Singh

Shri A. N. Bannerjee

AISM ; 1st Class certi-
ficate (1953). as C

Diploma ; 1st class certi- 1-10-36 as Asstt Overman in

ficate (19ss). S.R.C.D.
26-10-55 as A.C.M.
21-7-57as C.M.
Diploma (1952) 1st class 30-1-58 as C.M. directly.
certificate (1954).

AISM (1950) ; 1st class 28-6-54 as Supervisor in
certificate (1956). Coal Deptt.7-9-56 A.C.M.
21-8-g7 C.M.

AISM ; 1stclmas certificate 30-1-§8 as C.M. directly.
(1956).

. Diploma(1950), 1st Class 23-1-58 as C.M. directly.

cate (1956).

30-3-§7 1\? A.C M. 1-11-§7

22-9-60 Less than one year service
as A,C.M. when promoted

CM. and less than 3
years service as C.M. when

promoted D.S.0.C.
24-5-61 Less than 4 years service as
C.M. when ' promoted
D.S.0.C.

24-5-60 Less than one year service
as A.C.M. when promoted
C.M. and less than 3
years service as C.M.
vsvhoenc promoted Deputy

Less than
C.M.
.S.0.C.
then

2-$-61

&

years
n promoted

§

29-4-61 Le

e
C.M.
.S.0.C.

years service
hen promoted

US
4

00T



1i-9-57 as A.C.M. 31-7-58

Diploma (1953), 15t Class
e 52 as C. M.

. ShriR. D. R
3 a certificate (1956).

AISM (1952) 1st Class 16-4-58 as C.M. directly. 1-1-61

Shri T. R. Jayraman.
“ certificate (1956).

1. Shri G. P. Mallick AISM (1949) ; 1st Class 8-4-59 as C.M. directly. 16-11-61
certificate (1956).
16. Shri J. P. Yadav Diploma (1949) ; 1st Class 10-4-58 as C.M. directly 6~12-61
certificate (1956).
. i C. R. Bhattacharjee Diploma (1951) 1st 1-7-55 as A.C.M. in Coal 14-6-62
17. Shai Cﬂu certificate (;953) Deptt.
i R. Seshan B. Sc. Mining (1952) ; 5-5-55 as Supervisor in Coal 19-6-62
18. ShriR . st Class 8 ( } rtificate Deptt. 31-10-55 as A.C.M.
(1955). 22-8-57as C.M.

19. SbriA. B.Paers Coal Deptt. 6-9-56 as

1
(1956)- A.C. M. 30-3-s8as C.M.

Less than 3 years

AISM, 1st Class certificate 1-2-§6 as Supervisor in June, 62.

21-11-61 Less than one year service

as A.C.M. when promoted
as CM. and less than
4 years service as CM.
when promoted D.S.0.C.

service
as C.M. when promoted
D.S.0O.C. [ |

Do.

Less than
as C.M.
D.S.0.C.
Less than 2
as

4 years service
when promoted

2 years of service
A.C.M. when promoted
CM. and less than 6
years service as C.M. when
promoted D.S.0.C.

Less than two years service
as A.C.M. when promoted
CM. and less than
years service as C.Né
when promoted D.S.0.C,

do.

(]
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20. Shri A. K. Datta . Diploma; 1st Class certi- 21-4-43 as Apprentice in June, 1962 Less than 3 years service as
ficate (1956). Coal Deptt. 29-12-56 as A.CM. when promoted
A.CM. 21-5-59 as C.M. C.M. and just 3 years ser-
vice when promoed

y : D.S.O.C.
a1y Shri M. P. Narayanan ining certificate (1955); 13-12-55 as Supervisor in  16-6-62 Less than one year service
% certificate (1957) Oonf Deptt. July, 's7 as as A.C.M. when promoted
A.CM. 13-6-58 as CM. C.M. and just 4 years ser-
vice when promoted

D.S.0.C.

(#55) Colliery Managers

() 1. Scale-~900—40—1100—50—1400 (First Class)
2 700—40—1100—50/2—1250 (Second Class)

(b) Selection— (i) By tgnromotion of A.C.M. who have completed at least 3 years service in
t grade after obtaining first class certificate of competency. (Some
posts reserved for A.C.M./Under Managers who have completed 5

years service after obtaining Second class certificate).

(ii) By direct recruitment if no suitable A.C.M. available.

1. ShriP. S. Sadhana Diploma (1947) ; 1stclass 29-1-58 as C.M. directly.
_ certificate (1955)-

2. Shri K. K. Sharma AISM (1953) ; 1stclass 4-4-59 as
) ' C . certificate (1956).

%01
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10.

II.

12.

13.

Shri A. K. Mukherjee Diploma(1951) ; 1st/Class 10-9-59 as 3
Certificate (1954). ot

) s

ShriP. N. Kakar . Diploma (1954) ; 1st 1-9-57as A.C.M.
Class Certificate (1957).

Shri L. Singh . AISM,1st Class Certificate 1-3-58 »

(1957)

ShriS. N. Singh . Diploma' (1951) ; 1st 8-3-58 as C.M. directly.
Class Certificate (1957).

Shri S. P. Chakroberty AISM (1952) ; 1st Class 11-2-58 »
Certificate (1957).

ShriS. K. Mitra . B.Sc. Mining; 1st Class 15-1-58 »
Certificate (1957).

Shri D. Singh . Diploma (1954) ; 1st 5-3-58 ’
Class Certificate (1957).

Shri S. Bhattacharjee = Diploma(1950) ;1stClass 12-6-59 »
Certificate (1956).

Shri Mahip Singh . B.Sc.Mining(1954) ;1st 14-3-58 »
ClassCertificate (1957).

Shri A. N. Sinha . B.Sc. Mining(1954);1st 26-3-58 »
Class Certificate(1957).

Shri A. Pant . AISM (1953) ; 1st Class 1-5-59 »

Certificate (1957).1

12-7-58] 10 months serviceas A.C.M.
when promoted C.M.

27-3-59

I year service

r”

»

%1
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14. ShriK. K. Gupta AISM (1954) ; 1st Class 6-7-59 as C.'M. directly.
Certificate (1957).
15. ShriS. K. Mukheryee Diploma (54) ; 1st Class 15-6-59 »
Certificate (1957). &
16. ShriT. N. Jaggi . AISM (53) ; 1st Class §-1-60 » 4
Certificate (56).
17. Shri V. Jeui . Diploma (54) ; 1st Class 7-3-60 »
Certificate (57).
18. Shri J. Rai 'AISM (s3) ; 1st Class 1-3-60 ”
Certificate (56).
19. Shri S. Chattopadhya B. Sc. Mining (50)7; 1st  5-7-61 »
Class Certicate (55).
20. ShriS.P. Mathur . B. Sc! Mining (53) ; 1st 11-3-58 »
Class Certificate (58).
21. Shrj A. K. Patnayak . B. Sc. Mining(53) ; 1st 10-3-58 »
Class Certificate (58).
22. Shri A. K. Sinha . B.Sc. Mining (54) ; 1st 23-5-59

Class Certificate (58).

23. Shri A. K. Chatterjee Diploma(1951) ; 1stClass 4-5-59

Certificate (58).

bot



25.

27,

a8.

29.

3I.

32.

33.

Shri B.N. Prasad AISM (s5) ; 1st Class 8-4-59 as C.M. directly.
Certificate (58).

Shri G. Prasad . Certificate of Coal Mining §-5-59 »
(1940) ; 1st Class Certi-
ficate (1958).

ShriR.S. Sandhu . 1stClassCertificate(1958) 15-2-60 as A.C.M.

Shri S.N. Prasad . AISM (54) ; 1st Class 8-4-59
Certificate (57).

Shri P.R. Sinha . AISM (s4) ; 1st Class 7-4-59 »

Certificate (59).

Shri S.K. Bhatnagar 1st Class Certificate (1949) 8-6-48 as Surveyor
in coal Deptt. 25-7-59 as

A.CM.
Shri J.N. Uppal . AISM (s6) ; 1st Clas- -1-60 as A.C.M.
Certificaate (59).
Shri S.S. Rastogi . B. Sc. Mining (54) ; 1st 27-7-60asC.M.directly.

Class Certificate (58).

~ ShriD.P. Choudhry B.Sc. Mining ; 1st Class 14-2-61 as A.C.M.

Certificate (s8).

Shri G.S. Atwal . B.Sc. Mining (s54) ; 1st 26-4-61 as A.C.M.
. Class Certificate (57).

30-1-61

16-4-61

16-4-61

April, 61

29-4-61

10-1-62

30-1-62

Less than 1 year service as
A.%M. when promoted
C.M.

2 years service as A.C.M.
when promoted C.M.

Do.
Less than 2 years service
as x‘.C. M. when appointed
C.M.

1 year service as A.CM.
when promoted C.M.

Less than 1 year service
CQ.C.M. when promoted

Do.

901



34. Shri K.R. Prasad

3s. ShriR.N. Singh

B.Sc. Mining (§7) 1st 29-1-61 as A.C.M.
Class Certificate (57).

Diploma (55); 1st Class 1-7-61 as A.C.M.

Certificate (59).

2-5-62 One year’s serviceas A.C.M.
when promoted C. M.

2-4-62 Less than I year'sservice
g NA‘\.C.M. when promoted

901



APPENDIX 1V

Summary of Conclusions| Recommendations

Sl Ref. to )
No. para Summary of conclusions/recommendations
No.
1 2 3
1 7 The Committee note that in the Second Five Yeal

Plan, it had been specifically stated that “in future
the policy of retaining all new undertakings in coal in
the public sector should be more strictly followed
........ The expansion of production by the estab-
lishment of new collieries will be undertaken wholly
in the public sector”. The Committee feel that the
present policy of Government in allowing the develop-
ment of non-contiguous areas to the private sector
is strictly not in consonance with the Industrial Policy
Resolution and the decision contained in the Second
Five Year Plan. The rather liberal interpretation of
the Industrial Policy Resolution tends to create a
certain amount of uncertainty in this respect and is not
conducive to the proper development of the industry.
1t is necessary that any relaxation or re-orientation in
the working of the policy should be iivcn due publicity.
The Committee deem it necessary that there should be
more definiteness and clarity in the matter of enuncia-
tion of policy as also stricter adherence to the policy
in actual implementation of it. Having regard to the
actual working of the policy on expansion of coal
production from the pragmatic angle, which has per-
mitted private sector to go into some new areas also,
the Committee consider it appropriate for Govern-
ment to reexamine its policy and renunciate it with
any change it may choose.

2 11 | The Committee consider that the existing activities of
the Corporation which are mainly limited to the pro-
duction of coal, may not prove to be very profitable.

107
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They, therefore, feel that to make the Corporation @
permanently viable unit, it is necessary that it should
not remain a ‘hewer’ of coal merely but should also-
undcrtake low temperature carbonisation and other
gasification ancillary activities like coking of coal,
of coal, production of smokeless fuel, manufacture
of bricks, etc] They recommend that the whole matter
may be ¢ ed by an expert Committee  which may
suggest suitable lines of ancillary activities such as
indicated above to be undertaken by the Corporation
after a consideration of all relevant factors.

3 (a) 13 [No year-wise production target was formulated by the
Corporation or the Ministry. Against the production
target of 13-5 million tons, the Corporation produced.
only 8-0s million tons of coal in_1960-61,i.e., §5-4S
million tons less than the target.j

(3 17 The Committee are surprised at the strained and nove
interpretation put forward by the Ministry on the tar-
get of production for the Second Plan.To interpret
the target of production as the rate to be achiev-
ed during the last quarter of the year, as was done by
the Ministry, does not appear to have any rationale
behind it, as quite apart from other considerations,
such an interpretation itself can be stretched further
even to mean rate of production during the last month
or last week. Further, it is well known that targets
of production of coal laid down in the Plans are esti-
mated on the basis of the annual requirements of the-
various industries. It would appear that when it
became clear to the Ministry that the Corporation
could not fulfil the target of production of coal set for
it during the Second Plan, the concept of a rate of
production was introduced and a new interpretation
was given to the term target of production. What is
more surprising is that the Ministry and the Corpora-
tion not only persisted in this erroneous interpreta-
tion but claimed that the target rate of 13- million
tons was not only achieved but was in fact slightly
exceeded.

4  18—23 To achieve the ‘rate of production’ of 13- § million tons,
_the Corporation stepped up its production during the
last quarter of 1960-61. While production in the first

I —
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3

three quarters of that year was 4-62 million tons, i.e.,
an average of 1-$4 million tons per quarter, the pro-
duction in the last quarter was 3-43 million tons. The
result of this stepping up of production by the Cor-
poration was a sharp rise in the pithead stocks from 8
lakhs tons at the end of January, 1961 to 16-76 lakhs
tons at the end of March, 1961. The decision to go
all out in achieving the target of production during
last quarter of the year 1960-61 was taken by the
Corporatiog.in consultation with and approval of the
Ministry. Ehe Committee consider it unfortunate
that a decision to show a steep increase in the output in
the last quarter of the last ycar of the Second Plan was
deliberately taken by Government despite the advice of
the Planning Commission to the contrary and with the
prior knowledge that it would result in l.cavy losses
which_ ultimatcly amounted to Rs. 16-70 lakhs,
That it was done for what has been termed as vindicat-
ing th: position of the Corporation or boosting the
morale of the staff could hardly be a justification.
It is also doubtful whether the demonstration of
the capacity of the organisation to attain the
rate of targetted production served any useful pur-
pos , particularly when actual production in the
next year had to be restricted o less than fifty
per cent of the capacity stated to have been achieved
(i.e., 13-7 million tons) and that ata time when
the production could easily be doubled from the
highly mechanised open cast mines. In the circumsta-
nces it was neither proper nor prudent to have resorted
to accelerated production in the last quarter of 1960~
61. The Committee trust that such decisions which
serve no useful purpose and lead to considerable loss
in earnings and to ‘national waste’ would be avoided
in futurcﬁ

28 The Committee are well aware of the magnitude of the

tasks facing the Corporation in achieving the Third
Plan target. The attainment of this target would
involve an increase in production from 8 million tons
in 1960-61 to 33 million tons in 1965-66, i.e., an addi-
tional output of 25 million tons over a period of five
years, That the production even in the second year
of the Third Plan is likely to fall short of the
revised rarget of 12.60 million tons by over 3 million
tons indicates that the programme is lagging behind.
In fact the Corporation has not so far produced
even 13-§ million tons in a year for which capacity
was stated to have been created by 1960-61. The
revised annual targets of production set by the
Corporation, envisage an additional output of about
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2 3

11 million tons from 8 million tons in 1960-61 to 186
million tons in 1964-65 in the first four years, the
Committee doubt whether an additional production
of 15 million tons would be possible in the last year.
Such a high production in one year even if achieved,
may create transport difficulties as was the case in
1960-61. Therefore, sounding a note of caution
against accumulation of any abnormal pithead
stocks apart, the Committee would urge that the
Corporation should not only make an all out effort
to achieve the target, which has assumed an added
importance in the context of the present emergency,
but should also see that adequate transport facilities
are made available by that time.

6 31 While the Committee recognise that circumstances
can arise which may require adjustments in
production programme, they consider that for planned
development it is essential that year-wise and field-
wise targets of production are framed realistically.
Frequent major changes in them not only upset
the transport arrangements but also result in loss of
work-flow and efficient use of manpower and machines,
The Committee would, therefore, recommend that
the annual as well as field-wise targets of production
for the Third Plan may be refixed finally to see that the
actuals would not violently depart from the targets.
It might also be desirable if quarterly targets are
fixed for each colliery so that the Corporation could
watch the progress.

7  33—35 During the Second Plan period while the production of
non-coking coal of grades 1 and below increased by
643Y% from 0- 585 to 4- 348 million tons, the production
of selected non-coking coal rose by 699, from 0-199
to 0-336 million tons and that of coking coal increased
by 45% only from2-323 to 3-366 million tons. Since
the Third Plan requires the public sector to take a
more active part than hitherto in the production of
superior grades of coal, the Committee hope that the
Corporation would take active measures to produce
more ol coking and superior grades of non-coking
coals.

8 (@) 37 Ofthe 11 new mines developed during the Second Plan
period, 7 are in Bihar and only 4 in the outlying fields.
15 million tons in the last year of the plan compared
to that of the previous year., Considering the rate of
increase in production which would amount to about
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3

10

11

12

(b)39

40

42

43

45

Thus the Second Plan objective of developing new
mines in the outlying fields has not been fulfilled by
the Corporation to any appreciable extent,

The Committee hope that the programme of development

of new mines in outlying fields would be vigorously
pursued and fully implemented during the Third
Plan period at least. The importance of developing
outlying areas cannot be over-emphasised or this would
not only reduce haulage of coal over long distances but
would also result in regional self-sufficiency to a certain
extent.

It is not clear why the quality of coal in the Chordhar'a

and Sayal ‘A’ mines, which were given up was not
known to the Corporation during prospecting. The
Committee consider that the time and money spent
on the preparation of project reports was there
rendered infructuous and could have been avoided.

Most of the new mines proposed to be*developed in the

Third Plan are still either at the project report
stage or at the exploratory stage and about fifty
per cent of them are expected to go into production
in the last two years of the Plan. The Third Plan
envisaged that all the new mines would be established
by the third year of the Plan period. Thus it would
appear that there is again a time laginthe commission-
ing of new mines in the Third Plan.

The Committee consider that the preparation of detailed

time scheduled of completion of various stages of
devclopment of a project are necessary to achieve
plan targets and the progress actually made can be
watched against such schedules and delays or difficul-
tics, if any, remedied in time. They, therefore, re-
commend that detailed schedules should be preparcd
immediately for completion of various stages of de-
velopment of the new projects in the Third Plan and
the progress watched with reference thereto.

[Thc Committee are surprised that such an important

suggestion made in the Plan regarding the prepara-

. tion of a completion report, which is aimed at eco-

nomy and efficiency in working, has been overlooked
both by the Corporation and the Ministry. They
expect that the valuable suggestions contained in the
Plans are taken due note of and implemented. The
Secretary of the Ministry undertook to issue necessary
instructiong in the matter,
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13

14

15

16

17

46

49

51

53

57

The Committee appreciate the decision of the Corpora-

tion to take over ultimately the detailed drilling work
from the Indian Bureau of Mines. They would
urge that close co-ordination between the two orga-
nisations, should be maintained till the entire drilling
work is taken over by the Corporation.

l’ . .
The Committce consider that there is an urgent need

to increase the tempo of detailed prospecting to ex-
pedite commissioning of new mines and to keep pace
with the requirement of coal programme during the
Third and subsequent Plans. They trust that the
Corporation will take necessary steps to strengthen
its Drilling Organisation and take over the entire
drilling work within a stipulated time.

The Kargali washery was scheduled to be commissioned

by 1st January, 1958, but it actually went into opera-
tion in November, 1958 s.¢. after a lapse of ten months.
The Committee feel that with proper planning, it
should have been ible to get the washery com-
pleted in time. ey hope that there would be no
recurrence of such delays in future.

Even allowing for the low output of 27.2%, of the rated

capacity in the first year of commissioning, s.e., 1958-59
the performance of the washery has not risen beyond
60% in the three years thereafter and thus has been
far below the rated capacity.

It is evident that proper care and caution was not

observed at the time of inviting tenders for this pro-
ject as in the absence of project report complete data
was not made available to the tenderers. The con-
tract entered into with Japanese firm was also defec-
tive as it did not provide for the performance tee
of the integrated Flant and hence they d not be
held responsible for ensuring the rated throughput.
Repairs and maintenance costing as much as Rs. 1.19
crores during the two years had to be carried out at
the cost of the Corporation. It is significant to note
that the total gost of the washery itself was Rs. 1.72
crores only. In .nddition, a period of over three years




113

was spent in getting the defects and deficiencies re-
moved, resulting in loss of production and earnings.
Even after this the annual production is expected to be
3 lakhs tons less than the original rated capacity of
16.20 lakhs tons as admitted by the Managing Direc-
tor. The Committee cannot help feeling that the acts
of eommission and ommission in this case have proved
to be quite costly. They hope that there will be no
repetition of such mistakes in future. In this con-
nection they were assured by the Managing Director
that they had learnt a good lesson and that they had
better facilities for testing the coal characteristics and
that their own engineers had also better experience.

a8 59-60 E\gainst the Contractors’ estimate of 231 persons, the
actual staff employed in the washery in 1961-62 was
503. The Committee note that in foreign countries
* the coal preparation plants which have §09% higher
output than the Kargali washery, employ about 8o
men in three shifty, The Managing Director ad-
mitted that the presént staff strength of the washery
‘was high and undertook to reduce it to the minimum.
The Comm 1ttecl:1c m no iu:::il?“g::e whatever fo&'
ovqr_.-sunj‘mg t to such a extent an
hope tht; " it would be reduced to reasonable propor-
tion early.

€9 63 The Committee consider that the standard cost should
have been worked out from the very beginning. The
system of payment at cost is not conductive to economy
and efficiency. They hope that there would not be
any further delay in arriving at the standard cost
and that such arrangements would be made in similar
cases in the future.

20 65 During the two years vig. 1959-60 and 1960-61 the
cost of coal issued free to employees numbering
about 50,000 of the Corporation amounted to Rs. §3°67
lakhs representing nearly 2.68 lakhs tons of coal.
The Commitgee feel that by issuing middlings in lieu
of coal to staff, it would not only improve the earnin
of the Corporation but would also release substantial
quantity of good quality coal for industrial and other
purposes. They, therefore, suggest that the feasibility
of issuing middlings to the staff may be examined by
the Corporation.
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21

23

24

25

66

The Committce would draw attention to para 11 of the

Report in which they have suggested an expansion of
scope of the activities of the Corporation. They hope
that the Corporation would put the rejects to proper
use and thereby avoid the national waste.

67 [Thc Committee regret that the economics of the Korba

(a)70

@71

72

73-74

washery project were not fully gone into by the Cor-
poration before entering into contract for the project
report. Apart from the expenditure entailed on
carrying soo tons of coal to Laningrad for
washability tests and on the deputation of Russian
cxperts ctc, a wasteful  expenditure  of
Rs. 5.95 lakhs was incurred on the preparation of the
project report alone. They.urge that the management
should exercise proper care in such matters to avoid
waste.]

Against the targetted capacitv of 9.s million tons of

coking coal, the Corporation expects to achieve a

capacity for 8.84 million tons only by the end of the
Third Plan.

There is no definite programme for sctting up washcrics

for non-coking coal by the Corporation with the
result that the tentative Third Plan target of washing
capacity of 7 to 8 million tons therefor is not likely
to be achieved. The setting up of washeries for
non-coking coal has not been taken up as yet
on account of some differences between the Corporation
and the Railways. Why such differences could not
be resolved by Government so far is not clear. The
Committee recommend that Government should take
decisive steps in the matter and ensure that the
programme envisaged tentatively in the Plan becomes
a reality. -~

[ ]
The Committee considcr that the setting up of washe-

ries apart from conscrvation of scarce coking coal
resources, would also help in reducing the load on
the railways. They consider that the equipping of
all new mines in the public sector with suitable
washerics would be a step in the right direction and
that the matter may be examined without delay.

At present coal washeries in the public sector are being,

managed by two agencies viz. Hindustan Steel Ltd.
(Durgapur, Dugda, Bhojudih and Patherdih washe-

ries) and the Corporation (Kargali and all other new
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3

26

27

78

79

washeries). The Committee feel that from the point
of view of greater efficiency and economy, technica?
know-how, research ctc. it would be advantageous
if all the washeries were run by one organisation .
‘They, therefore, rccommend that the Ministries con-
cerned may examine the matter whether all the wash-

eries in the public sector may be put under one
organisation. '

The existing practice undcr which the entire work re-

lating to a project, including the preparation of pro-
ject reports, working drawings, designs,etc. is done by
the foreign collaborators, even though the Corpora-
tion has the necessary technical know-how to do it,
has many drawbacks. First, our own engineers would
not be trained in these complex and difficult tasks,
and gain the nccessary confidence which comes from
practical expericnce. Sccondly it entails consider able
avoidable expenditure of forcign exchange on the pre-
paration of project reports, ctc. as well as on deputa-
tion of technicians from and to the collaborating coun-
trics to settle details of spccifications. The cost of
project reports and working drawings of incline/open
cast mincs, workshop and washerics contracted to
the Polish and Russian Collaborators which could
have been prepared by the Corporation works out to
about Rs. 1.30 crores. The Committec also feel that
at present no attempt is made to take advantage of
the technical knowledge and experience which may be -
available within the country in the development of
similar projects. They therefore recommend that
the Corporation should first prepare project reports,
etc. in respect of all its projects for which it has re-
quisite technical competence and thereafter scek necese
sary technical foreign collaboration in respect of only
those sp:cialised and specific items for which there
is lack of technical know-how in the country. They
are confident that the foreign collaborators who are
interested in the all round progress of the country
would encourage this proccss.

As various other public undertakings have also sought

foreign collaboration, the Committee feel that cer-
tain ‘principles which should govern the nature and
extent of foreign collaboration in a project should be
laid down by Government for observance by all con-
cerned. This is necessary to foster indigenous talent
and to discourage the tendency to go in for projects
on turnkey basis. In this connection they would
also invite attention to para 266 of their 3s5th Report
(Third Lok6abha) on Heavy Elrctricals (India) Ltd.
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28

29

30

31

‘32

33

81

82

83

86

The Committee hope that the number of Polish tech-
nicians will be reduced considerably for sinking the
second shatt at Sudamdih. It is also desirable if the
number of foreign technicians is kept to the minimum
and a ceiling on the expenditure relating to them is
fixed and incorporated in the Agreements.

The Committec suggest that the whole procedure re-
garding agrcements with foreign countries should be
examined with a view to simplifying it.

There was no penalty clausc in the agreements con-
cluded by the Corporation with various foreign colla-
borators. The representative of the Ministry ad-
mitted the need for such a clause. The Committee
recommend that the matter may be examined and
suitable penalty clause included in all the agreements
to ensur. timely supply of mechinery and its proper
performance, etc.

The Committee are convinced that the setting up of a
central section by the Government to deal with all
foreign agreements is very essential not only to bring
about a broad uniformity in their terms and condi-
tions but also to provide a repository of experience
for handling the complex and intricate problems in
regard to foreign agreements. It would also help to
obviate many mistakes and misunderstandings
which generally arise in the drafting of such agree-
ments and lead to delays. They, therefore, recommend
that Government should set up a special cell for the
purpose without any delay.

90 [The Committee would recommend that immediate steps

92

should be taken by the Corporation to stren,

its Planning and Design Organisation. They also feel
that the preparation of » Master Plan for an area,
followed up by detailed plan and design for each col-
liery, as is done in Poland, would be a scientific and
economic method of dealing with the exploitation of
coal in this country,”]

As itis stated to take generally from five to eight
years from the stage of planning a coal mine to its
attaining full production, the Committee cannot over-
emphasise the need for a long term perspective plan
for coal. The Committee therefore recommend that
the work of the Planning Group on coal should be
expedited and a comprehensive  blueprint of the

J ! .
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requirements of coal for the next 10 to 1§ years toge-
ther with the share of the public and private sectors
in its production, the development of various coal-
fields, washeries and of the requiremcn s of muchinery
and manpower drawn up. They would also suggest
that the annual production targets aimed at should
be related to the investment, as is the practice in U.K.
—a suggestion with which the representative of the
Ministry seemed to agree.

94 Out of total production of 8.05 million tons in 1960-61,

production from old mines which mostly produce
coking coal, was 4.79 million tons. This is expected
1o go up to about 7 million tons during the Third Plan,
The Committee feel that there is need to modernise
old mines also, They are unable to accept the plca
of labour displacement or redundancy as a valid one
for not resorting to their modernisation. Even after
mechanisation, the Corporation’s target of coal pro-
duction in the Third Plan and thereafter, would surely
need the present labour force though it might call for
some displacement and training of workers in the use
of new machinery. The Committee would there-
fore recommend that the question of mechanisation
of old mines to the extent possible may be examined
at an early date.

95—97 The Committee would also like to point out that me-

chanisation is not an unmixed blessing and that it
loses much of its advantages if large outputs are not
consistently maijntained. In the past, especially
in 1961-62, there have been cases, when on
account of transport or other factors, production
was deliberately restricted to about half of the capa-
city—thereby not only losing much of the benefits of
mechanisation, but incurring extra expenditure on
idle machinery and manpower. They would, there-.
fore, caution the Corporation that it should ensure
complete and proper co-ordination between the pro-
duction in the mechanised mines and other relevant
factors like transport, power, etc. so that the output is
sustained and the equipment and manpower are
used to the maximum and the best possible advan-
tage.

~

100 The Committee are greatly concerned at the magnitude

of the idle city of the machinery and men in the
Corporatiot;ﬁ‘it is vital, especially in the present
emergency, that the entire resources of labour and
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material be urgently brought into full use. They
would recommend that an expert study into the causes
of idle capacity both of men and machines be
immediately undertaken and effective measures teken
to secure optimum utilisation of the installed capacity.
The Managing Director admitted the need for a de-
tailed study with regard to machines and methods of
work so as to improve the utilisation of machines,
maintenance, etc.

37 102 [ A large quantity of A)lant and machinery which was
imported for Second Plan projects had not been put to:
usc immediatcly. Most of it is now earmarked for
Third Plan projectswhich are expected to go into-
production by the cnd of the Plan period. The Com-
mittce feel that adequate caution had not been exer-
cised in indenting for the machinery. ] They hope
that no time would be lost in commisfIoning all the
plant and machinery.

38 , 106 To reduc: dcpendenc: on imports and save the much
needed foreign exchange, there is an urgent nced to:
establish expeditiously indigenous production of min- ~
ing machinery, including machinery for washeries.
In this connection it is note-worthy that foreign
countries have made great strides in building up this
industry. For instance, in Poland the production of
mining machinery during 1961 was about 1I,50,000
tons, out of which machinery worth 6o million dollars,
was exported. The Committee hope that decision
to set up the second machinery manufacturing
plant will be expedited and effective steps
taken to commission both the plants as early as
possible. They would also suggest that Government
might conduct a survey of the existing capacity for
manufacture of enginecring equipment in the coun
s0 that machinery, equipment and spare parts whic
could be indigenously produced may not be impor-
ted from abroad.

39 108 The Committee suggest that in view of the obvious
. advantages to be gained from the point of view of
maintenance and spare parts, efforts should contiriue
to be made to achieve standardisation of mining equip-

ment to the maximum extent possible.

40 III The Committce feel that the present O.M.S. in the Cor-
poration’s collierics is low considering the capacity of
the very expensive equipment installed. They hope
that every effort will be made by the Corporation to
improve the O.M.S. to approximate to the standards
obtaining in foncign countries. 'l
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113

The Committee hope that suitable wage incentive
schemes would be introduced by the Corporation
not only in the Karanpura area but also in other col-
lieries of the Corporation which would naturally lead
to an increase in output per manshift and reduction in
costs.

114 The Committee feel that it would be desirable if arrange-

17

ments are made for providing some refreshments,
beverages etc. during certain fixed periods to the. -
miners working underground. They would, there-
fore recommend that the matter may be examined by
the management. Jn this connection the Committee
would also invite attention to para 4 of their 26th
Report (Third Lok Sabha) on Action taken by Gov-
ernment on the 84th and goth Reports on Ministry of
Labour and Employment.

he Committce consider that the output of the work-
shop which was 509, of the estimate in 1961-62 was
very low. Compared to investment the turnover
was not even one-fourth as against the norm of 1:1.)
Considering that the imports of spare parts by the
Corporation in 1961-62 alone amounted to Rs. 81.40
lakhs, it is very necessary that the output of the work-
shop should be stepped up considerably so as to reduce
dependence on imports. The Committee recom-

mend that urgent steps should be taken in this direc-
tion, .

120 El‘he Committee consider the system of providing helpers

123

125

to the skilled workers as an antiquated one and not
at all suited to the present day industrialised society.
They regret that such a system was at all allowed to
grow in the public undertakings and recommend that
immediate steps Should be taken to do away with
it.] The Managing Director admitted that this malady
had to be remedied.

The Committee hope that the proposed review of Coke
Oven Plant will be undertaken without any delay
and working of the plant will be placed on a sound
economic footing.

The Committee consider that it would be economical
and profitable to pool the printing requirements of
various public undertakings located at Ranchi and
to set up a common press for all of them. They
recommend that the matter may be examined by
Government whici. the representative of the Ministry
undertook to do.
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The Committee are of the view that the transport

bottlencck in the Second Plan arose primarily due
to lack of co-ordination at different levels. The
Corporation did not plan its programme of coal
production having regard to the capacity of the
Railways to lift it. It was possible for collieries
to produce more coal at short notice but unless it
could be moved spcedily from the pitheads, the.
problem of accumulation of stocks, resulting in
locking up of capital, possibilities of fires, pilferage etc.
was appargnt. The Committee hope that there
would be no lack of coordination in regard to transport
in the Third Plan and sustained efforts would be made
by all concerned to remove in time difficulties, if
0y,

The Committee feel that the detention of wagons may

have aggravated the transport difficulties and accumu-
lations at pitheads in the past. It is essential thag
quick turnover of wagons be ensured. They ce-
commend that immediate steps may be taken by the
Corporation to securc quick loading of wagons at
the collieries,

The Committee consider that it should be possible

to reduce the present time-lag in providing siding
facilitics to the new collieries to the minimum, if not
altogether eliminate it, by expediting prospecting
work and the preparation of project reports. They
hope that the Corporation would take suitable steps
to this end.

The Committee trust that the Ministry would take steps

to ensure that the work of laying transmission lines
by the State Electricity Boards espacially the Madhya
Pradesh Electricity Board to the projects of the Cor-
poration is completed in time and that there would be
no hold up in their progress for want of power

supply. :

The Committee consider that there are no special ad-

vantages in having a part-time Chairman. During evi-
dence the Managing Director as well as the Secretary
of the Ministry agreed that the posts of the Chairman
and the Managing Director could be combined. In
fact, in the case of another mining enterprise viz.
N-~yveli Lignite Corporation and the Indian Oil
Company under the same Ministry the two office
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once separate have been combined. The Committee
would therefore recommend that the posts of the
Chairman and the Managing Director of the Cor-
poration should be combined and the Chairman should
be the Chief Executive.

52 144 ngilc therc may be some justification for having re-
rcsentatives of the Administrative and Finance
Ministries on the Boards of public undertakings,
the present practice of appointing representatives
of other Ministrics thereon is not sound.' Such
representatives very often have neither the requisite
experience nor the time neccessary to dircct the affairs.
of the undertaking, '} For instance, the Committce
observed that the “representative of the Railways
attended only 17 out of 33 meetings held during the
last 3 years, During the year 1959-60 he attended
only 4 out of 13 meetings. The Committee, therefore,.
recommend that the Board of Directors of the Cor-
poration may be broad-based by appointing suitable
technically qualified persons. In this copnection the
Secretary of the Ministry agreed that the Director
of Central Fucl Rescarch Institute could usefully
be appointed on the Board of the Corporation.

53 145 No decision appears to have been taken so far on the
earlier reccommendation of the Committee to define
in broad i>rms the qualifications of the Chairman and.
Members of the Board of Directors of industrial
undertakings in the public sector on lines similar-
to those prescribed in the statutes of nationalised
industries in U.K. The Committee consider that
a decision in the matter is long over due. They
reiterate the recommendation and trust that Govern-
ment would soon definc the qualifications of the
Chairman and Members of the Boards of public
undertakings keeping in view the tasks to be performed
and the requirements therefor.

54 146-149 Generally the Board has endorsed the proposals made
or the decisions taken by the Managing Director.
In fact, it transpired during evidence that mainly
project reports prepared by the technical officers.
of the Corporation were discussed at the Board
Meetings and in rare g¢gses changes were made therein
at the Board level. ﬁ.)e Committec have already
commented on certaifl fcatures regarding planning,
production, transport arrangements etc. of the Cor-
poration. They consider that the constant exercise-
of leadership af the highest level is of prime importance-
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for the success of any undertaking., In their opinion,
the tasks of the Boards of public undertakings should
include:—

(a) formulating policy;

(8) co-ordinating and progressing effectively its
execution ;

(c) evaluating the pzrformance of management;
(d) stimulating developments;
(e) raising the standards of management;

(f) collecting, introducing and disseminating
information and new ideas;

(g) establishing common executive and adminis-
trative practices; and

(h) ensuring proper accounting and efficient utili-
sation of finances.

They would, therefore recommend that the desira-

bility and necessity of laying down specifically the
tasks of the Boards of Dircctors of public undertakings
on some-what the above lines may be examined by
Govemmeng

5 152 The Committce consider that the size of the organisation

55 (a) 153 Dt

and the volume of work in the Corporation are ex-
pending rapidly. Inthe Third Plan it is required
to raise about 32 million tons of coal and in the sub-
sequcnt plans its operations are bound to become
large and manifold. It has to exploit virgin areas
in various States for which vast preparations and
advance planning are essential. It is, therefore,
desirable that in such a large organisation one or a
group of allied activities are made the particular con-
cern of a member of the Board with specified duties,
care being taken to aveid duplication and overlapping.
Such a functional Board would not only provide cllec-
tive leadérship for the Corporation but would also
make the fulfilment of its tasks easier. The Com-
mittee, therefore, recommend that the question of
appointing more full-time Members on the Board of
Directors of Corporation may now be examined.

is seen that the Sixth Annual General Meeting of the

Corporation was held at New Delhi on the 28th Sep-
tember, 1962. Thus the provisions of the Companies
Act and the Articles of Association in this regard were
not complied with.]
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Evidently most of the ordinary meetings were held at

New Delhi for the convenience of the official Directors,
as admitted by the representative of the Ministry.
This supports the view of the Committee expressed
in para 144 that the official part-time Directors do
not have adequate time to devote to the affairs of the
Corporation.

Even though the articles of association are silent on the

matter of venue for ordinary meetings, the Committee
consider it desirable that normally they should be
held at the Registered Office itself where the full agsis-
tance of the Secrctariat of the undertaking will be
rcadily available ., Meetings at places outside the
Registered officc should be held oniy in exceptional
circumstances. Otherwise if the meetings are held in
Delhi not only will such secretarial assistance
not be available but there will be other engagements
for the members of the Board which may .10t,make for
calm and undivided attention being paid fori the sub-
jects under discussion.

The Committee consider that after the Board is reconsti-

tuted as already suggested, it might be advisable to
have Compmittees to deal with matters like personnel,
organisation, finance, safcty and health etc. to assist
the Board in its tasks. The Committee, therefore,
recommend that the desirability of setting up such
Committees may be examined.

Evidently there is no uniformity of thinking as to the

appropriate organisational pattern for the Corpora-
tion. Currently there are two views—one to con-
tinue the existing pattern and the other to form sub-
sidiary companies region-wise or State-wise,
leaving the central body i.e. the Corporation
to concentrate om policy making, planning,
direction and overall supervision, etc. The
Committee are of the view that the devising of a
suitable organisational structure forthe Corporation
is of the highest importance. They consider that the
recently formed arcas should be the main and vital
management units. In that case the Corporation would
be left free to concentrate on planning, direction, co-
ordination and the providing of common services. It
would also be worthwhile to examine whether a de-
centralised and quasi-federal structure onthe lines
of the French Coal Industry or the British Gas and

Electricity Industries would be suitable, for the Cor-
poration.,

3021(Aii)LS—0,

T
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(8)167 In view of the diverg=nt vicws on the organisation pat-
tern for the ration expressed by the Managing
Director and the Indian Productivity Team in
their report, the Committce consider that it is desirable
to have the organisational structure and procedures
reviewed by @ Committee. The Report of this Com-
mittee be laid on the Table of the House. The
Managing Director agreed that it would certainly be
good idea if the Government undertook a review of the
existing procedure and organisation.

168  The Committee feel that it would bc uscful to set up
Consultative Committees similar to that in Korba
in other arcas also and they should be charged with
some specific responsiblitics—a suggestion with
which the representative of the Ministry readily agreed.
They would, therefore recommend that suitable Con-
sultative Committees may bc appointed in all the areas
to assist and advisc thc Arca General Managers in
their tasks.

17 The Committee are surprised to note that the public
undertakings have to set up their Liaison Offices in
Delhi to chase references made to the Ministries/
Departments as private parties may be prone to

have to spend considerable amounts on their
establishments. It is not too happy a reflection on
the working of the Ministries and Government
Departments. It would be necessary to streamline
Government procedures which delay matters and
hamper speedy disposal of work and thus necessitate
the setting up of the Liaison Offices.

The Committee recommend that Government may
review the need for the various Liaison Offices of the
Public Undertakings ip Delhi. The setting up of
these various separate offices necessarily involves
considerable expenditure. In case it is still found
necessary to have such offices, the feasibility of having
a %oemmon buﬂdvi:n'eil to w:ommodate ttpe offices of the
undertakings as as the pooling of guest -quarters,
staff cars etc. may be examined.

174 The Committee are not convinced of the need for
Liaison office of the Corporation at’ Calcutta which
seems to be meant mainly for ensuring wagons and
sidings facilities. These matters could as well be
attended to by the Headquarters at Ranchi. They
recommend that the matter may be reviewed.
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62 176 The Committee would recommend that the desirabili
of setting up a separate agency for dealing with wor
relating to customs clearance, transportation etc. of
allthe public undertakings at Calcutta may be examined
by Government—asuggestion which the representative
of the Ministry felt was worthy of consideration.

63 182 The Committee deplore the delays in aocording Gov-
ernment approval to the projects reports submitted
by the Corporation. They consider that once the
project reports and other proposals had been thoroughly
sifted and scrutinised by the Board, it should not
entail any delay at the Ministry’s end. They, re-
commend that immediate steps should be taken
to streamline the procedure with a view to expedite
such matters.

64 185 The Committee consider that the Ministry should
not remain content with just approving the project
reports and leaving the undertaking itself to do the
rest of it. They feel that there should be a constent
review of progress of the projects and an evaluation
of their performance. This should be possible by
prescribing suitable periodical reports so as to enable
the Ministry to watch the progress and performance
with reference to the approved schedules and project
reports. The Committee would therefore recommend
that the desirability of laying down suitable proforma
in this regard may be examined by Government.

65 187 The Committee are glad to note that the Secret
of the Ministry agreed to have a small cell whic]
could devise a suitable proforma of returns and
process the information received from the under-
takings.

66 189 The Financial Controller’s report for a quarter has been
submitted after over two months. The Committee
arenothappyoverthelong time taken in the submission

. of quarterly reports by the Financial Controller.
' They recommend that a suitable time limit as also
an appropriate form for these reports should be laid
fdown by Government. "
. - ’

67 193 Different procedures have been followed by the Gov-

erment of India in the case of Madhya Pradesh

and West Bengal Governments in the matter of
participation of States in exploitation of coal resources.

While in the former case a partnership agreement

-
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in respect of Korba mines has been entered into, in the
Iatter case, the State Government has been allowed
to develop its own mines and produce coal for the
States projects. Evidently the decision of the Central
Government to permit the West Bengal Government
to develop new mines on their own was not strictly
in consonance with their policy of not allowing the
States to have their own captive mines. The Com-
mittee feel that the policy of Government in this matter
needs clarification. They, therefore, recommend that
the policy of the Government regarding participation
of States in the exploitation of coal may be laid down
definitely.

e Committee have discussed in the Report the high
staff strength in the Karagali washery, Barkakana
workshop and Giridih mines. They consider that
the staff in all the collieries and at Headquarters is
on the high side. It is also observed that the staff
strength in the project reports of collieries with the,
same production targets differ from each other ]
For instance, while target of production for Sayal
‘D’ and Bachra collicries (both underground) b
1965-66 is 0-50 million tons each, the staff strengt
envisaged in their project reports is 263 and 199
respectively. They would, therefore, recommend that
areview of the present staff strength of the Corporation
may be undertaken immediately withaview to reducing
the same. Itis alsonecessary that the present methods
ft:lr determination of staff strength are rationalis-
ed.

There have been very quick promotional jumps especially
in the Mining BEngineers Service in the Corporation.
The Committee are surprised to note that the Cor-
poration should have resorted to such accelerated

romotions without having dtoeventhe minimum
gth of service requised to be rendered by an officer

in the lower grades. While it is important that the
senior posts in public undertakings should reasonably
be filled from within the undertaking, the rapidity
with which such promotions are made should broadly
correspond to the opportunities available to similarly
qualified persons in other Fub‘lic undertakings and
Government service. Apart fromother considerations,
this is necessary to avoid the drift of technical persons
from one undertaking to another. It is also essential
that the senior officers acquire the requisite training
and experience before they are promoted. Too
carly a promotion may tend to create stagnation at




the higher placcs and give rise to discontentment
among them. The Committee recommend that the
matter may be examined by Government in a
comprehensive manrier. It is desirable to bring about
some rationale and uniformity in the present mode
of promotions in various public undertakings. The
Managing Director agreed that there should
be some rationale as also uniformity in this matter
among various public undertakings.

70 206—209 No decision seems to have so far been taken by Govern-
ment on the earlier recommendation of the Committee
regarding the setting up of a separate Public Service
Commission for recruitment to posts in the public
undertakings. The Committee consider that the
problem is one of reconciling the requirements for
public responsibility and regularity on the one hand
and adequate business and commercial freedom to
the greatest possible extent on the other. They feel
that the solution lay in establishing a Personnel
Commission, similar to the U.P.S.C. for public
enterprises, staffed by people with business experience
who understand the personnel needs of the public
sector. The functions of such a Commission should
inter-alia be to examine and approve the terms and
conditions of service, recruitment, promotion
and other personnel policies devised by various
public  undertakings and prescribe  model
rules. The Commission can also provide
members for being co-opted on departmental recruit-
ment and promotion committees of public under-
takings. While, therefore, reiterating their carlier
recommendation, the Committee would urge that
Government decision may be taken at an early date
in the light of the above observations.

71 210 tlt is seen that higher initial salaries wergrgiven to tech-
nical personnel in the Corporation. e CoOmmittee
consider that higher initial salaries should not be
given as a matter of course but to really competent
pcrsonsj

72 212 The Committee rcgret that the Corporation had not
maijntained records of employment of scheduled
castes/scheduled tribes and local pcrsonnel. They
hope that necessary records would be maintained
atleast now.
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73 214 - Since coal mining is highly technical and the working
is in shifts, the absentecism of regular workers at the
present high ratc is likely to cause considerable loss
in production. The provision of attendance bonus
does not appear to have had the desired effect. The
Committcc would recommend that more effective
steps should be taken by the Corporation to reduce
the present incidence of absenteeism among  the
workers, at any rate to sce that it does not go above
the all India average.

74 217 ‘The Committec arc of the opinion that the increase
of 66% in the cstimates from Rs. 101 to Rs. 166 crores
is unusually high and that the preliminary estimates
should bec more realistically framed.

75 219-221  The ratio of total capital to sales has been fluctuating
from year 20 year and has ranged round 1 : 0.22 to
1 : 0.30 during the last four years. Even if the
capital employed on collicries under commercial
production is taken into account, the ratio of toal
capital to sales works out to 1 : 0.35 in 1960-61 and
1 :0.30 in 1961-62.

[i‘hc Committee consider thatthe capital output ratio of
the Corporation is very low. They are unable to accept
the plea of high capital investment on mechanised
mines as a valid onc for the unduly low turn-over of
the Corporation. They feel that the turn over of
capital in mechanised mines should be more than
that in the non-mechanised oncsp While the Com-
mittee werc not informed abouf the normal ratio
in this rcgard in foreign countries they feel that the
ratio of capital employed on the collierics under
commercial production to sales should be at least
1 : 1. Itis thus evident that efforts will have to be
made by the Corporation-to improve the utilisation
of the capital by increasing the production in the
collieries to the optimum capacity.

76 222 The Committee regret to observe that in spite of a
written enquiry from them, neither the Ministry nor
the Corporation could furnish any information rc-
garding the normal turnover of such concerns in
other countries. In this connection they would
invite attention to para 38 of their 157th Report
(Second Lok Sabha) on NEPA Mills Ltd., wherein
they had stressed the need for collection of suchnorms

- —
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by all public undertakings to enable theis performance
to be properly assessed.

77(8) 223-224 The maximum ratc of profitability rcached by the

)
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Corporation during the last four years was in 1960-61
when the percentage of gross profits to total capital
stood at 2.8. Likewisc the percentage of  gross
profits to capital cmployed on collicries under
commercial production was 4 and of gross profits
to ‘sales was 11.3. The percentage  of net
profits to nct worth too was only 4.2.{The profitability
of the Corporation is cven less than™§09, of that in
the private scctor and is about 369, of what wi

envisaged by the Coal Price Revision Committee.

he Committee consider that the present rcturn on the
capital and net worth of the Corporation is very low.
In their various reports the Committec have emphasi-
sed the necd for the public undertakings securing &
reasonable retirn on the capital invested in them.
They hope that the Corporation would make an all
out cffort to improve its profitability by increasing
efficiency and cffecting economy.”] The Managing
Director agreed during cvidence that the percenta
of net profits to capital employed shoul normuﬁy
be 10 and assured that this rate would be attained
by the Corporation when it reached full production,
The Committee expect that the performance of the
Corporation should compare favourably with that
of the private sector.

The Committee hope that the Corporation will take

suitable measures to reclaim the Sawang and Jarangdih
collicries urgently.

The major factor responsible for losses in Giridih

collieries was the redundancy of staff. Apart
from the fact that surplus staff casts a heavy
financial burden on the collierics, their existence also
tends to effect the general efficiency of the organisation.
The Committee, therefore, rccommend that the
problem of surplus staff should be resolutely tackled
by the Corporation.

{The Committee regret that the Corporation should

have proceeded with the Bachra project in haste
without collecting full data which resulted in a loss
of over Rs. 25 lakhs in two yeal;sg They hope that
immediate steps would be takerrBy the management
to improve the working of the colliery. :




130

1 2 3

81 234 The Committee consider that since the share capital
of public undertakings is financed from borrowing
on which Government pays in intercst ranging between
4 and 4} %, it is reasonable to expect that they should
declare some dividend which should cover not onl

the interest charges on its share capital but mu
more.

82 238 The Committee are of the opinion that since plant and
machinery in the coal industry are prone to rapid
wear and tear, the normal rate of depreciation at
historic value is not likely to prove adequate, ~ They,
therefore, recommend that the policy regarding
provision of depreciation may be reviewed by the
Management.

They would also suggest that the question of providing
depreciation on replacement cost basis, as in U.K., by
all the public undertakings may be examined by
Government.

33 240 Out of a total capital expenditure of Rs. 42.43 crores
incurred during the Second Plan period, the expendi-
ture on expansion programme alone was Rs. 38.1I
crores, the balance being on maintenance of existing
production capacity. Thus only about §% of the
expenditure could bc met from internal resources
for financing the expansion programmes. The Com-
mittee consider that there is a general need for public
undertakings to build up adequate reserves. It is
necessary in the national interest for these under-
takings in the long run to make a substantial contri-
bution towards the cost of their capital development
out of their own carnings. In normal circumstances
the desirable level of reserves should be related to the
amount of the paid-up capital. In this connection
the Committee would also draw attention to para

8 of their 1§7th Report (Second Lok Sabha) on
BPA Mills Ltd., wherein they have re d
that Government should lay down a policy for the
creation of various kinds of Reserves by public under-

84 243-244 A total capital investment of Rs. 133.67 crores is estimated
to be made by the Corporation during the Third
Plan period. Thus the internal surplus of Rs. 26.96
crores would be adequate to meet only about 20%
of the capital requiremcnts of the Corpoigticn.
Further the percentage of nct picfit to shaze c?ital
on collieries under reverue whicl: is cnly 0.49% in
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1961 -62 would be §5.33% in 1965-66. The Committer
feel that the term ‘surplus’ nced to be defined clearly
and have referred to it in para 245. They hope
that the estimated surplus would not only be realised
by the Corporation but efforts made to increase the
same,

The Committec consider that the net profits for the
purpose of surplus should be arrived at after deducting
taxation. In this connection, thcy would invite
artention to para 26 of their 120th Report (Second
Lok Sabha) on Sindri Fertilisers Corporation Ltd.
(now Fertilizers Corﬁoration of India) wherein it
had been suggested that the term nct profits should
be used to mean only disposable profits which remain
for dividend distribution and for reserves. They.
would, thercfore, recommend that the matter may
be examined by Government in consultation with the
Comptroller & Auditor General and the precise
meaning of the term ‘surplus’ defined.

They would also suggest that the surpluses expected

of the various public undertakings during the Third
Plan period may be laid down so that they may makec
efforts to realise the same,

86 248 ﬁ'he Committee are of the opinion that the pixblic

87 262 CI

undertakings in the country are working for quite
sometime and sufficient experience is available now
which could enable suitable standards to be lasid
down. They therefore recommend that broad princi-
ples regarding the financial and economic obligations
of the public undertakings in the country should be
laid down by the Qovernment as ecarly as possib.lg
and a copy thereof laid on the Table of the House.

n 1961-62, the book debts conmstituted about 559,
of the sales which amounted to Rs. 1331 lakhs in
that year. The Committee do not feel happy that
a commercial undertakings like the N.C.D.C. should
have allowed such outstandings to accumulate es-
pecially from customers like the Railways whose
representative functions on its Board of Directors.
They comsider the accumulation of these heavy
outstandings as unbusiness-like particularly when the
Corporsations had to borrow large amounts of money

. from the Government for working capital. The

3021 (Ail) 1LS-10.
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Committee recommend that special measures should
be taken immediately by the Corporation to recover
its outstjdings and to prevent their accumulation
in

[The present total value of inventories which

work out to about 4 to 6 vyears requirements
at the present rate of consumption is apparently very
excessive._] Further the bulk of these stores and spare
parts arc imported entailing heavy foreign exchange
expenditure. The import of 15%, of spare parts alo
with the machinery hardly explams the present hi
stocks. The Committec regret that the management
should have allowed the inventories to accumulate
to such an extent. The Ministry also do not appear
to have exercised proper checks before sanctioning
foreign exchange. Apart from locking up of capital
involved in excessive accumulation of stocks, there
is the danger of deterioration, wastage and pilferage.
It also necessitates construction of extra storage
godowns employment of staff for their care and
custody. ¢ Committee recommend that immediatc
steps should be taken by the Corporation to redyce
the present inventories as also to obviate any un-
necessary accumulation of stores in future by changing
the procurement procedure suitnblyg

The Committec consider that under the present practice

of valuation of closing stocks, the financial position
of the working of a year is not truly reflected. In this
connection they find that in the National Coal Board,
U.K. though the stocks are valued at selling prices
they are accounted for in the accounts of the year
concerned after making specific provisions for loss,
degradation, lifting and marketing expenses etc.
assessed in the light of all the circumstances. They
would, therefore, recommend that the existing pro-
cedure in regard to the valuation of stocks may be
reviewed.

260 The Committee expect that steps to draw up a programme

for examination of cost accounting systems of the
various public undertakings by the Cost Accounts
Branch would be taken according to the Government
decision and recommend that the adequacy or otherwise
of the existing cost accounting system followed by
the Corporation should be examined by the Cost
g.e;ounts Branch of the Finance Ministry at an early
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The Committee recommend that Government should

ibe forms of management accountancy and it

should be enjoined on each public undertaking to
introduce the same from the very beginning.

ry

‘The Corporation has not so far prepared programme-

cum-performance budget. Duri evidence, the

Managing Director hoped that such a budget would

be included in the Annual Report for 1962-63. The
Committee trust that this would be done.

The Committee recommend that the Corporation
should include summarised Profit and Loss Accounts
of collieries area-wise in the Annual Reports. Further
these reportsshould be made more informative regard-
ing the various activities of the Corporation and
among other things include a map indicating the
location of various collieries, directives, if any, issued
by Government, etc.

The Committec arc not happy that the Corporation’s
sales to private parties should be confined to a few
bigdealers. They feel that the tendency for dealership
to get into the hands of monopolists should be dis-
couraged by public undertakings as far as possible.
They therefore, recommend that the present sale
policy of the Corporation and the rules governing
it should be reviewed with this end in view. The
sale policy and the conditions should also be given
the widest publicity as was agreed 10 by the Managing
Director.

The Committee are concerned at the existence of such

a large unutilised capacity in the training schools of
the Corporation. The recommend that early steps
be taken to utilise. the full capacity of the training
facilities if need be by making this available for use
by the private sector on suitable termsj

The Committee consider that there could have been a

better selection of subjects for foreign training having
regard to the requirements of the Corporation. They
feel thar officers should be sent abroad for training
in carefully selected specialised subjects only like
designing, sinking of deep shafis, construction of
washeries. underground transport systems etc. for
which the requisite know-how is not available in
the country. The period of training should be such
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as would enable the person concerned to really benefir
from the training. The Managing Director admitted
that the presem short period training in subjecis
like repairs and maintenance was no¢ sufficien:.
The Committee would, therefore, recommend that
suitable programmc of training abroad may be evolved
by the Corporation in the light of the obeervations
made above.

y7 27¢ The Committee trust that Government would arrange
to include a clause regarding training of Indian
personnel in designing and other specialised processes
wherever necessary in the agreements entered into
by public undertakings with foreign countries.

98 278 The Committee feel that there is scope for reduction
in the costs of construction in the various townships.
[t is vital that maximum cconomy should be cffected
in these marters cspecially in the present emergency
and efforts should bc made to provide houging at
cheaper cost. Further it would be desirable it
standard specifications and designs of cach class
of quarters are laid down by Government on a regional
basis. They recommend that suitable steps should be
taken towards this end.

99 279 Out of 101y quarters constructed at the Barkakana
Township, about 500 were not put to use immediately.
The Committee regret that the Corporation should
have constructed a large number of quarters in excess
of its immediate requirements which had to be kept
vacant. Itmay be noted that the staffin the workshop
is on the high side as stated in para 120. Thus there
has been lack of planning in phasing the construction
programme. The Committee hope that the manage-
ment would avoid such situations in future.

100 281 The Committee consider that Government should lay
down standards in matters like industrial housing
etc. in the very beginning so as to avoid anomalies
at @ later stage. Since the standards now laid down
by Government are intended to secure maximum
cconomy in the construction costs and uniformity
in all Public undertakings, it should be cnsured that
they are strictly followed by them.

101 a8y The Committee consider that the progress in associating
labour with management in the Corporation’s collieries
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has so far been slow and its results arc also not en-
couraging. JThey hop: that the Corporation will
take all steps to make the scheme a success and intro-
duce it in all the colli rics as carly as possiblc.

The Committcc understand that in certain other

countrics, schemes for filt-r.d water supply are  taken
up along with a projict. They would suggest that
the desirability of taking up schemes for filtered and
protected water supply simultancously with a project
may be examinced.

It is wcll known that there are gr:at health hazards in

working in min: s and its cnvironments. The Com-
mittec, therefore, rccommend that the desirability
of prescribing suitable piriodical hialth chocks for
the employces of the collicrics may be examined by
Government.

The Committce would comm:nd for adoption in at

least the bigger proj. cts of the Corporation, the pattern
of the Employces’ Co-opzratives of the Nceyveli
Lignite Corporation which are stated to mcet practi-
cally the entire domestic nceds of the employecs.

The Committee consider that there is room for improve -

ment in the safety standards of the Corporation and
that the present rate of accidents could be brought
to the level of U.K. Coal Board. They feel that
efforts should be made by the Corporation to bring
home to every cmployee the need for maximum
attention to safety through cxhibitions, competitions,
training courscs, films, booklets and in other ways.




APPENDIX V
Analysis of Recommendations comtained in the Report
I. CLASSIFICATION OF RECOMMENDATIONS

A. Recommendations for improving the organisation and working:

S.. Nos. 4, s, 6, 11, 12, 14, 1§, 17, 22, 2§, 26, 27, 29, 31, 32, 33, 34,
35, 36, 37, 41, 43, 45, 47, 48. 49; 50, 51, 52, 54, 55, 57, 58, 59,
@’ 70) 73) 75’ 77! 78’ 79’ t4 87’ 88’ 96'

B. Recommendations for effecting economy or for incrcasing
the carnings :
S1. Nos. 2, 18, 20, 21, 28, 44, 46, 60, 61, 68, 95, 98.
C. Miscellancous:
SL Nos. 1,3,7,8,9, 10, 13, 16, 19, 23, 24, 30, 38, 39, 40, 42, §3, 56,
62, 63, 64, 65, 66, 67, 71, 72, 74, 76, 81, 82, 83, 84, 85, 86, 89,
90, 91, 92, 93, 94, 97, 99, 100, 10I, 102, 103, 104, 10S.

II. ANALYSIS OF IMPORTANT RECOMMENDATIONS DIRECTED
TOWARDS ECONOMY

SL.  No. as per sum-

No. mary of recom- Particulars
mendations

1 28 Reduction in the number of Polish technicians
for Sudamdih project.

2 44 To do away with the system of providing helpen
to skilled workers suggested.

3 60 Review of need for Liaison Offices of Public
Undertakings in Delbi suggested.

4 61 Review of need for Lisison Office at Calcutta,
suggested.

5 68 Reduction in staff strength suggested.

138

GMGIPD—LSI—3021 Aii LS—~1-4-63—1100



DBLHI

3 “n M Aﬁmbem.-

35. M/s. Sat Narain & Sons,
ﬂ“' Mohd. Ali Bazar,
ori Gate, Delhi.

36. Atma Ram & Sons, Kash-
aere Gate, Delhi-6.

37. J. M. Jaina & Brothers
J{hqu,De .

38. The Central News

The English Book Stall,
3 7-L, Conn-uaht Chcm,
New Delhi.

40. Rama Krishna & Som
16-B, Comnught X

New Delhi.

4t M.M.an-m, New Deib! fnﬁmn New Deih.

ncy,

ﬁloobeConnaucht us,

s0. Hind Book Houee, 82,
Delhl,

82‘*.',"‘ Bem. R * Jun Puth, New
43. Bahri Brothers, 188, Lajpat ”'W"'S‘“m
Rai Market, Delhi-6. Camp, Deibls.
44. Jayana  Book De
Bagh! New.D,:ll?l?’ Kpl::i
MANIPUR
45. Oxford Book & Statjon
Company, Scindia Ho:fa? 52, Shri N. Chaoba Sh?-
ght Place, New Alﬂ'l‘; {
Delhi-1. mpw' School, Annexe,
46. mle'sl’ublhhlul-louu. ipur.
New
Delb.i-t
47. Mchra Brothers, s0-G, AGENTS IN FORBIGN
Kalkeji, New Dethi-ag. COUNTRIES
UK.

48. Dhsnwnntn Medical &
w Book House, 1532,
Raf erket, §3. The Secretary, Establish-

Iﬁ:’x‘l’:}t ment Department, The
High Commission

49. The United Book of Indis, Inda Houss,
m gdcv.vgh. LONDON,



© 1963 BY LoK SABHA SECRETARIAT

unper Rurx 882 or TH® Rurnzs or Procepure AND Conpucr or
BusiNEss IN LOK SABEA (FrrrE EDITION) AND PRINTED AT THE PARLIAMENTARY
Wmna or TEE GOVERNMENT oF INDIA Press, Nrw Drum







